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HOUSE O F THE PEO PLE

Friday, 26th February, 1954

The House met tit Two of the Clock 

[ M r . S p e a k e r  in the Chair] 

ORAL ANSWERS TO QUESTIONS

B har a t  E l e c t r o n ic s  F a ct o r y

406. Shri M. L. Dwivedi: (a) Will 
the iVIinister of Defence be pleased to 
state whether the possibility of 
establishing co-operation between the 
Radio and Electrical Manufacturing 
Company Ltd. and the contemplated 
Bharat Electronics Factory at Banga
lore has been explored?

(b) Will the activities of the Ramco 
and the proposed Electronics factory 
be identical or will each cater for 
different varieties of manufacture?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) Yes. It is 
Government’s intention to utilise to the 
full whatever facilities exist in the
country for the manufacture of Radio 
and Electronic equipment either with 
REMCO or other parties.

(b) The activities of the BEI will 
differ from those of REMCO and other 
commercial Arms. Whereas B.E.I. will 
manufacture the main Electronic equip
ments, REMCO is engaged in the pro
duction of domestic meters, insulated 
wires and cables, plastic goods and as- 
.sembly of domestic radio receiver sets,
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which are not to be manufactured by 
BEI.
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C e n t r a l  A cts

’*‘407. Th. Lakshman Singb Cliarak:
(a) Will the Minister of Law be 
pleased to state which of the Central 
Acts have been questioned in the 
Supreme Court from 1950 up to end 
of 1953 ?

(b) How many of them have been 
declared void and are repugnant to 
the orovisions of the Constitution ?

(c) What action have Government 
taken or propose to take in this res
pect ?

The Deputy Minister of Home Affairs
(Shri Datav<): (a) The following Cen
tral Acts were challenged in the Sup
reme Court between 1950 and 1953:—

1. Indian Criminal Law Amend
ment Act, 1908 as amended by 
Indian Criminal Law Amendment 
(Madras) Act, 1950.

2. Essential Supplies (Tempo
rary Powers) Act, 1946.

3. Sholapur Spinning and Weav
ing Company (Emergency Provi
sions) Act, 1950.

4. Preventive Detention Act. 1950,
5. Preventive Detention (Amend

ment) Act, 1951
6. Preventive Detention (Second 

Amendment) Act, 1952,
7. Industrial Drisputes (Appellate 

Tribunal) Act, 1950.
8. Ajmer Revenue and Land Re

cords Act, 1950, and
9. Constitution (First Amend

ment) Act, 1951.
In addition, reference was made bv the 
President under Article 143 of the 
Constitution to the Supreme Court re
garding the validity of the Delhi Laws 
Act, 1912, the AJmer-Merwara (Exten
sion of Laws) Act, 1947, and the Part 
‘C’ States (Laws) Act. 1950

(.b) Only the following provisions 
^vere declared void as being repugnant 
to the Constitution:—

(1) Section 15 (2) (b) of the 
Indian Criminal Law Amendment 
Act. 1908, as amended by the Mad
ras Act,

(2) Sholapur Spinning and Weav* 
ing Company (Emergency Provi
sions) Act, 1950,

(3) Section 14 of the Preventive 
Detention Act, 1950, and

(4) Section 112 of the Ajmer Re
venue and Land Records Act, 1950

The proivsion in section 2 of the 
Part C States (Laws) Act, 1950 which 
enabled the Central Government to 
amend a corresponding law while ex
tending an Act to a Part C State was 
also held to be invalid in the advisory 
opinion of the Court.

(c) Section 14 of the Preventive De
tention Act and the invalid part of sec- ' 
tion 2 of Part C States (Laws) Act 
were repealed long ago The other two 
void sections will be formally repealed 
by the annual Repealing and Amend
ing Bill, As regards the Sholapur Act. 
the matter is under consideration.

Th. Laksihman Singh Charak: In
view of the answer given, will Govern
ment consider the desirability of hav
ing a permanent body of experts who ’ 
would examine all the legislation be
fore it is brought forward before the 
Parliament or the State Legislatures?

Shri Datar: That is a larger question 
Government would take the hon. Mem
ber’s suggestion into account.

Shri R, K. Chaudhuri: May I know 
whether Section 14 of the Preventive 
Detention Act to which reference was 
made just now has been subsequently 
amended to make it a legal provision?

Shri Datar; So far as the legal opi
nion we have taken is concerned, we 
have taken the right step. The matter 
might raiKe difficulties again and it 
might go to the Supreme Court.

Mr. Speaker: I think there is some 
confusion. That particular Act, Sec
tion 14 of which was repealed, has it
self been already repealed and another 
Act .been passed. If my memory 
serves me aright, the new Act was 
passed by the House within two days.

Shri R. K, Chaudliuri: May I know 
whether the subsequent Act has been 
assailed in a court of law or not?
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Mr. Speaker: It is not included in 
the list.

Shri VaUatharas: May I know whe
ther in the preparation of tlie Bills the 
Attorney-General or the Advocate-Gen
eral of the respective States is consult
ed before the measure is brought be
fore the House for enactment?

Shri Datar; Whenever necessary we 
consult the State Governments.

Shri Vallatharas: Apart from that, 
is the Attorney-General consulted on 
important Bills before they are 

brought before the House?

Shri Datar: So far as the Govern
ment of India are concerned, we take 
into account the opinion of the 
Attorney-General also.

SCHOLAHSHIPS FOR PoST-f,RADUATE STUDIES

*409. Shri Bahadur Singh: Will the 
of Education be pleased to

state :

(n> whether it is a fact that Gov
ernment have entered into reciprocal 
arrangements with foreign countries 
lor the grant of scholarships for post
graduate studies to Indian students;

(b) if so, the names of the coun
tries with whom such an arrangement 
has been made ; and

‘c) whether there would be any 
soecial subjects which will be studied 
.by foreigners in India?

Tae Parliamentary Secretary to the 
Minister of Education (Dr. M. M.
Das): (a) and (b). No recipocal ar
rangements as such have been entered 
into but Government have offered a 
few scholarships to Belgium, Italy, 
Mexico, Norway. Netherlands, Sweden 
and Yugoslavia, who are giving scholar
ships or other similar facilities to our 
nationals.

(c) All available subjects, and parti
cularly Indian History. Philosophy and 
Culture.

Shri Bahadur Singh: May I know, 
Sir. what is the procedure for the selec
tion of students who are awarded these 
scholarships?

Dr. M. M. Das: There is a selection 
committee in which senior officers of 
the Central Government, some officers 
of the foreign em)bassies concerned, 
and some experts in the line in which 
the candidate wishes to make post
graduate study, are represented.

Shri Bahadur Singh: What is the 
number of students ŵ ho have gone ab
road under this scheme?

Dr. M. M. Das: Twenty scholarships 
have been offered by the Government 
of India to foreign students but the 
selection has not yet been made.

®hri K. K. Basu: May I know whe
ther the subjects in which scholar
ships are awarded for post-graduate 
studies are specified by the country 
offering the scholarships?

Dr. M. M. Das: The subjects are
specified by the country offering scho
larships to Indian nationals,
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The Deputy Minister of Finance 
(Shri A. C. Gtifiia); The information is 
not available.

Seth Govind Das: Has there been 
any report in this respect so far?

Shri A. C. Guha: This is one of the 
items pending with the Pakistan Gov
ernment. Several times this matter wag 
discussed with them, but it has not 
been possible to come to any settle
ment.
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Shri A  C. Gului: I cannot say whe
ther we have made any particular at
tempt through the High Commissioner. 
Several attempts have been made, but 
it has not been possible to get the in
formation. We tried to get the informa
tion through the banks, but they would 
not supply the information without the 
permission of the Pakistan Govern
ment.

S u rv ey  O f  I n d ia  W o rk ers

*411. ShrimsDti Renu Chafcra-
vartty: (a) Will the Minister of
Natural Resources and Scientific Re
search be pleased to state whether 
the altention of Government has been 
flrawn to the resolution adonted at 
the Fifth Annual Conference of the 
Survey ol' India workers, demanding, 
revision of their pay and allowances?

(b) If so, what action do Govern
ment propose to take in the m^itter?',

The Deputy Minister of Natural Re
sources and Scientific Research (Shri 
K. D. Malaviya): (a) and (b). No Sir, 
but independently of any representa
tion Government in the Ministry of 
N. R. and S. R. have been examining 
several conditions of service of the 
staff of the Survey of India and more 
particularly the Class IV personnel of 
the Survey.

Shrimati Renu Chakravartty; Is it a
fact that the recommendations of the 
Central Pay Commission have not been 
implemented in the case of the Survey 
of India workers?

Shri K. D. Malaviya: No, Sir. they 
have not been implemented.

Shrimati Renu Chakravartty: When 
does Government propose to imple
ment or bring forward some new 
scales,—revised scales of pay?

Shri K. D. Malaviya: As I have said 
with regard to the new scale of pay 
for Class IV staff of the Survey of 
India, Government are actively con
sidering the matter and a decision will 
be taken soon.

Shrimati Renu Chakravartty: What
per cent of the total wage bill is dr4iwn

Class I officers and what is their 
number?

SiiTi K. D. Malaviya: 1 have not got 
the information.

L ib r a r ie s

*412. Shri JhuUn Sinha: Will the
Minister of Education be pleased to 
state whether any amount has been 
sanctioned to, and availed of, by the 
State Government of Bihar for the 
development of libraries there?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das): 
A statement is laid on the Table of the 
House. [See Appendix II, annexure
No. 7]

Shri Jhulan Sinha: What was the
amount requisitioned by the State of 
Bihar against which this amonut was 
sanctioned?

Dr. M. M. Das: For the year 1952-53, 
the amount sanctioned to Bihar was 
Rs. 6,600 and that amount was utilised 
by that State. I cannot say what was 
the amount wanted by Bihar Govern
ment.

Shri Jhulan Sinha: What was the
basis on which the sanction was 
based?

Dr. M. M. Das: It depends upon the 
scheme that is sent by the Stale 
Government.

Shri Jhulan Sinha: What was the
amount involved in the scheme sub
mitted by the Bihar State for which 
this amount Rs. 6,600, was sanctioned?

Dr. M. M. Das: That information is 
not with me.

Shri S. N. Das: May I know whether 
there are uniform schemes for all the 
Slates, or different states asked to sub
mit different schemes of their own?

Dr. M. M. Das: The broad outline of 
the schemes has been sent to different 
States and they have been requested 
to send their schemes upon which the 
grants will be given.
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S ecx)Nd a r y  E d u c a t io n

*413. Shri Muniswamy: Will the
Minister of Education be pleased to 
state :

whether it is a fact that Gov
ernment have supplied copies of the 
brochure, “A New Deal for Secondary 
Education” to all Secondary Schools 
in India;

(b) the number of copies of the 
brochure printed;

(c) whether editions in Regional 
languages were published; and

fd) whether any other publica
tions were supplied to the States in 
this connection?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) Yes, copies have been sent to aU 
State Governments for distribution to 
Secondary Schools.

(b) 15,000

(c) No.

(d) The Report of the Secondary 
Education Commission was previously 
supplied to the State Governments.

Shri Muniswamy: May I know under 
what scheme these brochures were 
distributed—under what scheme of 
education?

Dr. M. M. Das: This new pamphlet 
in question comprises three chapters of 
the Secondary Education Commission's 
Report, It is bein« sent to the State 
Government for distribution among 
the secondary school teachers so that 
they may acquaint themselves with 
the basic principles of the Report so 
far as they are applied to their day 
to day teaching work.

Shri Muniswamy: May I know whei 
ther there is any proposal to supply 
copies in regional languages?

Dr. M. M. Das: There is no such
proposal at present.

Shri R. K. Chaodhuri: May I know if 
in this ‘*New Deal” there is any refe
rence to the inadequacy of the salaries 
of the secondary school teachers?

Dr. M. M. Das: That might have been 
referred to in the Secondary Commis
sion’s Report, but so far as this brochure 
is concerned, it contains three chapters 
of that Report and whether that parti
cular item is here or not, I cannot say.

Shri N. M. Lingam: Is it not a fact 
that certain State Governments have 
appointed their own Commissions to 
enquire into the state of secondary 
education in their States? If so. may I 
know w hether this pamphlet distribut
ed by the Government of India will 
not come in conflict with the recom
mendations of those Commissions?

Dr. M. M. Das: I have no information 
at present.

O f f ic ia l  D ress o f  G o v e r n m e n t  S e r v a n t s

*414. Shri S. N. Das: WUl the 
Minister of Home Affairs be pleased
to state:

(a) whether any directive regard
ing the dress which officials should 
wear has been issued; and

(b) if so, what is the nature of 
the directive so issued?

The Deputy Minister Home
Affairs (Shri Datar): No standard mode 
of dress has been prescribed. Certain 
suggestions which will assist the 
Central Government employees in the 
maintenance of correct standards have 
been made. A statement showing 
these recommendations is laid on the 
Table of the House. [See Appendix II, 
annexure No. 8].

Shri S. N. Das: May I know whether 
as a result of the suggestions made, 
the results achieved or reactions pro
duced had been received from the 
various Departments of the (govern* 
ment, or whether they have been asked 
to submit any report?

Shri Datar; They ^ave been issued 
only recently. It is too early to expect 
any results. In due course we shall 
know how they are working,

Shri S. N. Das: May I know whether 
these suggestions have also been made
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to various State Governments for their 
adoption?

Shri Datar: It is not within our pur
view to make recommendations to the 
State Governments—it is for them to 
act; they may adopt these things also.

Shiimati Renu Chakravartty: Are
these directions of a permissive nature 
or obligatory nature?

Shri Datar: They are of a recom
mendatory nature.

S a n g eet  N atak  A ka d a m i

*417. Shri KesCiavaiencrar: Will
the Minister of Education be pleased 
to state :

(a) tJhe names of the institutions 
to which the Sangeet Natak Akadami 
has afforded recognition and given 
facilities;

(b) how many of them are amateur 
dramatic associations; and

(c) how many of them are insti
tutions dealing with dancing?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):

(a) The Sangeet Natak Akdami has 
not yet recognised any institution.

(b) and (c). The question does not 
arise.

Shri Keshavaienger: May I know if 
the Akadami has invited applications 
for recognition?

Dr. M. M. Das: It is an autonomous 
body, and our information is that a 
sub-committee consisting of several 
members of the Akadami has been set 
up by the Sangeet Natak Akadami for 
reconmiending recognition to institu
tions, and the sub-committee is being 
to  consider the matter in March.

Shri Dabhi: May I know whether 
there is no Sanskrit or Hindi equiv
alent for the term Academy?

Mr. Speaker: Next question,

Shri M. D. Ramasami: May I know 
whether recognition by this Akadami 
carries with it any form of financial

assistance to the institution con
cerned?

Dr. M. M. Das: Sir, I cannot commit 
myself, but it appears that this re
cognition means eligibility for finan
cial aid.

K a n d l a  C o r r u p t io n  C ase

M18. Shri Dabhi: Will the Minis
ter of Home Affairs be pleased to 
s ta te :

(a) whether it is a fact that the 
Anti-corruption branch of the Cen
tral Police has unearthed at Kandla 
port, a consDiracy to falsify measure
ments of earth works which form 
the basis for payment to contractors; 
and

(b) if so, the details of the cons
piracy?

The D^uty Minister of Home 
Affairs (Shri Datar): (a) Yes. Infor
mation purporting to show the exis
tence of such a consrpiracy has been re
ceived and is now under verification.

(b) The investigation of the case 
is proceeding. Details are not avail- . 
able at present.

Shri Dabhi: May I know whether 
any persons have been apprehended in 
this connection?

Shri Datar: A preliminary enquiry 
has been going on, and till now no 
person has .been apprehended.

Shri Dabhi: At what stage was the 
conspiracy unearthed?

Shri Datar: The conspiracy was un
earthed at a stage when it was found 
that an amount larger than the one 
sanctioned V as taken away.

Shri Dabhi: May I know what was 
the larger amount?

Shri Datar: The original amount
sanctioned was Rs. 2,40,000 and the 
amounts in respect of which payments 
were made were Rs, 4,08,000.

Shri Vallatharas: Apart from the
conspiracy in the case, has there been 
any evidence about the commission of 
the act?
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Mr. Speaker: I think the matter is 
under investigation. It will be prema- 
Ujfe to go into it. and not even proper.

Shri Vallatharas: In the F. I. R. there
may be a conspiracy ......

Mr. Speaker: Let it be left to the in
vestigation.

S»:irl N. M. Lineram: May I know
whether anybody has been kept under 
suspension, pending enquiry?

Shri Datar: That itself has to be con
sidered. The enquiry is at a prelimi
nary stage.

L ite r a t l»re  fo r  C h iid r e n

Shri liadha Raman: Will the 
Minister of Education be pleased to 
state:

(a) whether it is a fact that Gov- 
<’rnment are considering a scheme for 
preparing some literature for child
ren;

(b) if so, under whom this scheme 
IS Ixjing finalized: and

(c) the language in which this 
literature is expected to be prepared?

The Parliamentary Secretary to -the 
Minister of Education (Dr. M. M.
Das): (a) Yes.

(b) The scheme nas .been formulated
by the Government of India (Ministry 
of Education). ’

(c) Hindi.

SCiri Radha Raman: May I know if 
some non-offlcial agencies which are 
already engaged in this kind of work 
are consulted in preparing these 
schemes?

Dr. M. M. Das: The Makhtaba 
Jamia have undertaken this work.

Shri S. N. Das: What is the amount 
that is required for the implemennta- 
tion of the scheme at present?

Dr. M. M. Das; Rs, 2*5 lakhs have 
been earmarked for this scheme.

Dr. Rama Rao: May I know why 
Government are not producing the lite
rature in languages other than Hindi?

D r M. M. Das: Government hopes 
that the work of preparing the litera
ture in other languages will be taken 
up by the respective State Govern
ments

Shri M. L. Dwivedi: May I know if 
the institution which has been entrust
ed with the preparation of the litera
ture has any experience of this work?

Dr. M. M. Das: There can be no 
doubt about that. Sir.
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Dr. M. M. Das: These organisations, 
Makhtaba Jamia, have undertaken the 
complete work, that is, preparation of 
a hundred books for children.

^  v

Mr, Speaker: The question is, on 
whose recommendation was this insti
tution entrusted with the work; whe
ther other institutions were previously 
consulted and informed as to whether 
th e y  would be willing to ta k e  up the 
work in question or not?

Dr. M. M. Das: I require notice for 
this question.

A ir  B ase i n  t h e  N ico ba r  I sla n d s

•420. Dr. Ram Subhag Singh : Will 
the Minister of Defence be pleased 
to state:

(a) whether it is a fact that there 
is an air base in the Nicobar Islands; 
and

(b) if so, for what purposes that 
air base is being utilised at present?

The Minister of Defence Organisa
tion (Shri Tyagl): (a) Yes. Sir. It is
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in fact an air strip, and not a full- 
fledged air station.

(b) The RAF have been allowed to 
have a staging post on this air strip 
for carrying out the limited task of 
providing navigational aids and re
fuelling facilities for their aircraft 
flying across the Bay of Bengal and 
the Indian Ocean.

Dr. Ram Subhai^ Singh: The hon. 
Minister just said that the RAF have 
been allowed to have a staging post on 
this air strip. May I know whether it 
had been allowed or it was already 
having its “control over the air strip, 
and whether the Government of India 
have asked the Government of the 
United Kingdom to transfer the con
trol of the strip to the Government 
of India?

SCiri Tyagi: Sir, this question has 
been asked once already. I want to 
make it clear that the RAF were allow
ed to have a staging post on this air 
strip for carrying out the limited task 
of providing navigational aids and re
fuelling facilities for their aircraft. 
There are, on an average, eight to 
ten landings per month. No equipment 
is held at this post. About twenty RAF 
personnel including officers and men 
are stationed there. It is not a full- 
fledged air station. A staging post pro
vides limited facilities only. The above 
arrangement is a mutual one on the 
express condition that we can stop 
these facilities when we choose and 
we can take it over at shoft notice.

Dr. Ram Subhag Singh: What I want 
to know is whether the Government of 
India have any control at all over 
that air strip and whether the Govern
ment of India were ever allowed by 
the Government of the United King
dom to have its foot on that air strip?

Shri Tyagi: There is no question 
rtf the Government of India being or 
not being allowed. It is our territory. In 
fact we have allowed the Government 
of United Kingdom to use this air 
strip. It is ours and it is our property.

Shri Joaclkim Alva: Has Government
considered the dangerous possibilities 
of the RAF making Nicobar Islands 
as a jumping-off ground to Malaya 
where innocent freedom-fighters are 
bombed?

Shri Tyagi: Sir, as I have already 
said, it is fn reciprocity of the facili
ties the United Kingdom is giving, of 
their air strips and landing grounds, 
that we have agreed to give them this 
facility here.

Shri H. N. Mulcerjee: Sir, have our
Government any facilities to make 
sure that no abuse is praHTsed by the 
RAF cr any other foreign agency in 
this area, and may I also know if there 
is a scheme, as reported in the Press, 
to give to the RAF a permanent lease 
of the area where they are now in con
trol?

Shri Tyagi: To aUay any misgivings 
I think it is .better that I repeat the 
conditions on which it has been given. 
The conditions are: (i) that, as at pre
sent, the Island should be used.only 
for navigational purposes and for re
fuelling only; (ii) that as the Govern
ment of India are likely to require the 
air strip for their own use some time, 
they should be free to take over after 
giving H.M.G. suitable notice—^H.M.G. 
means Her Majesty’s Government;

(iii) when the Government of India 
take over this strip and the buildings 
and installations put up by HMG, no 
compensation will be payable by the 
Government.

On these conditions, it has been lent 
to them. We have still the total pro
prietary right over the Island. It is 
not as if they have any other 
authority over the Island except the 
use of this air strip.

Shri H. N. Mukerjee: I wanted to 
know whether there were any ad
ministrative......

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: I want to ask 
one question.

Mr. Speaker: I am not allowing
that. The point of enquiry was this
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The hon. Minister said that there were 
reciprocal facilities. The question was, 
wha{ are those facilities which the 
Government of India get within the 
jurisdiction of the UK?

Shri Tyagi: The same: refuelling,
landing and also navigational facili
ties.

Mr. Speaker: In what places?
Shri Tyagi: Our Indian Air Force

planes go to the UK practically once 
every month. On their way, wherever 
there are British air strips or landing 
grounds, we take full advantage of 
them,

Mr. Speaker: Next question.

I n c o m e - T ax O ff ic e r s

*''421. Shri Gidwani: Will the Minis
ter of Finance be pleased to state:

(a) whether the Union Public 
Service Commission issued an adver
tisement for filling; in the posts of 
Income-tax Officers, Class II in Decem
ber, 1952;

(b) whether they started interview
ing the candidates sometime in Septem- 
ter, 1953;

(c) whether the interviews are 
over or are still in progress; and

(d) when the appointments will be 
made?

The Deputy Minister of Finance 
(Shri M. C. Shah): (a) Yes. Sir.

(b) Yes. Sir. The Union Public 
Service Commission had to scrutinise 
about 8000 applications and the Selec
tion Board appointed by them could 
start interviewing the candidates only 
from the 28th September, 1953.

(c) The interviews are still in pro
gress.

(d) The interviews are exipected to 
conclude .by about the middle of 
March, 1954, and the offers of appoint
ment will be issued as soon as the 
Commission have finalised the selec^ 
tions.

Shri M. S. GurupadasWamy: May I
know why there was such an inordi
nate delay 'in Interviewing the candi
dates and in appointing them?

Shri M. C. Shah: It is in the hands 
of the Public Service Coiyimissiou. They 
have to interview a good number o£ 
candidates out of those 8000 applicants.

T r ib a l  W elfa r e  W o r k

♦422. Shri K. P. Sinha: Will the
M/inister of Home Affairs be pleas
ed to state :

(a) whether it is a fact that the 
Bhartiya Adimjati Seva Sangh has 
requested help from the Government 
of India for carrying on its work 
amongst the tribal people;

(b) whether the Sangh has sub
mitted any scheme to cover the 
amount of help so requested;

(c) whether Government have 
considered the same; and

(d) if so, the decision taken 
thereon?

The Deputy Minister of Home*
Affairs (Shri Datar): (a) and (b).
Yes.

(c) and (d). All the schemes, cost
ing Rs. 50,000/- submitted by the 
Sangh, have been approved by Govern
ment. A sum of Rs. 27,000/- has already 
been paid and the balance will be paid 
at the close of the year on the receipt 
of det0*lled accounts.

Shri K. P. SinCia: May I know whe
ther this Sangh receives an annual 
grant from the Centre, and if so, to 
what extent?

Shri Datar: There is no question of 
their receiving an annual grant. They 
are concerned with the grant for the 
present year.

Shri Thinimaiah: Whenever the Cen
tral Government makes a grant for 
the uplift of the Scheduled Castes and 
Scheduled Tribes, to the State Govern
ments, may I know whether the State 
Governments are required to submit 
any report of the work in respect of 
which the money is granted?

Shri Datar: The State Governments 
always ' submit reports in respect of 
what they do and what they spend 
80 far as the uplift of these communi
ties is concerned.
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Mr, Speaker: In respect of the grant 
which the Government give?

Shri Datar: They do submit reports 
as to how the amount has been spent

Shri Nanadas: May 1 know whether 
the members of this Sangh are paid any 
allowances, and if so, at what rates?

Shri Datar: The Government of
India do not accept any responsibility 
for giving allowances. So far as we 
:\re aware, no allowances are paid to 
the members.

I n d u s t r ia l  F in a n c e  C o r p o r a t io n

’̂ 424. Shri S. C. Samanta: Will the
Miiiister of Finance be pleased lo 
state:

(a) how many long term loans 
were granted to industrial concerns 
by the Industrial Finance Corpora- 
lion of India in 10f)2-53 and 1953-54 
respectively; and

(b) how many of these concerns 
are located in places where normal 
banking facilities are inadequate?

The Deputy Minister of Finance 
<Shri A. C. Guha): (a) The Industrial 
Finance Corporation sanctioned 14 
loans during the period from 1st July. 
1952 to 30th June, 1953 and 16 loans for 
the half-year ended the 31st Decem
ber, 1953.

(b) All these thirty borrowing com
panies have their registered offices in 
places where normal banlKing faciliti
es are available.

Shri S. C. Samanta: May I know how 
tnany industrial concerns were refused 
loans in those two years, and whether 
the Government have found out the 
number of cases of refusals to con
cerns where there are no normal bank
ing facilities?

Shri A. C; Guha: For the first part of 
the question I would like to have 
notice. I could not follow the second 
part of fhe question.

Shri S. C. Samanta: I wanted to 
know whetfier any concerns were re
fused loans which had no banking faci
lities in tKeir areas.

Shri A. C. Guha: I think the hon.
Meniber has in his mind some wording 
in the preamble of the Act which says 
particularly in “instances where normal 
banking accommodation ig inadequate.” 
That does not mean that the area in 
which the concern is located has no 
banking facilities. It only means that 
a particular concern may not get the 
required accommodation from banks. 
There is hardly any concern worth hav
ing credit from the Industrial Finance 
Corporation which is located in an area 
where banking facilities are not avail
able.

Shri Raerhuramaiah: May I know
whether loans are granted to any com
panies whose directors or share
holders are directors of the Finance 
Corporation?

Shri A. C. Guha: According to the 
Act there is no ban on this, but the 
hon. Member may know that in the re
cent Resolution we have put certain 
restrictions on such concerns getting 
any accommodation from this Corpo
ration. The hon. Member may please 
refer to the Resolution which was plac
ed before this House during the last 
session.

Shri S. C. Samanta: May I know 
whether any concession in the interest 
charged was given to any of these con
cerns?

§hri A. C. Guha: For that also I 
would like to have notice. These loans 
were granted only last year. So It may 
not be time as yet for any interest 
being paid.

N.CC. Ĝ ir l s  D iv is io n )

*425. Shri D. C. Sharma: Will the
Minister of Defence be pleased to 
state:

(a) whether the scheme for Social 
Service Camps for the Girls’ Division 
of the N.C.C. has been finalised; and

(.b) if so, what are its main fea
tures?
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The Deputy Minister of Defence 
(Sbri Satish Chandra): (a) Social, ser
vice will be included both in the annual 
camps and {he cadre camps of the' Girls 
Units in the year 1954-55. The details 
have not yet been finalised.

(*b) Girl Cadets in the cours'e of their 
normal 'Ĥ rajning are taught flrlstt-aid 
and home nursing. It is proposed to 
give them opportunities during the 
camps to visit adjoining villages and 
to put into practice the lessons learnt 
by them. They will also be given light 
manual work.

Shri D. C. Sharma; What will be the 
nature of this “light manual work” to 
which the hon. Minister referred?

Shri Satish Chandra: That has yet 
to be finalised as I said. It will de  ̂
pend on the environments in which 
these girls work.

Shrimati Maydeo: May I know how 
many N.C.C. Girls Divisions are there 
in all at present.

Shri Satish Chandra: The total num
ber of girl cadets is over 600.

Shrimati Maydeo: May I know when 
Government propose to start N.C.C. 
Girls Divisions in the Colleges in 
Poona?

Shri Satisli Chandra: It all depends 
upon the State Government of Bom
bay. If they agree that a Girls Division 
should be started in a particular col
lege, we shall agree to it.

Shrimati Jayashri: May I know how 
these girls are recruited?

Shri'SatiaEi Chandra: They are col
lege girls who join the N.C.C. unit of 
a particular college.

Shri D. C Sharma: May I know what 
kind of environment is going to be se
lected for these camps—urban, semi- 
urban or rural?

Shri Satish Chandra: These details
are still being worked out in consulta
tion with the State Governments.

N.C.C. C a m p  A c c id e n t

*426. Shri Nanadas: Will the Minis
ter of Defence be pleased to state:

(a) whether the attention of vxov- 
ernment has been drawn to the tragic 
death of an N.C.C. Cadet, while dig
ging a canal near Ludhiana;

(b) if so, what action Government 
propose to take to ensure that the 
parents of the cadet are properly 
compensated; and

(c) whether it is also a fact that at 
the time the work was in progress, 
there were no engineers or overseers 
on the spot?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a) Yes, on
January 2, 1954, while the 3rd Punjab 
Battalion of the N.C.C. Ludhiana
was, with the approval of the State
Government, undergoing its normal 
course of social service training and 
had underfaTcen the work of digging a 
distributary canal for Ludhiana City, 
some earth got dislodged from the top 
of the embankment and fell on the 
Cadets working there, with the unfor
tunate result that Cadet Chatar Singh 
died and two others were wounded.
First aid was rendered on the spot
immediately, .but Chatar Singh ex
pired before he could reach hospital.

(b) N.C.C. being purely a volun
tary  organisation and social service 
work being a part of its normal train
ing, any accidents occurring in train
ing camps are treated by the educa
tional instifutions and State Govern
ments as incidents in games and other 
athletics where compensations are not 
paid to parents,

(c) Two N.C.C. officers and the 
P. W. D*. Overseer, who were supervi
sing the work, were present on the 
spot at the time of the accident.

Shri Nanadas: May I know what in
structions Government have given to 
the N.C.C. after this incident, so that 
the recurrence of these incidents will 
not be a common feature?

The Minister of Defence Organisation 
(Shri Tyagi): How can the compensa
tion stop the incidents? It is surpris
ing.
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Mr. Speaker: The h o n .  M e m b e r
w a n t s  to  k n o w  w h a t  i n s t r u c t i o n s  h a v e  
b e e n  jg iv e n  -b y  G o v e r n m e n t  i r  t h e  
l i g h t  o f  t h i s  i n c i d e n t ,  s o  t h a t  t h e  r e 
c u r r e n c e  o f  s u c h  in c i d e n t s  m a y  n o t  
b e  t h e r e  in  t h e  f u t u r e .

Shri Satish aiandra: This was a
very unfortunate accident. Due precau
tions are always taken, and will be 
taken, to ensure that such accidents 
do not recur.

E sta te  D u t y  A c t

HZl. Shri Ram Dass: Will the
Minister of Finance be pleased tc
state:

(a) the policy of Government as
regards the recruitment of the staff 
for the administration of the Estate 
Duty Act; and

(b) whether that recruitment nas
been made exclusively froiii the In 
com e-tax department?

The Depiity Minister of Finance
(Shri M. C. Shah): (a) and (b). The 
Administration of the Estate Duty Act 
is carried on by the staff of the In- 
cometax Department. No special policy 
is to be followed for the" recruitment 
of the staff for Estate Duty. The staff 
of the Income-tax Department will be 
augmented as and when necessary to 
cope with the additional work that 
may fall on them in connection with 
the administration of the Estate Duty 
Act.

Shri Ram Dass: May I know whether 
Government are considering the ques
tion of recruitment from the Central 
Excise Department also?

Shri M. C. Shah: This has nothing to 
do with the Central Excise Department. 
We are recruiting from the Income- 
Tax Department. This work has been 
entrusted to the Income-Tax Depart
ment, so the Income-Tax Officers will 
do this duty also.

Mr. Speaker: That is not the ques
tion. The hon. Member wants to know 
whether Government will recruit per
sons for this Department from among

servants working in the Central Ex
cise Department.

Sliri M. C. Shah: It is not decided as 
yet. So far as the Income-Tax Officers 
are concerned, we have to take them 
through the Union Public Service Com
mission. With regard to the other staff, 
i.e. inspectors, clerks etc., these peo
ple can apply.

Pandit D. N. Tiwary: May I know 
whether any officer has .been sent to 
foreign countries for training, or any 
experlt has been called here?

Shri M. C. Shah: I have already said 
in reply to an earlier question that six 
officers are to be sent to England, for 
training purposes and for getting ex
perience in the administration of es
tate duty in U. K. The team will con
sist of two Assistant Commissioners 
of Income-Tax and four Income-Tax 
Officers, Class I, Grade 1.

Shri Velayudlian: May I know whe* 
ther Government will give due con
sideration to the quota reserved for 
Scheduled Castes, when the recruit- 
men" of the staff is made?

Shri M. C. Shah: Yes, the Union Pub
lic Service Commission take that into 
account flrsf. A certain proportion has 
been reserved for Scheduled Castes.

B r it is h  W ar  L o a n

*428. Shri K. C. Sodhia: Will the
Minister of Finance be pleased 
state:

(a) the total liability of India fov
the British War Loan; and ,

(b) for how long it is likely to
remain suspended?

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R.
Bhagat): (a) £  15,466,928.

(b) Indefinitely.

Shri K. C. Sodhia: When was this li
ability undertaken by India?

Shri B. R. Bhagat: Originally it was 
undertaken in 1917. But imder the new 
arrangement in 1931, this was renew
ed.
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Shri K. C. Sodhia: Has any portion 
of this loan been discharged?

Shri B. R. Bhagat: Yes. The original 
loan was to the tune of £  100 million, 
of which only about £  15 million re
mains.

Shri K. C. Sodhia: May I know the 
reasons for its being held up?

Shri B. R. Bhagat: I could not follow 
the question.

Mr. Speaker: What are the reasons 
for the loan still continuing?

Shri B, R. Bhagat: It is of historical 
interest. It was the result of the decla
ration of moratorium by the then U.S. 
President.

Shri R. K. Chaadhuri: May I know
the total amount of outstanding loan 
in Indian money?

Shri B. R. Bhagat: It has not been 
given in Indian currency, it has been 
expressed in pounds.

Shri R. K. Chaudhuri: What will be 
the Indian equivalent of that?

Mr. Speaker: It is a question of ar- 
Ihmetics now, of simple multiplica
tion.

G o v e r n m e n t  I n v e s t m e n t  in  I n d u st r ies

*429. Shri Dhusiya: Will the Minis
ter of Finance be pleased to state the 
value of the total investment of the 
Government of India in different 
industries?

The Dcpnty Minister of Finance 
<Sliri M. C. Shah): The information 
is being collected and will be laid on 
the Table of the House in due course.

Shri T. N. Singh: May I know if
there is any principle which guides 
the Government of India when they 
make investments in the private in
dustries?

Shri M. C. Shah: That is not the
question. The information asked for 
is: how much money has been in
vested.

Mr. Speaker: Let us await the in
formation. Next question.

V a l u er s  u n d e r  E state  D u t y  A ct

*430. Shri B. K. Das: Will the
Minister of Finance be pleasid to 
state:

(a) whether any valuers have sc 
far been appointed under the provi
sions of the Estate Duty Act; and

rb) whether it is proposed to assign 
different classes of estates to different 
valuers?

The Deputy Minister of Finance 
(Shri M. C. Shah): (a) No person 
has yet been appointed to act as 
valuer. The time allowed under the 
Estate Duty Act for the appointment 
of* valuers is 12 months after the 
commencement of the Act i.e. after 
the 15th October 1953.

(b) Yes. It is proposed to appoint 
separate panel of valuers for diff
erent kinds of property, viz., build
ings, stock and shares, goodwill, etc.

Shri B. K. Das: May I know whe
ther any case has so far been refer
red to arbitration?

Shri M. C. Shah: Under the Act, 
the accounting persons have been 
given six months to file their returns 
and that period will expire on the 
15th April, 1954. But I can inform 
my hon. friend that we have got a 
list of persons who have died with 
dutiable estates.

Shri B. K. Das: What principle will 
be followed in the appointment of 
these valuers?

Shri M. C. Shah: We will consult 
the institutes; for example, the Insti
tute of Chartered Accountants, in
stitutes of some share brokers, insti
tutes of building brokers, etc. We 
will consult them and find out who 
are the most suitable persons to act 
as valuers for the different kinds of 
property.

Shri B. K. Das: May I know whe
ther there is any scale of remunera
tion fixed?

Shri M. C. Shah: It has not yet 
been fixed.
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The Minister of Home Affairs and 
States (Dr. Katju): (a) and (c). The 
information has been called for from 
the Hyderabad Government and will 
be placed on the Table of the House 
when received.

(b) As the laboratory is an insti
tution run by the Government of 
Hyderabad, the expenditure on its 
construction was borne by the State 
Government. The Government of 
India sanctioned a non-recurring 
grant of Rs. 5 lakhs as a contribu
tion towards this expenditure.

Shri Bhaffwat Jha Azad: May I
know if this laboratory has started 
functioning, and if so, if it has done 
any research up till now?

Dr. Katju: I want notice of this 
question.

Shri Bhagwat Jha Azad: May I
know who will bear the recurring 
cost of this institution?

Dr. Katju: I imagine the Hydera
bad Government.

Shri Bhagwat Jha Azad: May I
know whether it is under the contem
plation of the Government to start 
such laboratories in other parts of 
India, and if so, where?

Mr. Speaker: This is a laboratory
started by the Hyderabad Govern
ment.

Dr. Katju: My hon. friend is ask
ing me about other parts of India— 
Saurashtra, Madras, Bengal, Anda
mans.

Mr. Speaker: Next question.

G o l d  P ro

*432. Shri Thimmaiah: Will the
Minister of Natural Resources and 
Scientific Research be pleased to 
state the total quantity of gold pro
duced at Kolar Gold Fields in the 
year 1953?

The Deputy Minister of Natural 
Resources and Scientific Research
(Shri K. D. Maiaviya): 211,122 Ozs. 
(Provisional).

Shri Thimmaiah: May I know whe
ther the Government is aware of the 
fact that John Taylor & Co., has in
vented machines which can manufac
ture gold at low cost, and if so, will 
the Government increase the income- 
tax for the production of gold?

Shri K. D. Maiaviya: I am not
aware.

Mr. Speaker: It is a suggestion for 
action.

Shri Muniswamy: How does this
figure for 1953 compare with the
figures for production during the
previous years?

Shri K. D. Maiaviya: The figures
have unfortunately gone down.

H il l s  a n d  P l a in s  F e st iv a l  i n  M a n ip u r

*433. Shri Rishaag Keishing: Will 
the Minister of States be pleased to 
state:

(a) whether it is a fact that a Hills 
and Plains Festival was celebrated at 
Imphal by the Government of Mani
pur from 24th to 31st January, 1954;

(b) if so, the amount of expenditure
involved in connection with the
festival;

(c) whether Rs. 10,000/- was ex
pended from the Tribal Welfare Fund* 
and

(d) if the answer to par^ (c) above
be in the affirmative, the reasons for 
the same? -
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The Minister of Home Affairs and 
States (Dr. Katju): (a) Yes.

(b) Nearly Rs. 25.000.

(c) Yes.

(d) This Festival was primarily 
meant to foster a spirit of comrade
ship and understanding between the 
Hill and Valley people of Manipur. 
Since the Tribal people from the 
hills came from distant places, they 
had to be fed and lodged at State 
expense during the period of their 
stay. It was, therefore, considered 
that expenditure on this account as 
also part of the expenditure on the 
main festival which had as its objec
tive the welfare of Manipur people 
including the scheduled tribes, should 
appropriately be expended from the 
Tribal Welfare Fund.

Shri Rishang Keishing: May I know 
Sir, if Government consider the grant 
of this money from such a fund as 
proper?

Mr. Speaker: ‘Proper* means?

Shri Rishang Keishing: I want to 
know if Government consider the 
grant of Rs. 10,000 from the Tribal 
Welfare Fund for such a purpose as 
proper?

Dr. KatJu: That is so. May I add 
that the Tibal Welfare Fund really 
amounts to Rs. 9 lakhs? So Rs. 10,000 
out of Rs. 9 lakhs is not a very large 
sum.

Shri Rishang Keishing: May I know, 
Sir, if it is a fact that the tribal peo
ple numbering about 500 artists were 
not allowed to stay more than two 
days at Imphal?

Dr. Katju: I really do not know.

Shri Rishang Keishing rose—

Shri Bhagwat Jha Azad: May I
know, Sir, if Government will con
sider the grant o f___

Mr. Speaker: Order, order. Let
him finish.

Shri Rishang Keishing: May I loiow. 
Sir, if it is a fact that the tribal peo
ple held a protest meeting at Imphal 
and a copy of the resolution passed 
was forwarded to the Minister con
cerned?

Dr. Katju: I do not recollect hav
ing received any resolution. But if 
my hon. friend will ask me a specific 
question, I can specifically answer in 
writing.

Shri R. K. Chaudhuri: Was the
Tribal Welfare Fund intended for 
functions of this kind? Was it not 
intended solely for the educational 
uplift of the tribal people?

Dr. Katju: I do not want to com
mit myself off hand as to what was 
the purpose of creating this fund. 
Very likely, my hon. friend is right. 
But it was not quite a considerable 
sum, and everybody agreed that out 
of Rs. 9 lakhs, Rs. 10,000 might be 
diverted.

Shri R. K. Chaudhuri: You com
mitted a breach of the trust.

Shri Rishang Keishing: Is it not a
fact that two of the Congress* advis
ers also boycotted this festival?

Mr. Speaker: Is it a fact that two 
of the advisers in Manipur who be
long to the Congress refused to attend 
this function?

Dr. Katju: I really cannot say.

ITTr ajTSf
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( ^ )  Trnrf #' ^
S|!t ? l f ^

t  ?
The Deputy Minister of Defence 

(Sardar Majithia): (a) 2010 tons of 
foodgrains and 13795 tons of vege
tables.

(b) and (c). No medals are 
awarded. Since 1950-51, a cash price 
of Rs. 1,000 is being awarded every 
year to the army unit which puts up 
the best effort in connection with the 
campaign.

(d) Statewise statistics are not main
tained. The units and formations 
forward their reports through their 
respective commands, military juris
diction of each of which covers more 
than one State.

% ^  stnftra’ t  ?

Sardar Majithia: All land which is 
<jultivated is included in this.

«TT %  w  5T ^ 'f  H 5fT ffc T

^  I f  I  5nf*r^ I  ?fT
■?' p r f  I

Sardar Majithia: It is evident, Sir, 
that the land which is under an 
aerodrome is not cultivated, but any 
unit can be allotted a particular piece 
which can be cultivated.

Shri Nanadas: May I know whe
ther the lands once reclaimed by the 
Army personnel are being cultivated 
continuously or left fallow sometimes?

Sardar Majithia: These are volun
tary efforts by the units; it does not 
form part of the military training, in 
any case. It is left entirely to the 
discretion of the units as to what time 
they can spend on activities of this 
nature.

Shri N, L. Joshi: May I know what 
is the yield per acre?

Sardar Majithia: I am afraid, I 
have not got these figures. I have 
given the total amount of produce 
and I can give him the area under 
cultivation, which is 8936 acres; he 
can work out the average.

C o a l  f in d  i n  M a n ip u r

*436. Shri L. Jogeswar Singh: Will 
the Minister of Natural Resources 
and Scientific Research be pleased to 
state whether it is a fact that coal ol 
a fine quality has been found in a 
hillock near Moirang in Manipur 
Valley?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): The Govern
ment of Manipur report that a small 
coal deposit has been discovered at 
Turelui on Tiddim Road 32J miles 
from Imphal. The quality of the coal 
is not known.

Shri L. Joffeswar Singh: May I
know the possible output of this de
posit?

Shri K.' D. Malaviya: This report
comes to us from a private party 
through the State Government and 
we have no authentic confirmation. 
Our report is that the area is very very 
small; perhaps, 5000 tons of coal may 
be deposited there and that too, not 
of a very good quality.

Shri L. Jogeswar Singh: May I
know whether any expert from the 
Centre has been sent to Manipur to 
examine the coal?

Shri K. D. Malaviya: We have a 
programme for the survey of the 
Manipur State. But, my hon. friend 
knows the difficulty with regard to the 
accessibility of the areas. A rapid 
reconnaissance survey has been under
taken which has given us information 
with regard to certain minerals. So, 
when the next programme is under
taken, we will, certainly find out 
about this coal also.
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B h a r a t  E l e c t r o n ic s  F a c t o r y

*438. Shri M. L. Dwivedi: (a) Will 
the Minister of Defence be pleased to 
state by what time the Bharat Elec
tronics Factory at Bangalore is like
ly to be established and to go into 
production?

(b) What is Government invest
ment. both recurring and non-recur
ring, in the above mentioned venture?

The Deputy Minister of Defence 
(Shri Satlsh Chandra): (a) The
Bharat Electronics Factory is to go 
into partial production in 1966 and in 
full production in 1957.

(b) The Central Government are 
likely to invest up to Rs. 7J crores as 
capital in the Bharat Electronics Fac
tory plus Rs. 2i crores as working 
capital.
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S o c ia l  T e n sio n s

*439. Shri Bahadur Singh: WiU the
Minister of Education be pleased to 
state:

(a) whether any study in iensional 
relations between the aboriginal 
tribes and the people of the plains 
was pursued during 1953-54; and

(b) if so, whether any report of thti 
study has been prepared?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M.
Das): (a) Yes.

728 PSD
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(b) The Report is still awaited.

Bhri Bahadvr Sinffh: What are the 
teams that work in the various fields 
and what is the amount earmarked 
for this purpose?

Dr. M. NL Oas: At present, ten
different teams are working in different 
parts of India under ten eminent uni
versity professors. The total amount 
spent up to now by the Central Gov
ernment is Rs. 67,367-8-9, and in the 
next year’s Budget, provision has been 
made for Rs. 75,000.

Shrl Bahadur Sins:h: Have these
teams submitted any reports, and if 
so, have Government started acting 
on their recommendations?

Dr. M. M. Das: Some teams that
began their work two or three years 
ago have submitted their reports, but 
these reports have not been consider
ed yet. When all the teams will com
plete their work and submit their 
reports, then Government will take 
all the reports into, consideration and 
examine them for further action.

R esearc h  I n s t it u t e s

*440* Shrlmati Renu Chakravartty:
Will the Minister of Natural R^ourc- 
es and ScientiAc Research be pleased 
to state:

(a) whether it is a fact that ĵrOV- 
ernment have asked the 18 Research 
Institutes in India to submit detailed 
reports about the projects awaiting 
development within their spheres; and

(b) if so, whether any replies have 
so far been received from them?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) 14 replies have been received 
so far.

Shrimatt Renu Chakravartty: May
I know whether the National Research 
Development Corporation has been 
set up? It was to utilise these pro- 
(?esses and make them available to 
industries that stood in need of them.

Shri K. D. Malaviya: The National 
Research Development Corporation 
has been set up. It is just now exa
mining the schemes which it had 
invited for examination.

Shrimati Renu Chakravartty: Has
the capital of Rs. 5 lakhs which was 
to have been raised in 1953-54 for 
this Corporation been fuHy subscrib
ed to?

Shri K. D. Malaviya: Government 
have contributed it fully. This is a 
purely government-run concern.

Shrlmati R4̂ nu Chakravartty: It is
said that the industrialists would be 
allowed to utilise the results of this 
research free of charge or royalty. 
What is the period up to which they 
can get the results of research free of 
charge or royalty?

Shri K. D. Malaviya: That stage
for decision has not yet arrived. The 
Corporation is examining all the 
schemes it has received from the . 
various national laboratories and in - . 
stitute. The question now is to exa- . 
mine the workability of those schemes.^ 
Once we find out which schemes are . 
workable from the industrial pointy 
of view, then the point about royalty^ 
and the time-limit will arise.

A l l  I n d ia  O r ie n t a l  C o n f e r e n c e

*441. Shn Muniswamy: WiU the
Minister of Education be pleased to 
state:

(a) whether it is a fact that the All 
India Oriental Conference was held 
recently in Ahmedabad; and

(b) whether any recommendations 
were made to Governmen^t by thlsj 
conference?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. 
Das): (a) and (b). Yes, Sir.

Shri Muniswamy: May I know 
whether all the States were repre
sented in this Conference?

Dr. M. M. Das: It was the Con
ference of a particular organisation.
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S a n g b et  N atak  A k a d a m i ( G r a n ts)

*442. Shri Keshavaleni:ar: Will thu 
Minister of Education be pleased to 
state:

(a) whether any grants have been 
made so far by the Sangeet Natak 
Akadami;

(b) if so, to whom and of what 
amount; and

(c) which are the States in whicn 
these Cultural Akadamis have been 
constituted?

The FarlUmcnUry Secretary to the 
Minister of Education (Dr. M. M. 
Das): (a) The Sangeet Natak Aka
dami has not made any grants so far.

(b) The question does not arise.

(c) Regional Akadamis have so far 
been set up in Assam, Bihar, Hydera
bad. Bhopal, Madhya Bharat and 
Bilaspur.

Shri Keshavaiengar: May I know 
whether any amount is placed at the 
disposal of this Akadami, and if so, 
'v^hat is the amount?

Dr. W. M. Das: There is a provi
sion of Rs. 2,50,000 in the current 
year’s Budget for the establishment 
of this Akadami. Out of this, a sum 
of Rs. 1 lakh has already been sanc
tioned as a grant to this Akadami.

WRITTEN ANSWERS TO QUESTIONS 

D bv n a g a ri S c r ip t

*408. Sardar Hukam Singh: Will
the Minister of Education be pleased 

state :

(a) whether it is a fact that \ho 
Devnagari Script does not at present 
^uve symbols for certain sounds in 
other local languages ; and

<b) if so, whether any reform in 
the script is being undertaken?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana A*ad): (a) This is 
the view of many experts.

(b) The Grovernment of India have 
not for the time being undertaken 
any reform in the Devnagari Script. 
But recently the Government of 
U ttar Pradesh had called a Confer
ence to consider the problem of re
forming Devnagari Script.

N a t io n a l  S a m p l e  S urv ey

*415. Shri Bansai: Will the Minis
ter of Finance be pleased to state 
whether any final conclusions have 
been arrived at by the National 
Sample Survey, In regard to the 
figures of production of foodgrains 
in India?

The Parliamentary Secretary to 
the Minister of Finanoe (Shri B. R. 
Bhagat): No final conclusions have 
been reached. A statement explain
ing the position is laid on the Table 
of the House. [5ee Appendix II, a;- 
nexure No. 9.1

A r m y  C o o k s  a n d  W a t er  C a rr iers

*416. Shri T. B. Vittal Rao: Will
the Minister of , Defence be pleased 
to state :

, whether civilian cooks and 
water-carriers employed in the mili
tary are charged any sum for their
food;

(b) if so, what is the amount 
rharRcd; and

(c) whether the amount so collect
ed is credited to Government funds?

The Deputy Minister of Defence 
(Shri Satish Chandra): (a), (b) and
(c). Civilian Cooks and Water Car
riers employed in the Army are not 
provided with free rations under 
normal peace conditions.

In some of the Army units, local 
arrangements exist under which civi
lian personnel are provided With food 
at “cost-price”, which varies from 
Rs. 15 to Rs. 20 p.m.

In the Jammu and Kashmir Area, 
however, free rations are admissible 
to civilian employees of the Defence 
Services.



453 Written Answers 26 FEBRUARY 1954 W ritten Answers 454

S c h o l a r s h ip s  t o  A r t ist s

*423. Seth Achal Singh: WiU the
Minister of Education be pleased to 
state:

(a) the number of scholarships 
offered by foreign Governments and 
institutions to youn^: Indian artists 
in 1953;

(b) the procedure 
surh selections; and

and rules for

(c) whether a degree for an artist 
is deemed necessary so as to qualify 
him for the foreign scholarship?

The Minister of Education and 
Natural Resources and Scientific Re
search (Mauiana Azad): (a) No
scholarships have been offered in 
1853 exclusively to Artists.

(b) and (c). Do not arise.

N a t io n a l  C adet  C o r p s

♦434. Shri Tulsidas; Will the Minis
ter of Defence be pleased to state:

(a) the total number of winter 
«mps of the National Cadet C o ri^

held at different centres in India, this 
year;

(b) at how many centres the Cadets 
were required to take part in social 
fvork or in Community Project 
Schemes; and

<c) the details of the work done by 
tfiem and its approximate money 
value?

The Deputy Minister of Defence 
(Shri Satlsh Chandra):’ (a) 91 An
nual Camps of the National Cadet 
Corps Units were held from Novem
b e r  t o  J a n u a r y  l a s t .

(b) At 26 camps.

(c) These camps were held in all 
parts of the country and the Annual 
Camp season has ended only a few 
weeks ago. Full details of the work 
completed in each place have not yet

been received.

D e c l a r a t io n  o f  A ssets b y  G o v e r n m e n t  
S erv a n ts

*443. Shri Dabhi: Will the Minister 
of Home Affairs be pleased to refer 
to the reply given to Starred Question 
No. 611 on the 4th December, 1953 
and state:

(a) whether Government have now 
taken a decision regarding the recorn^ 
mendation of the Planning Commis
sion that public servants should bo 
required to furnish a return each year 
of movable assets acquired by them or 
by their near relations during the 
preceding year, in addition to returns 
of their immovable properties; and

(b) if so, what is that decision?

The Minister of Home Affairs and 
States (Dr. Katju); (a) and (b). 
Government of India have circulated 
to the State Governments draft rules 
for the All-India Services which pro
vide as follows:

(a) no acquisition of any immovable 
property by purchase or gift except 
with previous Government sanction;

(b) no purchase, sale or disposal of 
any movable or Immovable property 
exceeding a certain value without 
prior notice to Government and ex
cept through a regular dealer; and

(c) periodical return of all im
movable property and a full return 
at any time, if Government demand, 
of movable property including bank 
balances and investments, and if re
quired a full and satisfactory expla
nation of the means of acquisition.

It is proposed in consultation with 
the State Governments to promulgate 
these rules, and as required by the 
All'India Services Act, 1951, the Rules 
will be laid on the Table of the House 
and will be subject to any amend
ment the Parliament may make. It 
is proposed thereafter to frame simi
lar Rules to govern the Central Ser
vices also.
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F o r e ig n  C u l t u r a l  D b l e o a t io n s

("Dr. Ram Subhag Singh:
*444. V Seth Achal Singh:

^ Shri Sivamurthi Swami:
Will the Minister of Education be 

pleased to state:

(a) the total number of foreign 
cultural delegations which visiti.d 
India in 1953-54; and

(b) whether any Indian cultural 
delegation visited any foreign country 
during the said period?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) Four.

(b) Yes.

A s s is i /  n t  C o n t r o l l e r s

•445. Shri Giflwani: Will the Minis 
ter of Finance be pleased to state:

(a) whe'ther Government have 
advertised for the post of Assistant 
Controllers to implement the Estate 
Duty Act;

(b) the number of such posts in
(i) Class I and (ii) Class II; and

(c) when Government propose to
appoint such officers?

The Deputy Minister of Finance 
(Shri M. C. Shah): (a) No. Sir. On 
the request of the Government, how
ever, the Union Public Service Com
mission advertised for the posts of 
Income-tax Officers Class II since 
Estate Duty is to be administered by 
the officers of the Income-tax Depart
ment, and Income-tax Officers will 
function as Assistant Controllers of
Estate Duty.

(b) 179 posts of Income-tax Officers, 
Class il  were advertised in December
1952.

(c) The Union Public Service Com
mission would conclude interviewing 
the candidates by about the middle 
of March and appointments will be 
made as soon as the selection has been 
finalised by the Commission.

♦446.

S o c ia l  W elfa re  B oard

r Shri Radha Raman: 
’̂ Dr. Satyawadi:

Will the Minister of Education be 
pleased to state :

(a) whether it is a fact that a 
scheme for supplementing the Income 
of the small-income-group families 
have been finalized by the Social Wel
fare Board;

(b) the time when the same is ex
pected to materialize;

(c) the various industries tliis 
scheme will cover;

(d) the expected average monthly 
earning of a woman-worker under
this scheme ;

(e) the amount sanctioned by Gov
ernment for this scheme; and

^f) the amount that will fall to the 
share of the Delhi State?

The Minister of Education and 
Natural Resources and Scientific Re
search (Maulana Azad): (a) Yes Sir.

(b) Towards the end of 1954.

(c) It will cover the match sticks 
manufacturing industry.

(d) About Rs. 22 per month.

(e) The Government has approved 
for this purpose a loan of Rs. 2  ̂ lakhs 
and a grant of Rs. 60,000 to a Co
operative Industrial Society Ltd.. 
Delhi.

(f) The amount has not been allo
cated statewise.

N. C. C.
*448. Shri D. C. Sharma: Will the

Minister of Defence be pleased to
state:

(a) whether there is a proposal to 
send selected Senior Division N.C.C. 
Officers from dl/Terent parts of India 
for a visit to the National Defence 
Academy during the year; and

if so, the details of the propo
sal?
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The Deputy Miniater of Defence
HShri Satish Chandra): (a) Yes» Sir.

(b) It is proposed to send selected 
-Senior Division N.C.C. Officers for a
visit to the National Defence Aca
demy, Dehra Dun for a short period 
every year during the College Vaca- 

Uions to enable them to see the train
ing given at the Academy with a view 
t̂o improve the standard of their own 

(units.

L oan to  An dhra

*449. Shri Nanadas: Will the Min-
‘iflter of Finance be pleased to state *

(a) whether the Andhra Govern
ment have asked for any loan for the 
construction of road regulator bridge 
^ver the Krishna river;

<(b) if so. the amount asked for; and

(c) what decision has been taken 
in the matter ?

The Minister of Finance (Shri C. 
D. Deshmukh): (a) to (c). The
Andhra Government asked for a total 
loan of Rs. 3:75 crores in the half
year 1953-54 for financing the ex
penditure on their Schemes on Capi
ta l Account, including the Scheme 
for the construction of a road regula
to r bridge over the Krishna river, 
and also for meeting a part of their 
Kovenue Budget deficit for the half 
year ending 31st March 1954. The 
Government of India have agreed to 
advance a loan as requested, but have 
n(5t yet decided which specific 
schemes should be financed from the 
loan. This will be decided in consul
tation with the Planning Commission.

I ncom e- T ax I nspectors

♦450. Shri Ram Dass: Will the Min
ister of Finance be pleased to state:

(a) whether it is a fact that ther«
a difference in the grades of pay of

the inspectors of the income tax de
partment compared with those of the 
Central Excise department; and

(b) if so. the reawns ♦b'^refor?

The Deputy M lniiter of finance
(Shri A. C. Guha): (a) Yes, Sir;

The Income Tax Inspectors' scale 
of pay is:—

Ordinary Grade: Rs. 125—125(Pro- 
bation) 160—10—330.

Selection Grade: Rs. 250—15—400— 
20—500.

The Central Excise Inspectors' scale 
of pay is:—

Ordinary Grade: Rs. 100—prob.— 
120—8—200—10/2—220.

Selection Grade: Rs. 200—10—300.

(b) The Income-Tax Inspector and 
the Central Excise Inspector belong 
to two distinct services and perform 
functions differing in some degree in 
onerousness, and responsibility.

Sm uggled  G oods

•451. Shri K. C. Sodhhi: Will the
Minister of Finance be pleased to 
state :

(a) the total value of 
goods seized so far on:

smuggled

(i) the Sea Frontier, ana

(ii) the Land Frontiers of India, 
during 1953-54;

(b) the total amounts of rewards 
sanctioned, if any, for this work; and

(c) the total ext>enditure on the 
preventive staff during the current 
year, up-to-date?

The Deimty Minister of Finance 
(Shri A. C. Ouha): (a) to (c). The 
information is being collected and 
will be laid on the Table of the 
House in due course.

C o n troller?; under E state D uty  Act

♦452. Shri B. K. Das: Will the Min
ister of Finance be pleased to state:

(a) the number of Controllers ap
pointed so far under the provisions of 
the Estate Duty Act; and

(b) whether they have started fun
ctioning?
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The Oe^ly Minister of Finance 
(Shri M. C. Shah): (a) The Estate 
Duty Act is being administered 
through the officers of the Income- 
tax Department. A Controller in
cludes a Deputy Controller or an. 
Assistant Controller. Every Commis^ 
sioner of Income-tax, every Inspects 
in^ Assistant Commissioner of. In
come-tax and every Income-tax. 
cer for the time being functioning. as 
such has been respectively appointed 
as a Controller, a Deputy ContoroUer 
and an Assistant Controller of Estate 
Duty. The sanctioned strength both 
for Income-tax and. Estate Duty work 
is as follows;—-

Commissioners o^; Income-tax IT

Inspecting.' A ^istan t Cdmmissiooers> 
of. IpcoDBA-tax 53..

locome-tax Officers,. Cittss 1,

Income-tax Officers, Glass II, , 576* .

(b) Yes. •

n r  ftwrr
ft? :

( ^ )  w fiff %
ft>*T ft!»r sm if 1? 3TFif»ft ; aftt

(w) ^  Jrefepft % «rr
f  arr ^  ^  ?

The Minister of Education and 
Natural Resoupces and Solentlfle Re
search (Maulana Aiad): (a) Calcutta, 
Patna, Delhi, Jaipur, Rajkot, Bombay, 
Nagpur, Hyderabad. Mercara, Wal- 
tair and Madras.*

(b) State Governments.

D ismissal o p  former S ecretart,  
C ommerce and I ndustry

*454. Shri Dabhl: Will the Minister 
of Home Affairs be pleased to refer 
to the reply given to starred question 
No. 96 (.n the 18th November, 1953 
and state:

(a) whether Government have take:r 
a decision on the question of taking 
further legal action against Shri S. A.

V«sdtetaraman, a former Secretary of 
the Commerce and Industry Ministry ;

(b) if so, the decision thereon; and
(^) if not, how long it‘ will take to 

come to a final decision in the matter?

The Minister of Home Affairs and 
States (Dr. Katju): (a) to (c). Gov
ernment have decided to prosecute 
Shri Venkataraman and a c a se  has 
already been filed against him.

T ranslation  of I ndian  C lassics

*455. Shri Radha Raman: Will the
Minister of EdncAtion be pleased to ‘ 
state ;

(e) whether any proposal has been- 
received from the UNESCO for the ' 
translation of Indian classics into * 
foreign languages ;

(b) if so. the names of the classics 
that are to be translated; and

(c) the languages into which they* 
will be translated?

The Minister of Education and' 
Natural Resources and Scientific Re
search (Maulana Asad): (a) Yes.

(b) The following books have been* 
selected provisionally:

(i) Gowdan. ,
(ii) Krishnakanter Will. 1

(iii) Kamba Ramayanam.
(iv) Gyaneshwari. :
(v) Tukaramache Abhang.
(vi) Kamayani.

(vii) Tirukural:
<viii) Ram Charit Manas.

<c) (i) to (vi) in English and (vii) to»
(viii) in French.

A uxiliary  C adet Corps

*456. Shri D. C. Sharma: Will the
Minister of Defence be pleased to 
state :

(a) the progress the Auxiliary 
Cadet Corps has made so far in the 
<‘0untry;

(b) whether any University, other 
than the Baroda University and any 
State, other than Delhi State, have 
taken up the scheme; and
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(c) whether any modiflcalions have 
been made in the syllabus in the light 
of the suggestions made by the Cen
tral Advisory Committee for the Na
tional Cadet Corps at its seventh 
meeting ?

The Deputy Minister of Defence 
(IShri Satlsh Chandra): (a) Auxiliary 
Cadet Corps has so far made very 
good progress. Its strength at the 
beginning of 1953 was approximately
8,000 and its present strength is 
nearly 84,000.

(b) The Auxiliary Cadet Corps has 
falso been started in the States of 
Bombay, Kutch, Saurashtra, Bengal, 
Bihar, Uttar Pradesh, Rajasthan, 
Punjab, PEPSU, Tripura, and Coorg. 
*The scheme is expected to be intro
duced in most of the remaining States 
shortly.

(c) Yes, the following items have 
been added in the Training syllabus 
of the Auxiliary Cadet Corps:—-

(i) Fire Fighting.
(ii) Swimming and Life Saving.
(iii) Crowd Control.

P reventive D e t e n t io n

M57 Shrl Dhusiya: (a) Will the
Minister of Home Affairs be pleased 
to state the number of persons who 
Were detained under the Preventive 
Detention Act in U P. during 1953 
for black marketing and other anti
social activities?

(b) How many are still under de
tention?

the Minister of Home Affairs and 
States (Dr, Katju): (a) Nil,

(b) Does not arise.

f r  :

( v )  w r  «T| t

^  ?5?r 3iPiCTV(Ti f  ; 3(tT 

(«  ) ^r, ^  TOT ^ ? r
% «F

SiTnnft ?

The Minister of Education and 
Natural Resources and Scientific Re
search (Mauiana Asad): (a) No.

(b) Does not arise.

Recruitment to Services in La  ̂
Ministry.

54. Shrl Gadiiinirana Gowd: Will
the Minister of Law be pleased to 
s ta te :

(a) the procedure adopted by Gov
ernment to recruit Officers to the Law 
Ministry;

(b) whether all the persons are re
cruited through the Union Public 
Service Commission or directly;

(c) the number of persons recruited 
directly and also through the Union 
Public Service Commission from vai- 
rious States; and

(d) how many persons were selec
ted from the Andhra State after it 
was formed?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) and (b). 
A statement is placed on the Table of 
the House. [See Appendix II, an- 
nexure No. 10.] * ,

(c) (i) Through the Union Public 
Service Commission: one (ii) From 
other sources: Five.

(d) Nil.

N a tion a l  S avings CERTincATES
55. Shri L. Joveswar Singh: Will

the Minister of Finance be pleased to 
state the amount realised by dale of 
National Savings Certificates during 
1953, State-wise?

The Deputy Minister of Finance 
(Shri A. C. Guha): A statment show
ing the State-wise figures of sales for 
the period from 1st April 1953 to 
October, 1953, is laid on the Table 
of the House. [See Appendix II, an- 
nexure No. 11.]
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cation and that Joint Committee
recommended the establishment of an 
Administrative Staff College. Pur
suant to that recommendation, a 
Planning Commit'tee for the Adminis
trative Staff College was set up in 
June, 1953. This Committee has not
yet submitted its repon.

3 P.M.

MOTION FOR ADJOURl^MENT
A ir Crash in  Delhi

Mr. Speaker: i have received notice
of an adjournment motion which is 
obviously untenable, and 1 cannot

give my consent. Yet, I would Invite
the attention of the House to the
contents or it—“to discuss a matter of
urgent public importance, to wit, the
recent air crash that occurred at
11 A.M. on the 25th February 1954 
near Jamima bridge.*"

We will now proceed with the fur
ther business.

STATEMENT RE PLANNING COM
MITTEE FOR ADMINISTRATIVE

STAFF COLLEGE
The Parliamentary Secretary to the

Minister of Education (Dr. M. M. Das):
Sir, while repl3ing to a supplemen
tary question put by Dr. Amin re
garding the Planning Committee for
the Administrative Staff College, it 
was stated that the Committee sub
mitted its report in 1960. The Com- 
iniltee Which ^utomitted the Report
was the Joint Committee of the

Board of Technical Studies of the
All India Council for Technical Edu-

741 P.S.D.

BARSI LIGHT RAILWAY COMPANY
(TRANSFERRED LIABILITIES) BILL

The Deĝ utiy Minister at RaUwajrs
and Transport (Shri Alagesan): I
beg to move:

“That, the Bill to impose upon
the Barsi Light Railway Com-
Dany, Limited, an obligation to
make certain pa3nnents to the
Central Government, be taken
into consideration.”
Sir, as the House is aware, the Barsi

Light Railway Company was the last
of the Sterling Companies operating
in India and Government decided in 
December 1952 to exercise the option
under the contract to purchase the
Railway by giving a year's notice.
Accordingly, after the expiration of
the notice period the Railway was
taKen over on the 1st January, 1954 
and is now a part of the Central Rail
way System.

Government were anxious that in
ftrtccting this transfer the service
rights of the staff should be protected
in respect of reasonable payments due
iron* the Company. Ordinarily, the
stall of the Company would have been
treated as new recruits to Govern
ment service from the date the Barsi
Light Railway was taken over by
Government. This would have ad
versely affected them. To remove the
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[Shri Alagesaril 
hardship and to secure continuity of 
service to the staff It was necessary 
that the Company should be requir
ed to pay to Gk)vernment certain 
sums designed to discharge the Com
pany’s accrued liability in the matter 
of gratuity or what is technically 

known as the Special Contribution to 
Provident Fund, and the leave salary 
of the staff in so far as these two 
liabilities related to the service under 
the Company. It was important that 
the Company accepted their liability 
In this respect and agreed to have 
the amounts deducted from the pur
chase price. There was, however, 

some legal difficulty. The Company 
expressed its willingness in Novem
ber 1953 to accept the liability but 
pleaded that it was legally incompe
tent to do so under the English Law 
applying to the Company which was 
incorporated in the United Kingdom. 
According to tftiat Law, the Com
pany was incompetent to make any 
gratuitous payments from out of the 
purchase price.

Indian legislation was, therefore, 
necessary to make it obligatory on 
the part of the Company to pay out 
of its assets sums accepted as suffi
cient to meet the gratuity and leave 
salary of the staff of the Company 
who were taken over by Government. 
Negotiations with the Company and 

other authorities were finalised dur
ing the course of December 1953. As 
legislative action had to be taken »be- 
fore the end of December 1958, an 
Ordinance was promulgated on the 
31st December, 1953. It is essential 
that the currency of the Legislation 
should be extended until the Com
pany’s accounts are finally settled 
and this is the object of this Bill.

[Mr. D eputy-Speaker in the ChairJ
Mp. Depuljy-Speaker: Motion mov

ed:
‘That the Bill to impose upon 

the Barsi Light Railway Com
pany, Limited, an obligation to 
make certain pajnnents to the 
Central Government, be taken 

. into consideration.”

Shri S. S. More (Sholapur): Sir, I 
believe this is not a full-hearted mea
sure; this is only a half-hearted mea
sure. In order to give the background 
of the Barsi Light Railway Company, 
I think it desirable to go into the 
history of this particular Company, 
This Company, the Barsi Light Rail
way Company, was incorporated in 
England on the 11th July, 1895 and 
had entered into an agreement with 
the Secretary of State on 1st August^ 
1895. If we go through the original 
terms of the agreement and the 
subsequent working of that agree
ment, we will And that especially 
favourite treatment was given to this 
Company. The total line that this 
Company has been able to develop is 
to the tune of about 202 miles. The 
total capital that this Company has 
up till now invested in this particular 
venture is to the tune of two crores 
and odd lakhs of rupees. (Interruptions.) 
Let me develop my point according 
to my data. The hon. Member will 
have his opportunity. My submis
sion is that during this period of 
about fifty years, this Company had 
exploited particularly the masses 
from Maharashtra. You know within 
this jurisdiction—the jurisdiction of 
this Company—lies the holy place, 
Pandharpur, and four times a year 
pilgrimages are held there and lakhs 
of persons from different parts of 
the country, even from very distant 
places, go to Pandharpur. If we read 
the history of this Company, we find 
that the human beings are treated not 
like human beings, they are treated 
more like sardines. Trucks, wagons 
and all sorts of such vehicles were 
used for the purpose of conveying all 
these pilgrims.

To cut the matter short, this Com
pany by exploiting illiterate pilgrims 
who went to Pandharpur, about whose 
hygienic conditions, no notice was 
taken by the Company, has amassed 
a huge reserve fund to the tune >̂f 
Rs. 90 lakhs. According to the original 
agreement, the Gk>vemment of India 
could have taken it over in 1944 but 
the period was extended and now 
this particular Government has ac
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complished it. The main question 
that arises in this case is: what hap
pens to the reserve fund? What hap
pens to the obligations on the part 
of the Company to pay certain com
pensation to their employees? I will 
give you certain figures. This Com
pany was administered by British 
directors and British managers. I 
will give you certain astounding 
figiures. Twenty-foup persons who 

belonged to the management or the 
directorate drew huge sums amount
ing to Rs. 2,15,000. This is the an
nual pay-roll for these officers, for 24 
persons while for 1850 persons of the 
subordinate ranks— t̂heiri total an
nual pay-roll went to the tune of Rs.
149,000. That shows the great rigour 
of exploitation practised by those 
foreign directors. By exploiting the 
workers, by exploiting the pilgrims 
and by exploiting even the Govern
ment of India, they have accumulated 
a reserve fund to the tune of Rs. 92 
lakhs. This Government has con
sented to pay them a compensation 
of Rs. 1,72,000...

Shri Gadgil (Poona Central): No,
no; it is much more.

Shri S. S. More: 1 meant one crore 
and odd lakhs of rupees. It has ac
cumulated a reserve fund of Rs. 92 
lakhs land th;|s Government has 
agreed to pay a purchase price to the 
tune of Rs. 1,90,00,000. Now, taking 
all these figures together what will 
the Company get? As a matter^of 
fact, this particular bargain which it 
has struck with the Government of 
India is a very favourable bargain 
for the Company itself. What is go- 
ling to happen to %he 18̂ 000 odd 
iworklers who have »been slaving 
like anything for furthering the finan
cial cause of this Company? That is 
the point.

The employees have organised 
themselves into a union. They starts 
ed agitation for fair play; they started 
agitation for getting a fair deal from 
the Company. But, the Company 
which was supported by the white 
bureaucrats of the Government of 
India never paid any heed to the de* 
mands. In 1947, som^ow, seeing the

dhiange of the Government in ihi» 
country, the Company agreed to pay 
to the employees some scales of pay 
according to the Pay Commission. But 
that does not end all the demands. 
When the talk about taking over the 
control of this Railway Company by 
the Government of India was started* 
the Company’s employees submitted 
petitions to the Government, they sub
mitted petitions to the Prime Minis
ter, and they made submissions to the 
Company itself saying that the re
serve fund that the Company had ac
cumulated and even the purchase 
price that the Company would be 
acquiring were due to the strenuous 
and selfless efforts of the employees 
and therefore they had every right to 
a share in the reserve fund and other 
accumulations which the Company had 
with it. A lt I am extremely sorry to 
say that in spite of the numerous mass 
petitions by the employees, the Govern
ment of India never paid any heed 
to their demands.

On the 24th October, out of despair 
at the inaction on the part of the Gov
ernment, the employees served a no
tice of strike on the Company. And 
under section 22 of the Industrial Dis
putes Act it was the foremost duty of 
the Government to refer the dispute 
tp the proper tribunal under tihe 
scheme devised by the particular 
enactment. But nothing was done. I 
fail to understand why Government 
did not move even their little finger.
I submitted a letter to the Minister in 
charge of Labour. Not only that. 
Some of the M. Ps. coming from Maha
rashtra, irrespective of their party 
alignments, submitted a memorandum 
to the Minister concerned to refer this 
particular matter to the Industrial 
Tribunal. But nothing was done.

Now what is the result? The com
pany has ceased to be an ‘employer*. 
Possibly, legal difficulties may arise. 
The Government of India will not find 
it feasible at this juncture, after this 
Company has gone out of this coun
try, to refer this dispute to any In
dustrial Tribunal, and the employees 
are left without any remedy.
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I do not want to take much of the

time of the House regarding this matter,
but it has been admitted by labour tri* 
bunals that when a company goes out of
business, if certain reserves are left, the
employees have every rijjht to share
as partners in the reserves accumulat
ed by the company going out of busi
ness. I would in this connection re
fer you to page 195 of the Labour Law
Journal (August. 1953) where the deci
sion regarding the dispute between the
Madras Tramway Company and its
workers has been Quoted. And I will
read only one short extract from it.
Issue No. 15 was whether the wor
kers have a right to a share in the
accumulations of the company:

“We then come to the claims
of the union and associat|)n for a 
share in the company’s reserve
fund in the event of the com
pany’s closure being final and per
manent. The management con
tend that there is really no re
serve fund left in cash for the
workers’ participation. The
union and association dispute
this and urge that the workers’
rights may be determined in this
respect, leaving them to enforce
those rights if and when they are
able to get at the cash reserve
funds. The management take
abjection to this request. i find 
the workers’ claim to participa
tion in the cash reserves avail
able with the company when it is 
wound up to be justifiable because
the reserves have been created out
of the profits realised from time
to time and it is but legitimate that
the workers should be allowed to
participate in them as the profits
which they comprise must have
been earned with their efforts as 
much as with the aid of the share
holders’ cBDital and the ability of
the management.”

Then, Sir, I do not want to read the
other Dortion. Thev decreed that fifty
per cent, of the reserves ought to be
distributed to the employees, follow
ing the decision given in the matter of
Kanpur Electric Supply Corporation
Ltd. versus their employees, as re

ported in the 1951 issue of the Indian
Law Journal. My submission is what
i.: going to happen to the Reserve
Fund? Government by this particular
Bill are trying to enforce on the part
ol the Company 10 pay certain contri
butions to the Government of India
by way of gratuity and other claims.
But my further submission is that
this Government must also insist .on
the Company unloading some of their
reserves, paying some portion of their
reserves to this Government, whi*'li
Government will distribute to the em
ployees concerned. That is the poin:
which I emphasise on the basis
this particular judicial decision that
I have Quoted to this House. Unfor
tunately there is no demand made by
this Government on the Company to
this effect, and therefore I have given
notice of an amendment making a 
further claim that this company should
a’so be called upon to pay some portion
of their Reserve Fund by way
of compensatory bonus to their
employees. I may bring to your no
tice that this Company is entirely a 
foreign company dominated by foreign
capitalists and to the capital of which
foreign rich people contributed. The
total contribution to the capital is to
the tune of Rs. 1 crore. But. if you
look into the past history, you will
find that the shareholders hav« been
given by way of dividends many limes
larger amounts than the original -hove
rontribution made by them. Why
snould we allow this Company to take
away the profits which have been ac
quired at the cost of the DOor Indians
here, both as pilgrims and as servants?
I cannot understand why this parti
cular Government should try to pro
tect its interests as against the in
terests of the jaidian peot>le who have
a vested rigm 10 a portion of this
Company a huge accumulations. Un
fortunately, the demands of the em
ployees have remained unredressed.
Their submissions to the Ministers
concerned, then submission to the
Prime Minister, have not been res
ponded to, with the result that all
these eighteen hundred and odd em
ployees will be found without any
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legal remedy against thi  ̂ particular
Company. 1 think, Sir. Government is
in duty bound to make amends to the
employees who have been taken over.
On what termg they have been taken
over will be a matter for discussion. 1
oo not want to go into that. But as
(ai as Uie claim of the employees
^gamst the Company is conoerned, it
is the Government which must take
cognizance of that claim and try to
protect the claims of the Indian em
ployees—leave aside the pilgrims-^
ana do something to get a large share
of the reserves accumulated by this
Company.

Shrl Frank Anthony (Nominated—
Anglo-Indians): Sir, I have given notice

un amendment ipdiich reads;
“The permanent staff of the for

mer Railway Company shall be
employed under the Central Gov
ernment on terms at least not less
aavantageous than in the service
of tne Company: the word 'terms’
cnall mclude emoluments, rank,
status and prospects of the em- 
oioyees concerned.”
After hearing Shri S. S. Mooe....
Mr. 1>eputy-fipeaker: I think this

last portion of the amendment is out
of order. Anyhow when that comes
UD. I snail deal with it. This portion
is not m keeping with the scope of
the Bill. This Bill is confined to the
transfer of the liabilities of the Barsi
Light Railway Company. Whatever
amount has to be recovered from them,
they are reimbursing. Other terms and
conditions are not here. That is 
beyond the scone of the Bill.

8hri Frank Anthony: My main pur-
Dose in moving this amendment was
this. After hearing Shri R. S. More,
I feel that it does not meet the needs
of the people in respect of whom I was
trsring to make out a case.

Air. Depaty-Speaker: I agree. That
IS a Doint which the hon. Member may
urge upon the Government, that the
terms and conditions of their service
ought not to be less advantageous.
But. the scope of the Bill is oulte limit
ed. It is to recover all the fatuities
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and other sums which the old Company
was bound to give to the services. In
stead of the Company paying them
airectly to the employees, because
they are no longer in charge of the
administration awd the employee^ are
not in the service of the Company^
Government comes in as an interme
diary. Government recovers the
amount and pays it to the employees.
That is all. As there Is no intention
herjd to go beyoivd any gratuities that
have already accumulated, it is only
a collecting agency and paying agency.
Other terms &nd conditions on which
tlie officers must be appointed, etc.
are beyond the scope of this 9ill. At
the time of the Railway Budget, the
hon. Membfer may impress upon the
Government to do many other things
wliich are necessary. With respect to
some of the amendments of Shri S. S.
More also, I will say that I do not find
them in order, unless satisfactory rea
sons are shown.

M r! ftrank Apart from my
amendment, may I be permitted to
make a few observations? Although I 
bow to your decision with regard to
the amendment, I respectfully submit
that the taking over of the particular
Railway does impose a corresponding
obligation on the Government at least
to continue the staff that they are
taking over on terms which were not
less advantageous so far as their for
mer service was concerned.

Mr. Deffnujtŷ iSpeaker: I agree that it
is a very laudable suggestion. That
is a suggestion which could be made
or ought to »be accepted or considered
by the Government. But, that Is
beyond the scope of this Bill, The
Bill only rafers to the coUection from
the previous Con^pany and payment
to these officers. There if nothing
more in contemplation.

Shri Frank Anthony: In respect of
payments...

Mr. Jlepnty-Speakar: Paymmti
which are already due.

Sbrf Frank Anthony: Sven in ret*
pect of that, my fear is this. In taking
over this RaUway, crovemment may.
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in its own insidious way, in the same
way in which they have done with re
gard to the employees of other States
and other companies, adversely alter
the terms and conditions of service. I
wanted some assurances from the hon.
Deputy Minister that the status and
the anticipation of prospects which
these people may reasonably expect
will be continued under Government
management. I respectfully submit
that it does arise.

Mr. Deputy-Speaker: They arc conti
nued. The hon. Member will kindly
refer to clause 3 of the Bill. Sub-clause
(b) says:

“all amounts payable by way of
leave salary for such periods of
leave as, if the Company had conti*
nued to exist after the Slst day
of December 1953, it would have
sanctioned under the normal
operation of its rules to its em
ployees then in service if they
had been permitted to proceed on
leave on the 1st day of January,
1954 with permission to retire on
the expiry of that leave.’*

That is, the same terms and condi
tions so tar as that particular matter
is concerned, are continued. Sub
clause (a) 883̂ *:

“all amounts payable as gratui
ties or as special contributions to
provident funds, as the case may
.be, which if the Company had
continued to exist after the Slst
day of December. 1953. it would
have paid on or after that day
under the normal operation of its
rules to its employees then in
service if their services had been
terminated on that day by the
abolition of their appoint
ments;...'*

These amounts the Company shall
pay to the Central Government. This
is an obligation of the Company to
honour its terms and conditions in 
pursuance of the agreement entered
Into with these employees before 31st

December, 1953. Clause 4 also which
refers to payment of employees says
the same thing. Therefore, the scope
of this Bill is limited to the extent
it goes. There is no departure from
the terms and conditions of the em
ployees. Thifi Bill is honouring those
terms and conditions. The hon. Mem
ber may have apprehensions that all
Hheae people may not be taken, or
that they may not be taken on those
terms and conditions. They are legiti
mate points for consideration of the
Government. But, I am sorry the
terms and conditions, not relating; to
the provisions contained, are certain
ly beyond the scope of this Bill.

Shri Frank Anthony: I do not wish
to go outside the scope of the Bill. I 
only wanted to make two observations,
which, I believe, are very much in 
point, with reference to the provisions
of this Bill. I merely wanted a cer
tain assurance and certain clarifica
tions from the hon. Deputy Minister.
Well, as you have rightly pointed out,
apparently Government intends to
honour, so far as the staff are concern
ed, all the privileges and the rights
which they were enjoying previously
imder the Company’s service. But I 
want certain clarifications in that res
pect. I want to know from the
Deputy Minister how precisely they

intend to honour these. For instance,
I would like to know the extent of
this guarantee; what kinds or cate
gories of staff this company had and
how Government propose to absorb
them into their administration.

I will illustrate my fear. For ins
tance, particularly with regard to the
upper reaches of categories of staff
on Railways like Jaipur and Saurash- 
tra, in spite of categorical guarantees,
specific covenants entered into with
those Railways that they would conti
nue to employ them on terms not less
advantageous than those they were
enjoying originally, the Government
has been guilty of violating these
guarantees and these covenants. And
so, in spite of all the guarantees given
in this Bill, my own fear is that the
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Government will, in actual fact, vio
late the implications of this particular 
Bill. For instance—I do not know, 
that is why I want some clarification 
from the Deputy Minister—did they 
have Class I category of servants? If 
they did, then how do Government pro
pose to absorb them into its own 
administration?

I will illustrate what the Govern
ment done in certain other Rail
ways—on the Jaipur Railway for ins
tance. I can appreciate this difficulty 
that when certain foreign units have to 
be integrated it is not possible to absorb 
people in toto from the point of view 
of designation, but it should be pos
sible to integrate them from the point 
of view of their emoluments, of their 
prospects. What has happened, for 
instance, in the Jaipur and Saurashtra 
Railways I am hoping will not happen 
here. People who were recruited 
directly as Class I Officers, who were 
well-qualified for that post on any 
Government Railway, have now been 
absorbed. The guarantees given to 
them have been violated. People who 
started life as Class I Officers have now 
been demoted and degraded to Class II 
posts. I want to know whether this is 
going to happen with regard to the 
Barsi Light Railway.

I would like to have one other assu
rance—whether Class IV and Class III 
staff will be equated to the conditions 
of service which have been extended to 
other sort of independent units like 
the Nizam State Railway and other 
Railways where people who are classi
fied as Class IV were, after integration 
with the Indian Railways, equated in 
terms and conditions of service to the 
Class IV staff?

Shri Gadgil: I am glad that
after half a century this private 
enterprise with a virtual mono
poly in transport has been taken over 
.by the Government and the bad days 
the travellers had to experience have 
come to an end. I have never seen a 
private enterprise where nepotism was 
practised on a higher scale as was 
shown by my friend Mr. More, where 
there was such indifference to the

employees and absolute callousness so 
far as the passengers were concerned. 
I am one of those millions of passeo 
gers who have travelled from Kurdu* 
wadi to Pandharpur and I wonder whe
ther I was a human being or I was a 
mere commodity or cattle to be put 
into freight wagons. And the charges 
that were levied were considerably 
more than what were levied by the 
other Railways run and managed by 
the Government. Only four years ago 
the passenger rate was increased by 
12i per cent, and the freight rate. I 
understand, was raised by nearly 10 
per cent, while there was no increase 
an3Twhere in India. This was allowed 
I do not know for what reason, because 
there were no corresponding facilities 
so far as the travelling public was 
concerned.
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Here is a Company which has been 
now taken over and the Government of 
India has been so generous. If this is 
to be the attitude of Government in 
acquiring other private enterprises in 
the future, I shudder to think what will 
happen. Here is a company with a 
capital of Rs. 1 crore. In the course 
of the last fifty years, this capital has 
been paid iback six times over. There 
is still some undivided profit to the 
time of Rs. 150 lakhs. I iio not know 
whether my esteemed friend the hon. 
Deputy Minister of Railways and 
Transport has ever travelled from 
Kurduwadl to Pandharpur on this 
railway, or has ever seen the dilapi
dated condftioh of stations and the 
benches there; some of these benches, 
instead of standing on four legs, stand 
either on three or on two legs. The 
waiting room arrangements for the 
passengers are worse than what one 
could expect to have in a jail even un
der this Government. All these assets 
have been valued at Rs. 172 lakhs. I 
should like to be enlightened on the 
principles of valuation adopted. I feel 
that if they had been sold in public 
auction, they would not fetch even 
one-tenth of the amount at which they 
have been valued.

ShH S. S. More: And the land was 
given free according to the original 
terms of the Act.
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Shii Oadgil: I was just coming to 
that point. The land on which the 
railway track stands was taken from 
the peasants freely, and over and above 
what was necessary—this you can see 
even now, if you care to visit that 
area.

I do not know the relative strengths 
of the Indian and non-Indian share
holders, for the present. But for the 
substantial part of the last fifty years* 
every benefit was annexed by th# 
foreigners. Now that you have acquir
ed it, why should you be so generous 
in your valuation? Why not value it 
according to known principles, know
ing fully well that it was a monopoly 
functioning as a monopoly and that 
Government had given certain conces
sions to it? If there had been free 
competition, this Company would 
have gone to dogs long before.

As for the amendment that was 
sought to be moved .by my hon. friend 
Shri Frank Anthony, you have given 
the ruling that it is out of order, and
I entirely agree with you. But there 
are two Questions on which I would 
crave a little indulgence on your be
half, because they concern about 1900 
people and their future, prospecti. 
Their fathers and grandfathers have 
servea tnis company, and naturally 
when the present generation , entered 
service in this concern, they had cer
tain expectations, and they should have 
thought that the course of events that 
had gone on before would continue. It 
is a well-known principle of the law 
of acquisition that as far as possible, 
established expectations, apart from 
established rights, ought to be taken 
into consideration in arriving at the 
amount of compensation to be paid. 
What has heen done by this Grovern- 
ment is good to some extent. It is half
hearted, as my hon. friend Shri S. 8. 
More put it, but I want to add one- 
fourth more to it, and say it is three- 
fourths-heartied. I want Government 
to Jive a fair deal to those ^ o  are 
to be absorbed.

In this connection, reference was 
made by my esteemed friend here to 
the story of absoiiption, so far as the

railways of the former Indian States 
were concerned. I have still com
plaints in this regard, and many of 
them have been forwarded by me to the 
hon. Minister of Railways. Though 
nearly six years are over—in some 
cases, five years are over—^nothing has 
.been finalised, so far as their absorp
tion is concerned. Two gentlemen with 
the same qualification—one entering 
the Baroda State Service, and the 
other entering the service of the 
B. B. & C. I. Railway, having expecta
tions that in due course they will rise 
to higher posts—suddenly find that be
cause of this political event, they are 
not able to realise their . expectations. 
No doubt, we all welcome this event, 
but at the same time, it is our duty 
to see that the persons, in whose life 
a sudden change has come, should get 
reconciled to it by some sort of com
pensation or some sort of concession 
in the matter of re-absorption in the 
bigger services.

Now. so far as the employees of this 
Railway are concerned, their position 
before 1946* was absolutely miserable. 
If you are going to compare what they 
were getting before and what they 
were getting afterwards, and if you 
take into consideration the amount of 
reserves.—nearly Rs. 72 lakhs—and the 
amount of undivided profits still there, 
then you will have to take this circum
stance into consideration, namely, that 
before 1946, relatively, their position 
in the matter of pay and working {con
ditions and other amenities was consi
derably less acceptable and positively 
miserable.

In 1947, in the presence of the Cen
tral Government authorities, there was 
a joint conference between the re
presentatives of the employees of tnis 
Company and the directors, or re
presentatives of the directors, with the 
result that a certain agreement was 
arrived at. If th~â  was settled then, 
where is the justification now for 
degrading certain things, offering 
other things and considering them as 
if they are new entrants to l>e re
employed on the 1st January, 1954T
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There is still, I think, an opportunity 
for the Government to reconsider the 
whole matter, because they are going 
to have a set of rules to govern Jill 
these matters. I do beseech the Gov
ernment that it is necessary in the 
interests of efiiclency that those who 
are employed, and employed not only 
recently but the fathers of those em
ployees—there is a sort of paternal 
pride in the service—their feelings 
should be ta^en into consideration, and 
they should feel quite satisfied and not 
disgusted or disgruntled with the 
change-over.

The second point which has been I'e- 
ferred to by my friend. Mr. More. In 
whose constituency this particular 
line lies, is a very impoTrtant point. 
The point is that when the asset 
ceases, when the affairs of the Company 
have ended, what is right, so
far as the distribution of the reserves 
and other schemes are concerned; and 
whether the employees are . or are not 
entitled to an3̂ hing? Mr. More has 
already quoted the case of the Madras 
Tramway Company. The same princi
ples were accepted in the case of the 
Kanpur Electric Supply Co., when it 
was taken over by the Uttar Pradesh 
Government. Now. it is so obvious 
that the profits, whatever they are, are 
tne results of the work out in by the 
employees from time to time. It may 
be that a part is due undoubtedly to 
thfk capital invested, but no modern 
economist, no modern DOlitician. can 
afford to say that after the navment of 
wages, whatever they are. the em
ployees have nothing to do with that. 
That is a brazen-faced theory and not 
accepted by any modem Government. 
Labour is a factor of production. In 
fact I would say that whatever sur
plus value remains after debiting all 
the expenditure, is due entirely to the 
labour put in by the labourers. If we 
cannot claim the whole amount on 
their behalf, there is perfect justifica
tion to say that thev are entitled to a 
considerable part of it. The theory 
that it is because of the initiative s h o ^  
by the employwi or ttie efitrw e- 
neurs or this, that and the otwr 
that is responsible, mainly or fully.

for the building up of profit, or, for 
the matter of that, the building uo of 
the concern, is not correct and is not 
acceptable.

Now. Sir. what is the position? The 
same issue was raised, as I said, in 
the Kanpur Electricity case. Theissue^ 
was whether out of the reserve fund 
accumulated by the concern, were anv 
of its employees entitled to any credit 
by way of profit, and if so, to what 
extent and under what terms and 
conditions? I do not want to read the 
whole judgment, but the fact to be 
taken into consideration is that this 
tribunal held that the employees were 
entitled lo 50 per cent, of the reserve 
as a sort of parting bonus, m this 
Company also for many years bonus 
was distributed; for sometime it was 
not distributed, and the argument, it 
seems, that advanced by the Gov
ernment to the officials of the em
ployees' union of this particular com
pany was that in that particular year, 
or in those particular years, no profits 
were earned. Maybe the profits may 
not have been earned, which is a mat
ter which can be verified by the Gov
ernment later on. But assimiing that 
lor years there was profit, for some
time there was no profit, and then 
again there was profit, the point now 
to be considered is this; when this as
set has ^become defunct and it is not 
to be continued under the same mana
gement but taken over, what is the 
legal position of each party, namely, 
the emplojP&es on the one hand and 
the Company directors or the share 
holders on the other? I respectfully 
submit, Sir, whether you distribute the 
bonus now or then, the theory behind 
bonus is that it is a deferred wage. It 
is only deferred wage, not given today, 
because the ways and means position 
does not justify it. But there is a per  ̂
feet, legally established and accepted 
theory that bonus is deferred payment 
of wages. Therefore, if it was not paid 
in any particular year or years, that 
does not detract from Hhe validity o f 
the argument advanced that it Is money 
in which the labourers are equally in-v 
terested and entitled to a share aloni^
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[Shri GadgU] 
with the management of the share
holders. Now, the point is what kind 
of reserve? There are a number of 
reserves and I do not say in a general 
way that every reserve should be a mat
ter in which the labourers as such 
should have some hand or participa
tion. Take, for exam ple.'^ was sug
gested in the case j have referred to, 
reserve for redemption of debentures- 
Now, after the debenture amount is 
paid, if the reserve remains, is it not 
the result of the work done by the 
labourers, or is there any other eco
nomic element which has come into 
-existence and given this reserve 
apart from the working of the parti
cular plant? That cannot be so. There
fore, in that reserve the labourers or 
the employees are entitled to have a 
share, and that was the finding of the 
tribunaL

Then there is share premium and 
profit on sale of investment. In some 
concerns, not only do they finance 
what they produce or manufacture but 
they also Invest the reserve fund and 
whatever sum they can in certain 
other concerns, and earn profit. Now, 
there is also a sort of reserve which 
is known as share premium and profit 
on the sale of investment. Who are 
entitled to it? The labourers have as 
much right as the management be
cause the investments were out of the 
money which is the result of the work 
in which the labourers have participat
ed. Apart from this, there is no ex
planation which can be considered as 
valid.

Then there is the depreciation and 
renewal reserve. To the extent that 
renewals were effected, to the extent 
repairs were effected, certainly it is 
a matter on which there can be ab
solutely no difference of opinion. I 
even go a step further; while the Gov
ernment. have taken over the asset and 
given them Rs. 1,80 lakhs. I want to 
know how it was valued. Was 
valued as at present? Then there is 
no necessity for considering the depre
ciation and the reserve accoxmt at all. 
If it was taken into consideration, we

want to know at what rate, and wnut 
was the justification for that also. 
Therefore, even as a matter of....

Acharya Kripalani (Bhagalpur 
Purnea): It was valued as Government 
values things.

Shri Nambiar (Mayuram): That is
at a low rate.

Shri Gadgil: Not here; the reply
will be given there.

So the point is that even in this, 
the labourers are entitled. Then there 
is the taxation reserve. Now. the 
asset has become defunct. So far the 
Company is concerned, it will not »be 
taxed any more . I do nol know whe
ther it can be taxed by way of estate 
duty. I do not think it will be. But 
the point is that even in this taxation 
reserve, they have a right, and also in 
the general reserve. Now. Sir, in the 
light of the decision which was given 
in the Madras Tramway case and in 
the light of the observations and find
ings in the Kanpur Electricity Com
pany case, there is perfect justification 
for holding that the reserve which is 
Rs. 72 lakhs and also other amounts 
which are still undistributed, can also 
be considered as undivided profits in 
which the labourers have a right, It can
not be denied because the Government 
of India chooses to say that it has no 
right. I cannot follow this at all. 
Here is a genuine trade dispute, an 
industrial dispute so to say. between 
the employees on the one hand, and 
the Company, on the other. Does it 
mean that because it is taken over 
by the Government, therefore, the 
character of the thing has been chang
ed altogether? i cannot accept that 
proposition. The fact remains that 
here are the employees who are 
anxious to claim—and they have 
actually claimed and have submitted 
their applications to the Government 
of India—that this particular issue 
should be referred to adjudication. I 
think justice, fairplay and equity re
quire that ttds Government should ac
cept that request and refer the whole
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matter—at any rate this particular 
issue—to an adjudicator, and, I can 
assure you, the employees will accept 
the decision. Whatever view the Grov- 
•ernment may have in all these matters 
— after all this, Government is not go
ing to pay anything at all—we are 
asking you to be fair and generous at 
the cost of the Company which is go
ing out of existence. Why are you 
denying that? There is a saying in 
Marathi—there is no harm in putting 
-a tulsipatra in a halwaVs shop. So, 
we are not asking any money either 
irom the Railway Minister or the 
Deputy Minister or the Railway 
Board—not a farthing. But, in equity 
and in fairplay, I do .beseech the Gov
ernment that this matter should be re
ferred to adjudication. I do not 
know if thlf Government feels that if 
the industrial court or the adjudica
tor’s court grants some relief that will 
be a great principle which is going to 
affect the economics of the Govern
ment. But, even if it does, it is a 
matter of such vital impor
tance, not only for the 
people at large but for the Govern
ment themselves, because in due 
course, Government will be driven to 
acquire more and more private enter
prises, and if that happens—here will 
be a guidance that in any acquisition 
the labourers have a definite right as 
has been already established. Assum
ing that the decision may be that out 
of the Rs. 180 lakhs, Rs. 50 lakhs will 
not be handed over to the directors 
to be distributed among the share
holders, they can hold that money 
till the decision of the adjudicator is 
given. Therefore, while I welcome the 
taking over of this railway by Govern
ment, I am very critical about the 
way in which the valuation has been 
arrived at. If the money has not been 
paid—and it seems that it has not 
been paid—then it Is time that the 
valuation is arrived at by an Indepen
dent agency and not—as seems to 
have been the case—by the ofOcers of 
the railway company and the officers 
of the Railway Board sitting across 
the table. I am not suggesting any
thing, I assume that both the parties 
have dealt with the problem in a

very nice, gentlemanly way. But the 
point is, people have to be convinced. 
Those who have seen the assets of 
the company feel that the price that 
has been offered or has been decided 
to be offered is much too much. After 
all, it is our money. Government is 
a trustee, and therefore it must act 
with that measure of diligence and 
carefulness which the provisions of 
the Trusts Act require. I have sug
gested a via media. It is not a ques
tion of prestige at all. Let Govern
ment say that they would refer the 
matter to an adjudicator or an in
dustrial court. The agency may be 
the one or the other. Till that agency 
comes to a xlecision, withhold payment 
at lea^ to the extent of 50 per cent, 
of the reserve and other amounts.

Shri T. B. Vlttal Rao (Khammam): 
Here is another glorious example of 
our Government’s weak-kneed policy 
towards British capital. The Nizam’s 
State Railway, the Gaekwad’s State 
Railway and other State Railways were 
taken over, and wag any compensa
tion paid? No. The total cost came to 
the tune of Rs. 64 crores, but not a 
single pie was paid, whereas in the 
case of this railway a sum of Rs.
1,89,00,000 is going to be paid. This 
is in spite of the company making 
good profits during its fifty-five years 
of working.

What were the amenities given .by 
this company? Whenever anybody 
travelled, he had to travel in wagons 
like cattle. That was the amenity 
provided by this company and that is 
how it made such huge profits. What 
is surprising is that a reserve of Rs. 
72 lakhs which is with this company 
is not being transferred to Govern
ment. In addition to taking huge 
dividends, in addition to charging 
huge amounts to its Depreciation and 
Revenue Reserve Funds, this reserve 
has been built up by the company. It 
is but reasonable that this accumulat
ed reserve should also be taken over 
by the Government. That is why, I 
have given notice of an amendment 
to that effect.

Regarding bonus, I fully agree with 
the previous speaker. When the



of Nations. This company has today 
the audacity to say that it will not pay 
gratuity or provident fund to its em
ployees, whereas when others had been 
taken over they were made responsible 
for meeting these liabilities. During the- 
last so many years, this company has 
enjoyed many privileges, but it didi 
not pay any income-tax on the profits 
made by it. The Government railways 
were charging a unifom  rate of three 
ptes per mile, whereas this railway was 
charging four pies per mile. This is 
how it has been treating its passen
gers.

Every year we allocate some Rs. 30 
fTores to the Depreciation Reserve 
Fund and several more crores for the 
Revenue Reserve Fund. In the case ot' 
this company, it has also allotted its 
own funds. Therefore, whatever re
serves have been accumulated should 
be taken over and the workers should' 
be paid a bonus.

4 P.M.

Coming to service conditions, when 
the States Railways were taken over, 
some of the conditions in the States 
Railways were more favourable. It is 
natural that those advantageous condi
tions which prevailed at the time of 
the taking-over should not be denied 
to the employees. You sliould not ask 
pec^le to opt for one or the other of 
the conditions. Continuify of service 
must be maintained. When the other 
States Railways were taken over, you 
did not say. as you do in the present 
case, that these people will be treated 
as if they were re-employed as from 
1st January 1954. It is completely un
just to say so. The same treat
ment which was accorded ta 
the employees of the recently integrat
ed State Railways should be accorded 
>0 the employees of this Railway too. 
Not a single worker should be re
trenched and all the workers who have 
been in the employ of that Company 
should be retained. Simply .because 
the Railway has changed hands Gov
ernment shoulS not say that they 
would keep only those employees who 
are found suitable. I know today that 
the Railway Board is thihklog of re-
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[Shri T. B. Vittal Rao]
Nizam’s State Railway was transferred 
from the company’s hands to the State 
Government, bonus was paid. So, this 
demand for bonus is not new. During 
the days of company railways, the wor
kers were very much exploited. Their 
rendition has improved to a certain 
extent only after 1947; prior to that 
it was very bad. The previous speak
er has explained the legal aspects 
and referred to the Judgments. I have 
quoted past examples. This demand 
is a legitimate demand and must be 
met.

Now. take this railway line itself. 
The whole of these 202 miles will have 
to .be re-done, if not within this year, 
at least within two years. The whole 
of the line must be torn up and anew 
metre gauge or broad gauge line 
should be installed.

If you have a proper valuation, the 
whole of the stock with this company 
will not be Rs. 1,89,00,000. It will not 
be proper for us to pay this much of 
compensation. Wherever there is 
Br̂ itish capital. because they have 
looted and exploited us, they should 
not be paid any compensation; their 
property should be confiscated. Un
less and until that is done, the econo
mic stranglehold of British capital 
will not be removed and there will not 
be any industrialisation. This is a 
fundamental thing. Whenever we men
tion some development work. Govern
ment say that their ways and means 
position is not good and therefore we 
cannot have any development. In view 
of. the fact that within two or three 
years the people in this particulax 
area are likely to demand the putting 
uD of a metre gauge or broad gauge 
line in place of this narrow gauge 
line. I suggest that this amount should 
not be paid.

There is another thing. When the 
Government had decided to take over 
all the State-owned RaUways as from 
1st April 1950. why was not this parti
cular railway taken over? Why was 
it given an extension till the end of 
1953? Perhaps, it is due to our mem
bership of the British Commonwealth



trenchmem. So they may as well say 
that the staff which are found surplus 
on the other railways would be ab- 
jorbed in the vacancies arising cn« 
this Railway by the discharge of wor
kers. But this would not be fair to 
the workers in the employ of the com
pany.

Scy Barsi Light Railway

Then again  ̂ the seniority of the em
ployees of this Railway should be safe
guarded as was done in the case of the 
other integrated railways. In those 
oases we had no difficulty in preparing 
seniority lists and after two or three 
years a formula was evolved. I do not 
mean to concede that that formula wa& 
right; but all the same we evolved a 
formula about fixation of seniority.

Lastly, Sir, I would suggest that un
til and unless the Company makes 
satisfactory payment towards provi
dent fund, gratuity and bonus of the 
workers and also railwa.y reserves, we 
should withhold payment of any 
' ‘om Densation. We can even go to the 
•extent of teiling them that the railway 
is now useless and we are not going  
lo  work it. 1 may tell the House. Sir, 
that within one or two years the 
railway has to be dismantled and new  
lines have to be laid.
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Mr. Deputy-Speaker: All that is not 
relevant Ibr this discussion. This 
measure confines Its^  to the distri
bution Of gratuities.

<fto
fn?*r ^ «ft eft ^  ftnp ffTJTr

«n............

Mr. Deputy-Speaker; Kakasahib 
may have said it. But even that is 
irrelevant. The point is the em
ployees of the previous railway have 
earned certain gratuities and deposit
ed some amount in the provident fund. 
This amount is sought to be recovered 
from the previous Company by Gov
ernment and passed v>n to the em
ployees. That is the small point 
covered by this Bill. All the other 
considerations may be very good inde
pendently of this Bill, but they are 
not relevant to the discussion.
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[Mr. Deputy-Speaker]
I take It the hon. Member has noth

ing more to say.
Shri Nambiar: His contention is that 

all staff, including the Scheduled Custes 
should have equal treatment.

tfto 1^0 t n w N  : 'srm r
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^
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t  itfk ?rnT 5l- ir? ^  ^  |

3ft w f c  t ’ ^ 3 ^  

ipTJn- I
Mr. Deputy-Speaker: The hon. Mem

ber suggest that the gratuities earned 
by the varivnis employees ouSht not
to be paid to them but should be dis
tributed to Scheduled Castes people.

f^ o  TTinAll *

t  ^  ^
erftnr ^  ^  +<dr
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^  I

Start R. K. Chandhiwi (Gauhati): Sir, 
I certainly welcome this as a piece 
of commendable legislation. I think 
it should be a part of the policy of 
the Government that as soon as prac
ticable all private railway lines 
which are now operating in 
India should be taken over by the 
Governmenty I do not grudge this

railway being taken over and the 
advantages that would accrue to the 
people of the Bombay State. But I 
want to know what has been done in 
this connection with regard to ttie 
various private lines which are even 
now operating in West Bengal, name
ly ArraH-^asaram Light Railway and 
Barasat-Basirhat Light Railway about 
which mention was made on the floor 
of this House by our Deputy Minister 
Mr. Guha. In this connection I should 
like to express my gratitude to the 
-Government taking over the famous 
T. B. Railway,—the Tezpur-Balipara 
Railway in June 1952. My hon. friend 
on my right was com?plaining that in 
this Railway the passengers had to 
travel in wagons Instead of in railway 
compartments. But I should like to 
tell him that we have been running 
the Tezpur-Balipara Railway on som^ 
what co-operative lines where the 
passengers also lend a helping hand in 
moving the train. Passengers had ta 
get down at a particular place and 
they pushed the train so that it could 
go. We had run that line on a very 
co-operative basis ! I think hardly a 
complaint was mentioned that the pas
sengers had to travel in railway" 
wagons. What I want to know from 
the hon. Minister is this: what are the 
terms on which the staff of the Tezpur- 
Balipara Railway had been taken over 
by the Government? Are the terms 
as favourable as they have .been given 
to the other Railway sta(T or are they 
less favourable? I am constrained to 
ask that question because everything 
that concerns Assam is always treated 
in a stepmotherly fashion. I want to 
know whether we are going to place it 
on the same footing as the Govern
ment is doing In respect of the staff 
of this particular Railway.

1 also want to talk on another thing 
—it may not be quite relevant but I 
should mention it. I wish to draw 
the attention of the hon. Minister to 
this that there has been no improve
ment in that line of the Railway— 
Tezpur-Balipara Railway, no line of 
improvement of which we had such 
rosy hopes. We thought that as aoons
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as Government takes over these lines, 
we shall see a real and material im
provement. a substantial improvement; 
but, so far as my information goes, 
that improvement has not taken place 
for the benefit of passengers as yet.

I have nothing more; to say. I will 
only ask the hon. Minister—advise the 
hon. Minister, rather—to treat all 
these things on the same footing. No 
differential treatment ought to be 
made between the staff of the Tezpur- 
Balipara Railway and the staff of 
Barsi Light Railway, which seems to 
be very much if the speech of my 
hon. friends there could be consider
ed. It seems to me that the Govern
ment has an extra soft corner for 
this particular Railway. What I want 
to say is that the Government should 
not be partial. I think they would 

. not be partial and would take into 
consideration the staff of the Tezpur- 
Balipara Railway in these things.

Mr. Deputy-Speaker: I would ask
hon. Members not to take more than 
five minutes.

Shn Nambiar: Sir. there are very
important points.

Shri V. B. Gandhi (Bombay City— 
North); Sir, almost all the speakers 
who have preceded me, with the 
exception of Shri Frank Anthony and 
the last speaker, Shri Chaudhuri. have 
made a point to suggest that Govern
ment should do something to secure 
from the Barsi Light Railway Com
pany payment of 50 per cent, of the 
reserve for the benefit of the workers 
of that Railway. I am all for any
thing that can be done to benefit the 
workers; but in this particular case 
a point has been made by all the 
speakers that preceded me justifying 
it on all possible grounds, on the 
ground of economics, on the ground 
of certain legal decisions, certain 
awards of industrial courts, and on 
grounds of equity, social considera
tions and all that. I am one of those 
who although sympathising with the 
objective in this case, am unable to

Liabilities) Bill
agree with the reasoning and also 
with the economics of their claim. 
Much is made about the award given 
in the two cases of the Kanpur Elec
tricity Company and the Madras Tram
ways Company by the industrial 
courts who dealt with those cases. But 
We should also remember that there 
are other awards given by other in
dustrial courts in similar matters 
which have not accepted this principle 
of the workers’ claim for a share in 
the reserve. I am one of those who 
feel seriously disturbed at this kind 
of doubt thrown on a perfectly, and 
economically sound position in res
pect of reserves. If we must do some
thing for the benefit of the workers 
surely it should be done and there 
could be other ways without trying to 
make a dangerous precedent of this 
kind. The hon. Member. Shri N. V. 
Gadgi4, has suggested that in this 
particular case the matter should be 
referred to an adjudicator or to an 
industrial court. I really do not know 
at what stage the negotiations bet
ween the Government and the Com
pany now stand. If it is possible to do 
that, to follow the course suggested by 
Shri N. V. Gadgil, I would certainly 
urge the Government to do so. In 
this case some of us who would 
have liked to deal with this subject 
a little more intelligently, are suffer
ing from a handicap and that handi
cap is that the Government has placed 
in our possession information which 
is very meagre. Since yesterday I 
have been trying to locate how exact
ly the matter stands in respect of 
negotiations. It is a very important 
matter; it is a matter which involves 
crores of rupees; which involves the 
transfer of the Railway Com;nmy 
from private management to the Gov
ernment. What information do I get? 
Here in this BUI. in the objects and 
reasons for t&e Bill, we know what 
we have been given. It is so precious 
little. Then, I thought I would find 
some information in the Railway 
Board’s Annual report which wa* 
circulated to us only last week. I 
find that the Railway Board’s report 
disposes of this very important matter 
In exactly three and a half lines and
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this is the information we p(et from 
that report:

'*lt was decided to purchase the 
Barsi Light Railway with effect 
from 1st January 1954. This is a 
narrow gauge line 202 57 miles long 
operated by the Barsi Light Rail
way Company Ltd. incorporated 
in England.”

On the .basis of this precious informa
tion, what answer are we to make to 
those frienUs here who are making 

those novel suggestions of claiming a 
share in the reserve for workers? Gov
ernment could certainly have anticipat
ed that a discussion on this and other 
relevant matters was bound to come up 
before this House and it would cer
tainly have helped us if the Govern
ment had gtven some idea as to the 
stage at which the negotiations at 
present stand and also as to what are 
the bases of the valuation and what 
are the salient features of the agree
ment under which this transfer is tak
ing place.

Finally, I would reneat that anything 
that can be done to promote, and to 
secure, the interests of the workers 
should by all means be done, but as 
regards this new principle of justify
ing a share in the reserve on econo
mic grounds. I am sorry to say that 
some of us are very sceptical.

Shri Nambiar; Sir, I wholly agrep 
with the points raised by mv bon 
iriends Shri Vittal Rao and Shn 
Gadgil. Aided to them. I want a 
clarification from the hon. Minister* 
and that is this. In clause 4 of the 
Bill it is stated that “the moneys pa)rt 
to the Central Government under sec
tion 3 shall be utilised by the Centr*il 
Government to effect payment to em
ployees of the Comoany re-employed 
by the Central Government... etc. 
The question of re-employment dop« 
not arise here at all. These em
ployee. were already in employment.

4 r e  in service under the oon^ 
oany management. Today they are 
transferred to a new employer or «  
;„ew manager. That does not mean
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that these men are to be re-employ
ed. They continue in employment 
and they must have all the benefits to 
which they are entitled under the 
previous management. But it is not 
clear here. Therefore I want a clari
fication from the hon. Minister that 
they will continue in their service 
and that the continuity will be there 
for calculation of gratuity, provident 
fund and all other benefits. They say 
that certain provisions are to be made 
and money is required. To what extent 
that advantage will go to the em
ployes, I must know. If the Govern
ment take the stand “we were no
where in the picture, we are coming 
into the picture only now, therefore 
llheir employment previous to this 
cannot be taken into consideration*'— 
if that is the attitude of Government, 
We cannot accept it. They must have 
the continuity of their service and all 
the benefits accruing therefrom.

Coming to the Question of bonus, 
here is something like the liquidation 
of a company. The assets and liabi
lities are to be taken over by tiTiC 
new employer. When that is done and 
when ^he company take all the divi
dends and also gets value for the scrap 
material that is left, why should they 
not be asked to give a portion of their 
profits to the employees in the torrr̂  
of bonus? Certain friends on the other 
side are saying that they cannot under
stand the question of paying bonus. 
Of course they cannot! Employees 
for having put in long service must 
have a claim on the profits, and that 
is what is known as bonus. And 
they are claiming it. If hon. Mem- 

.hers on the other side say they can
not understand what is the principle 
of paying bonus, that is a very strange 
position. We find in the Statement of 
Objects and Reasons no provision for 
bonus: only gratuity and provident 
fund are provided for. I therefore 
strongly press that there must be an 
additional provision for payment of 
.bonus to the employees.

Coming to the last point, namely 
the question of reserves, the company
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is taken over by the Government of 
In<lia. There is a reserve keot for the 
future advantage . of the company. 
Hereafter that Barsd t-ight RailWoV 
Coinpany does not exist. Then the re
serves naturally shouM .flow to the 
new management. Wiii'n the 
and liabilities are taken over^ wnjiovL »• 
reserves there are in rash go to the 
Company and the scrap material goes 
to the Government of India! I can
not understand the principle. Behind 
this way of dividing the assets am! 
liabilities. Therefore the reserves also 
should go to the Government of India, 
legitimately they are entitled to them, 
and there is no justification on the 
part of the Government of India to 
relinquish their claim on the re* 
.serves.

Sir. these are the important points 
that I wanted to make and the hon. 
Minister may be pleased to satisfy on 
these points.

Shri U. M. Trivedi (Chittor): Sir, 
on a point of information. In the 
Statement of Objects Reasons to
this Bill.it is mentioned that for the 
purpose of continuity of service of 

the employees this imposition is to be 
made. When the word ‘continuity’ 
has .been used there, why has the 
word “ re-employed” been used in 

dause 4? What is the idea behind it? 
The hon. Minister may kindly en
lighten us on that point.

Shrl Atogem : Sir, I thank the hon. 
Members for their valuable observa
tion though I think much of it fell be
yond the scope of the Bill.

Some Hon. Memben: Sir, the Minis
ter is not audible.

Shri N. V. Gadgil: There is enough 
of catering on the RaUways; speak 
loudly.

Shri Alagesan; When I was hearing 
Shri More I felt that that speech should 
have been delivered before 1952 Decem
ber. In fact, he was pleading that this 
railway, where travel cooditions are so 
«difncult, should be taken over by the 
Government. Shri Gadgil has been 
pressing upon this House and the Gov* , 
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ernment that this line should be taken 
over by Government. It was decided 
to give due notice under thê  contract 
and then take ovet this railway* It 
has been laken over and it is being 
worked by. us from lat January, 1954.

After we have taken*" it Ovê  we have 
seen to it that the fravel conditions'are 
made as comfortable as possible. I niay 
tell the hon. House that we have 
sent there about fifty more coaches 
from the various Railwa.ys and those 
coaches are being used on tl̂ is parti
cular line.

TJie point was raised whether bonus 
should be given and whether the reser
ves which have accrued as a result of 
the labour of people who have worked 
that railv̂ ây—whether a part of it at 
least—should go to the workmen. Here 
it is a very short point, and within the 
few minutes at my disposal I think I 
should not labour it too much. Sir, this 
is governed by an agreement. Under 
clause 43 of the contract dated 1st 
August, 1895 the purchase price pay
able to the Company in England, in 
sterling, is to be a sum equal to the 
total amount of capital expenditure in 
sterling Incurred by the Company with 
the-sanction of Government on the un
dertaking, capital expenditure in rupees 
being converted into sterling for this 
purpose, in accordance with the ar. 
rangements from time to time mutual
ly agreed upon.

Shri S. S. More: Sir. since he has
referred to the agreement, will it be 
laid on the Table of the House?

Shri Alageaaa: As per this agree
ment we have no claim to the liouid 
assets of the Company. We have to 
pay the purchase price and take over 
the other assets. We have a claim 
only to them.

The other points, I should think, are 
not very relevant. It was said that 
it is after......

Mr. Depvty-Speaker: WUl the House 
have a copy of the agreement?

Shri AJagena: Sir. even now I have 
got the full text of clause 43 of tJie 
agreement. But is put in
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language, U very involved, and I thlxik 
no purpo«e--win be served by my read
ing it out.

Mr. Deputy-Speaken Not now. . A 
copy may be placed in the Library so 
that whichever hon. Member wants to 
see it may be able to do so.

Shri^Alagcsan: Most surely. Sir. a 
copy of jtie contract may be placed in 
the Library. %

Sir, in this {!omiection I would like
lo urge only one point which is very 
relevant. Maybe we are now in a 
position to run railways efficiently. 
There is no difftcUlty about*it.'But still 
we are in the stage of inviting foreign 
capital t6 participate in the industrial 
development of our country. That as
pect. I fhink. has been very lightly 
brushed aside. Especially I was sur- 
prise l̂ that the hon. Member Shri 
Gadgil, whcjr has got such a long ex
perience behind him" should have light
ly thrown a suggestion: Why not be
generous at another m^n's cost. At 
this stage When we want to invite 
foreign capital and want to take their 
aid. I think we should not do anything 
which should disturb their confidence. 
(Shri S. S. More : Whose confidence^)
in our abiliU  ̂ to respect contractual 
obligations  ̂ (An Hon, M em berB ri
tish and American imperialists!) That 
should be my answer "to the question 
posed by several hon. Members. '

The question of the Trarhway Com
pany in Madi’as. etc. bfought 4nto 
the picture. As you are aware, Sir, 
there the comp^any has ceased to eadst. 
It ha> gone ouj gf, existence. ^

Shri N. V. GadgU: . This. Company 
has also gone out of existence. Why 
don’t you agree to adjudication?

Shri Alagesan: I mean this service
itself lias gone <?tut of ^existence in 
Madras/ whereas this is continuing. _

Shri S. S. More: What about the
Kanpar Blectnicity CJopipftny? ̂

Shri Alagesan: I have no knowledge 
of tha(t paeticular company. Bir, •

The question^of staff was raised! " T 
may inlform the hon. ikembers iâ l

the staff, almost all of them, are being, 
taken over. A committee went into 
this question of staff and they have alJi* 
been fitted into the various grades. Al
most all of them have been re-employ, 
ed or taken into service. There is ab
solutely no dislocation in that sense.. 
This naturally leads to the question, 
supposing the services of those em '̂ 
ployees had ceased on the fst day o f 
this year, then what, are the amounts 
that would have been payable to them 
by the Company under these various- 
neads. gratuity, leave reserve ana 
on? That we ate recovering from the 
Company. A question was raised 
whether the company had l>een payini  ̂
income-tax. Sufely, they have been» 
paying, and last year they paid to thê  
tune of Rs. 5 ,lakhs.

Shri T. B. VitUtl Rao: We want ta 
know, for the whole fifty years how. 
much they have paid.

Shri Alagesan: I do not know thê
figures ior half ^ century. I have got. 
only the figure of last year and I thirik“ 
I can only inform the House of that.

There is nothing more for me to add" 
as I am anxioUsUhat this Bill should  ̂
be passed today.

Mr. I^pttty-Speaker. Tihe questiork*
is: " "

"That the Bill to impose upon 
the Barsj Light Railway Company, 
Limited, an obligation to make 
certain payments to the Central : 
Government, -be taken into consi
deration.”

The motion was adopted.

Clause ?  ̂  (Definition)

Mr. Demity-Speaker: I will now take- 
up the clauses.
■ >> ■ . % ■ JiThe queston. is......,..s^.

Shri S. S. More: I will take only five 
minutes. Sir;; Thereris an ardendmeni 
i>y me givSrt* to" tl>e Preamble.

mr. t>epttty-Speaker: I know. 
Preamble comes last.

Thi^



time.
The question is:

“That clause 2 stand part of 
the Bilir

The motion was adopted.

Clauie 2 wa$ added to the Bill

3.— (Payment by Company to 
the Central Governments

Shri 8. S. More: Sir, I will take some 
time.

4ii Bps. Member: Do please.
Mr. Depnty-Speaker: Order, ord^r.

We are on the point of order.
Sihri„S. S. Mere: 

you.
1 want to satisfy

Mr, iyepnty>Speaker: First of all let 
me state my doubts. There are two 
items here, gratuity and provident 
fund. Bonus is not an Item which is 
contemplated in this BiU. How is it 
relevant to introduce this amendment?

Shri S. S. More: In order to satisfy 
you. Sir, on this particular point, 1 
would refer you to rule No. I l l  of the 
Buies of Procedure. But as we are to

Mr.
over.

Am Hon. Member: It is already 4.30 
pjtf.

Mr. Depnty-Speaker: Let me proce
ed. Whatever time is taken up now 
in the unofficial period, that will >>e 
made good after seven o’clock.

Shri Gadgil: This railway was never 
known for any speed, but the Bill in 
respect of the railway is rushing swift
ly.

Mr. Deputy-Speaker: Hon. Members 
went on as slowly, if not more slowly, 
as the railway. As a matter of fact, 
there is nothing here. The amend
ments are all out of order.

Shri S. S. More: You promised to 
f:ive me time on that account. Have 
you changed your mind like the mana. 
gement of the Barsi Railway?

Mr. Deputy Speaker: Let not the
Chairman be compared to any of theise 
things. Now I have been compared 
to the management of the Barsi RalU 
way. Let it go. T merely gave my 
first impression. I am giving the
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Motion re First Report 820 
of the Committee on 

Private Members* Bills
go to another business, will it not be 
much more convenient to adjourn rt 
to the next day because, otherwise* I 
will have to hurry up with the argu
ments.

l>eputy-Speaker: Hiis will stand

MOTION RE FIRST REPORT OF THE 
COMMITTEE ON PRIVATE MExVI- 

BERS’ BILLS
Mr. Deputy-Speaker: The House wl!< 

now take up the other matter. There 
are four Bills relating to amendment 
of the Constitution. There was a mo
tion moved by Shri Altekar that tht 
House agrees with the First Report of 
the Committee on Private Members’ 
Bills. Mrs. Renu Chakravartty could 
not finish her speech the other clay 
She wanted a few minutes more. The 
House was impatient, but she wanted 
to have some more discussion. The 
Chair agreed that it can be continued 
the next day and finished within five 
minutes. That order stands, rhat 
r.i?reement stands.

Shrimati Rcnu Chakravartty (Basir- 
hat): Mr. Deputy-Speaker, I would 
like to bring one point to your notice 
and that is* that the recommendations 
which have been made in the Renor  ̂
actually go against both the spirit of 
the Constitution and the rights granted 
under the Constitution as well as th»̂  
rules of procedure guiding the fur.c- 
tions of the Committee to examine 
Private Members’ Bills. According 
article 368 in the Constitution ^very 
Member has the right to amend the 
Constitution and the only limitation 
put by the Constitution is that it Is 
required to have two-thirds of the 
Members of the House pre.ient and 
voting. Beyond that nobody else can 
put any sort of limitation on the right 
of Members to bring forward amenr'- 
men is to the Constitution. Now, on thai! 
ground the Rules of Procedure havie 
been framed. I would like U> say 
that the functions of the Committee, at 
they have been enumerated, are, first
ly. to examine every Bill seeking to
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amend the Constitution, notice of whicli 
has been given by a private Member, 
before a motion for leave to introduce 
the Bill is included in the list of busi
ness. That is the most important 
clause. The right has been giyen 
examine before the motion for leave to 
introduce the Bill is included in the 
list of business. There is nothing, 
therefore, to say that the Committee 
has a right to make a recoihmendatioii 
of the nature whereby it can limit the 
right of a Member to intsoduce that 
Bill. All it can do is,, maybe, go into 
the drafting of the Bill, whether it is 
correct or incorrect. They can even 
call upon the Members for a discussicu 
with them,, as laid down also in the 
procedure. They can have a discus
sion and tell them their opinion, but 
the final authority remains with that 
particular Member, whether he wants 
to introduce the Bill in Parliament or 
not. No recommendation of any na
ture can be made to the House by the 
Committee that the Member should not 
introduce the Bill, whatever may be 
the reasons given for it. Therefore, I 
say, Sir. that the recommendations 
made by the Committee are not cor
rect. and that they cannot be votecJ 
upon.

The other point which I,would also 
like to say is that there are certain 
power.*? and privileges given to Mem
bers of Parliament according to article 
105 (3). and I think that the recom
mendations made here also go cont
rary to the spirit of that article. There
fore. I really do not see how w# can 
even ask this House to vote on this. 
This is outside the scope of the fupc- 
tions of the Committee and as such I 
would urge that this particular report 
should not be accepted by this House. 
The only two recommendatory clauses 
which have been laid down when 
numerating the functions of the Com- 
^ ttee  are, sub-clause (c) and sub> 
clause (e) of Rule 44. Sub-clause (c) 
says:

“ to recommend the time that 
should be allocated for the discus
sion of the stage or stages of each 
private member’s Bill and also to

Private Members' Bills

indicate in the time-table so drawn
up the different hours at which
the various stages of the Bill in
a d a y  shall be completed’’,

I say, Sir. that this is perfectly with
in the jurisdiction and powers of the 
Rules of Procedure. It is something 
that helps the procedure, helps the 
proper functioning and does not hit at 
the fundamental rights granted by the 
Constitution. Look again at sub-clause 
(^). There again the only recommend
atory power given to this Committee 
is “to recommend time-limit for the 
discussion of private members* resolu
tions and other ancillary matters’’. 
These are the only two sub-clauses in 
which recommendatory powers have 
been given. Besides that the only 
other powers given are the powers of 
examining but not making any recom
mendations which will be voted upon 
by this House. Therefore, Sir, I sub
mit to you within the time-limit which 
you have given me, that I would like 
to oppose this motion; especially the 
first part of it should not be placed be
fore this House and there should be no 
question of voting upon it.

Lastly, I would like to say a few 
words about the opinions given in the 
report about the Bills. I have already 
stated earlier that we were not a 
party to the making of the Constitu
tion. We accept certain parts. Cer
tain other parts we would like to be 
amended. It is on that basis that we 
have been elected. We have got the 
mandate of the electorate to change 
them or try to change them and bring 
before this Parliament certain very 
necessary amendments of the Consti
tution. Therefore, it is our right that 
we should do ao. For instance, take 
the Bill which has been brought for
ward by Shri M. S. Gurupadaswamy. 
That raises the question whether the 
Governors of States should be appoint
ed by the President or whether they 
should be elected. The elective prin
ciple is a democratic principle. I be
lieve that in the Constituent Assembly 
there was a great amount of debate 
and discussion on it and finally it was 
decided that the Governors should bfi
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appointed. Well, that was the onus 
of the Constituent Assembly. NbW, 
new Members have come in; new' par
ties have come in; a new section of 
public opinion has been created. Cer
tainly we have the right to bring for
ward before the House amendments if 
we consider it necessary that the elec
tive principle should be introduced. I 
think that with such powers as are 
given, the Governor should, as far as 
possible, be above party and local po
litics. As you know yourself. Sir, the 
Speaker himself said that he is a party- 
man, that he is a Congressman. We 
know very many Governors are direct
ly political beings an^ members of the 
Congress party like Shri Munshi and 
Shri Sri Prakasa. The Members on 
the other side may certainly think that 
as soon as they go up the pedestal and 
sit in the Governor’s chair, automati
cally they become non-party men. We 
are not prepared to i ĉcept that. There
fore, we say wp are not prepared to 
accept such clauses. Take the Bill 
No. 124 of Shri S. V. Ramaswamy. 
Here is a case in whicl]̂  I think the 
examining powers of the Committee 
have been fruitful. They have called 
Shri S. V. Ramaswamy: Shri S. V.
Ramaswamy may have said, I do not 
need to. introduce this Bill. The Com
mittee must have been able to per
suade hipi and tell him that it is an 
unnecessary Bill. But, where there 
are people who do think that it is 
very necessary and politically import
ant to bring forward these Bills, I do 
saŷ  that nobody can curb that right 
or limit that right.

Lastly, about the allotment of time 
for the Bills. I do submit that allot
ment of time is something that is with
in  tĥ * purview of this Committee. The 
report says:

“The Committee also consider 
that in rê aî d to Bills which had 
been intrp*dl»ced and taken up for 
consideration in the House the 
maximum allotment of time for 
consideration and subsequent sta
ges of swvh a Bill should hp four 
hours

I showUl like to put it to the House 
that no such generalisation should be

made. We have to determine and 
distinguish between Bill and Bill. If 
these are very important Bills, certain
ly. they should have more time allotted 
to them. I believe that this is a gene
ral rule that you have enunciated. 
But, I do think that it should be gene
ra’ly four hours, but where the Bills 
will be regarded as more important, 
further time may be allotted to them. 
Some such clause may be there be
cause we have to decide taking into 
consideration the importance of the 
Bill from all these points of view. 
Therefore, I place before you my mo- 

_tion that we should not accept the 
motion of the Committee on Private 
Members* Bills. '

Mr. Deputy-Speaker: Shri M. S.
riuruoadaswamy.

Shri M. S. Gurupadaswamy (My
sore): Sir................

Mr. Deputy-Speaker: Has the hon. 
Member tabled any amendment?

Shri M. S. Gurupadaswamy: No: I
have got one Bill.

Dr. Krishnaswami (Kancheeouram): 
On a point of order. Sir. this is an im
portant matter which is being dis
cussed. The Minister of Parliament
ary Affairs is not present here.

Shri Na^ibiar (Mayuram): He is 
busy with extra-Parliamentary busi
ness.

Dr. KHshnaswami: There is not even
a Minister ■

Mr. Deput9̂ -^aker: There is a M(i>-
ister now. .

Dr. Krlshnaswami: Siomebody must 
be present here when we are discus- 
.sing an important matter. (Interrupt 
tion,)

Mr. Deputy-Speaker: Order, order.
I agree. I should think that the hon. 
Minister who is respo^siMe and who 
is goihg to answer must .stand by this 
motion. Of course, -. the motion was 

rmade by Shri Altekar. Government 
•also, if they want, must have a say in 
the matter, because they oppose these 
Bills. I thought that the h'ln. Home
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Minister was here to reply to this mat
ter, I do not know who is responsi
ble for this.

Dr. N. B. Khare (Gwalior): Is thera 
any epidemic among the Ministers in
Delhi?

Mr. Deputy-Speaker:
also Members,

Ministers

Shri Natesan (Tiruvallur): We are 
here Members of the Committee on 
Private Members' Bills. We, all of 
iis, represent the general body of Par
liament on the Private Members’ Bilis 
Committee. Every one of us will be 
able to answer the points raised by 
the Opposition. I do not think it is 
such a serious matter that a Minister 
must be present here.

Mr. Deputy-Speaker: There must be 
both sides placed before the House. 
First of all, let us understand the 
scope of the question. To the best of 
my ability, I want to say in a few 
words what the scope of the matter 
before the House is. The hon. Mem
ber Shrimati Renu Chakravartty said 
that this curtails the right of the Mem- 
Tiers. This does not curtail the right 
of "the Members. Certainly, nothing 
can be framed by way of a rule which 
is opposed to the Constitution. No 
power is given to any person includ- 
met tne Speaker to take away the 
rrgnTs granted by the Constitution. 
What are the rules? A number of 
Bills were waiting for introduction. 
Some of them had absolutely no chance 
of being introduced at all. First, a 
rule was framed that preference should 
be given to all Bills at the introduc
tion stage, and that they need wait un
til other Bills which have been already 
introduced and which have reached 
the stage of consideration are dispos
ed of. The former provision under 
which there was no chance for many 
of these Bills was dispensed with. Hon. 
Members, including Shri Nambiar. 
Ircm time to time, w«re wking me to 
frame a rule under which, at the 
introduction stage, the Bills need not 
be delayed so that the Members may 
know what furtiier itept should be

taken. Today, all the Bills of which 
notice has been given may be intro
duced without waiting for the dispos
al of other Bills which have already 
been introduced and with respect to 
which notice of motion for considera
tion has been given. That is one step 
in advance. So far as the Bills relat
ing to the amendment of the Constitu
tion are concerned, one small recom
mendation is made. It is only recom
mendatory as hon. Members may be 
aware. On an earlier occasion wheti 
another Bill relating to the amend
ment of the Constitution was placed 
before the House by a non-official 
Member, the hon. Prime Minister said 
that he would like to look into the 
matter so that he may oppose it at the 
introduction stage, or allow it. What 
does the rule contemplate? This Com
mittee goes into those Bills, which re
late to the amendment of the Consti
tution. at the introduction stage and 
makes a recommendation to the House 
This is a recommendation as a matter 
of fact that these BiUs need not be 
brought before tbe House. The same 
rule says that an hon. Member who 
wants to have a Bill introduced may 
give notice of an amendment that the 
Bill shall be introduced. If that notice 
is there, what exactly takes place is 
this. This is practically the intro
duction stage. As soon as he gives 
notice of this amendment, he states as 
to why the Bill ought to be introduced. 
The other side may oppose. What ex
actly will happen even without this 
rule and without any recommendation^ 
If a Bill is to be introduced, it is open 
to the other side to oppose it even at' 
the introduction stage. Normally it 
is not done. In many cases where 
matters of high policy are involved in 
a particular Bill, it is open to the other 
side to take exception. The new rules 
provide, and the old rules also provi
ded, that even though at the introduc
tion stage exception is taken and in
troduction is opposed, the Speaker 
may ask the Member who wants to 
introduce the Bill to state his points In 
a few words, and the Member who 

wants to oppose to state his reasons 
for opposing, and then immediatelj 
put it to the vote of the House as to
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whether they should allow it to be in
troduced or not? We are going through 
the same stages. : These . fpur Bil^ 
have been considered and this is the 
xecommendation of the Committee. It 
is only for the purpose of guidance. 

So far as the Constitution is ’ cohcem- 
-ed. the House may or may not accept 
this recommendation. . Regarding op
portunities, hon. Members wfio have 
sought leave to introduce the Bills are 
invited to the Committee, their argu

ments are heard apd ultimately they- 
themselves may be satisfied that in
troduction of the iBiils ia not liecessary, 
in which case they will keep quiet, 
they will riot move an amehdiiSent." In 
other cases where they differ from the 
opinion of the Committee or the re» 
•commendation of the Committee. • they 
•can move an amendment, and that' is 
ihe introduction stage. Then what is 
•done is that ho^ Memf>er who moves 
the amendment is asked to jstate what 
his points are. Then the other side is 
also asked to give the reasons for op
posing the introduction. Then imme- 
xiiately it is put to the vote of the 
House. How is the right of ther House 
taken away? On the other hand, the 
House has got an advantage of having 
a Committee which hears all the par
ties and then comes to its own confclu • 
«ion. You may ‘ treat It as useless. 
You may or may not accept it. It Ift 
not binding. If, bn the recommenda
tion of the Committee, the'hdn. Mem
ber concerned does not want to move 
for introduction, Mrs. ‘Renu Chakra- 
^artty cannot take it up. As a mat
ter of fact. I was wondering how any 
hon. Member here who has not tabled 

an amendment or who ' has not'ffiven 
notice of introduction of a Bill can be 

allowed to soeak on this. Becau8  ̂
this is a matter of first impression. I 
allowed to speak oh this. Becafuse 
Only persons who are concerned with 
t^is, or against whopa a recommenda
tion has been made that his Bill should 
not be allowed to be introduced. wiU 
be heard for five minutes.. fo r  in
stance, Mr. Ramaswamy l)a« given 
noUce of a Bill, If the^ Committee 

has recommended that bis . Bill, ought 
not to be aUow«d to be introduced, he 
can move an amendment. He cfm W *

“ I am not prepared to accept this re
commendation. I aŝ k>eal to the House. 
These are the ground^ which ieav# 
should be granted for the intvodoction 
of my iSill.” Similarly; the other side 
will give its teaftohs for opposing in
troduction. ’ Then̂  it will be put to 
the "vote of the House. There is no 
taking away of rights.

Mr. Gurupadaswamy has not tabled 
an amendment notwithstanding the 
fAct that he wanted to -introduce r. 
Bill. He was also heard. That mean« 
he does not-'want to "introduce the Bill

Shrl M. S. Guropadaswamy: No, Sir,

-Mr* Depaty-Speaker:- Whether h« 
says “No’' or “Yes” , It does not matter 
Thefe is a procedure.  ̂ >lf you want lo 
introduce a Bill not accepting the Com
mittee’s recommendation, say so. There 
is an opportuhit!^ given.' How iV th^
opf)6rtunity tak̂ en away?’* -• t . . . .  -..j _ . _

We vHll assume this Gk)mmittee has 
not come into existence, and there is 
no recommendation of the Committee. 
What, then, will be done? An hon. 
Member walhts to introduce a Bill. I 
ask the hon. Minister: “Are you wil
ling to accept?” He says ’ 'No*\ ' It is 
open to ĥe hon. Member to keep quiet, 
not to introduce his Bill, at all, or ask 
fpr leave to' introduce” it " On such 
occasions, it is only those who have 
tabled a motion for introducing BUls 
who will be' asked to state their pbinU 
and the Government or any other hon. 
Members who mifcht oppose the intro
duction. That is all that will be done. 
Wc do not have even such a general 
discussion like this. Because the first 
impression s^ms to be that this Com
mittee is taking away rights vested by 
the Constitution in Meinbers, I said 
the other day that I will lillo^ the dJfr- 
cussion/but stiU^fhe same mialindfr' 
standing persists. ' 'rtierefore. Mi 
Gurupadaswamjr has no right to fpeaK

Shilmati Renp Chaknyarity: May t
ask for a clarification? Certain princi- 
p1e.«i hĵ ve, b^n. laid down by this Com- 
inittee. It is not on the merits of ^ny 
part(cuUr Bill. You have, arguedî  and 
plfced the principles before the Kouae.



[Shrimati Henu CKakTAVar^yJ
Thd jipneral convention Is that iVIen:̂ - 
bers are pillowed to introduce their 
Bills* . Generally, neither the Opposi
tion nor the Government opposes . the 
introduction. Up: to now there has 
not been a single private Member’s 
Bill which has been opposed at the 
introduction stage.
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Mr. Deputy-Speaker: There have
been a number of cases. I cari ask the 
office to . give a list. Normally, at the 
introduction stage no Bill is opposed, 
but even here with respect to the other 
Bil!s there is no Committee îttinff and 
making a recommendation, i.e.. excep- 
iTifi( Bills seeking to an^nd the. .Con
stitution. There is nothing in the 
Rules to orevent it, nor a conventidn 
to that effect.

Pandit Thakur Das Aiargava <Gui- 
gaon): In regard to the other Bills also 
there is a provision. Mr. Kamath’s Bill 
was thrown out at the introduction 
stage.' '

Mr. Depnty-Speaker: He wanted to 
have the right to conunlt suicide. I 
will give one other instance. Thi» Pre
ventive Detention Bill was ooposed at 
the stage of introduction. Therefore, it 
is wrong to think that any Bill can be 
introduced automatically. This is only 
a recommendation, both in letter and 
spirit, by the Committee to the ^̂ ouse. 
It may be accepted or it may not be 
accepted. So far as the general prin
ciples are concerned, leat it should be 

thought that, the Committee con.’ <?ived 
something of its own imagination, the 
reasons that induced it to come to the 
conclusion are given,—it is to enable 
the House to come to a conclusion whe
ther the recommendations are right or 
wrong. It does not mean that these 
are the general principles which ought 
to be accepted by the House for ever.

Dr. Krlshnaswami: On a ooint of
information. At the time a Bill Is in- 
troducted. the l̂ on. Member introducing 
the Biil is not eJkpetted to make a 
speech. Therefore, i f  there is a recom
mendation of the Committee that' the 
Bill ^ould^not be ̂ introduced ah A if 
he pwsists in Introducing it. can he

have a right to explain the reasons for 
introducing that particular Bill? I 
should like to have, elucidation.

Mr. Depaty-Speaker; Even without 
these new Rules, when leave to intro- 
du(‘e a Bill is opposed, the hon. Mem
ber who asks for leave is ^sked to staler 
his point. then the person opposing 
it is asked to state his point. It is not 
an elaborate discussion. Then imme^ 
rtiately it is put. to the vote of the 
House. The only thing that lias in
tervened here is that the House rs now 
in possession of some kind of recom- 
medation by a n . expert Committee 
which represents the House. The 
House may accept it or may not accept 
it. It is only to regulate their desire 
to vote  ̂ .

Shri H. N. Mukerjee (Calcutta 
North-East): May I have an elucida
tion on this point?

I take it that every Member has The 
inherent right to bring a motion be
fore the House, Whe.ther it is accept
ed or not is a very different proposi
tion But can a Committee on Private 
Members' Bills make a recommenda
tion to this House on the merits o f  
pending legislation which a certaui 
Member wishes to introduce? If I have 
given notice of a Bill to amend the 
Constitution, I have to go through cer
tain kinds of procedure. If I am stop

- ped at the initial stage by a recom- 
medation of the . Private Members^ 
Bills Committee which says to the 
House that it should not be accepted 
and thereby prejudices » tlje House*  ̂
mind against my proposition, thea I 
say the Committee is going beyond its 
jurisdiction. The Committee has no 
business to enter mto the merits of the 
proposition any Member might bring 
forward. .

Mr. .Deputy:Speaker: I will answer 
. this point. It is a short point.

Even at the introduction stage it is 
not open to the. Hous^ to go rtraight 
into l^e matter and say: *‘This seems 
to be one of *̂ hrst impression*. Let us 
look into the Bill, What are the con
sequences that will follow? Let tiy
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have three or lour Members to po into 
this matter. We haye.T not sjot time 
now. Let the Committee consider 
what are the grounds for such a njjvel 
Bill to be brought up. What is thr 
hurry? Why should not the iVlember 
wait?’’ It is always open to the 
House to set up a Committee'of th  ̂
House to advise it on particular mat
ters, We will assume some hon. Mem
ber opposes the introduction an l i?ives 
all the reasons that we have given here 
in this recommendation. Then what 
will happen? After all, it is not a 
stranger who gives the advice. U is 
not a court. We are always open to 

r»onviction even at the last moment. 
Merely because there Is a recommend
ation. nobody is prevented from dis
cussing it. No newspaper is prevent
ed from saying that it ought not to be 
taken up, it is obnoxious etc. There
fore. there is no question of prejudice..

The second poipt that was raised by 
Mr. Mukerjee is that leave to introduce 
is blocked. No, it is not so. Mr. Rama- 
swamy has given notice of an amend
ment. That means, he says: “ I want 
to introduce my Bill. I will now place 
it before you. I do not agree with 
this recommendation.” The amend
ment is only the form. The. substance 
of it is: “Notwithstanding the fact
that the Committee does not want me 
to introduce the Bill, on this ground I 
do want to introduce the Bill. I will 
satisfy the House.’’ He introduces 
the Bill if iiis motion is passed. It is 
automatic. The House will not be 
asked to decide. the matter once again.
5 P.M. 1  ̂ - 

Shri a  II. May I^make a
submission, if you would bear with
me for a moment? If, for example, I
give notice tomorrow of a Bill to amend 
the Constitution, atid if the Commit
tee on Private Members* Bills pro
nounces upon it and tells the House 
that it should not be introduced at all, 
it we accept the' report which is ptac- 
ê d before the Hou% today, the-result 
is that I am really deprived of my 
right any moment I think t f  to 
Ijring^H) a Bill'to amenS* the Conltltu- 
tion, becliuse that has to be decided

upon by a Committee, the composition 
. of which, in the present circumstances.

bound to be of a particular cliarac*- 
ter, and which, therefore,-is bound to- 
pronounce against certain changes in 
the Constitution. That being so, it i s . 
a very serious infraction of the rights 
of private Members, particularly be-- 
longing to the Opposition, as well as 
the independent Members, who may
have very serious grounds of contro-

isy with the majority party in the- 
House.

The Minister of Home Affairs »nd* 
States (Dr. Katju): I should like to 
address the House on one particular 
aspect. My hon. friend the * Deputy 
Leader of the Communist Party has 
said just now that there is an in
herent right for every Member of the 
House to bring forward a Bill. No
body disputes that. But I would beg 
the House also to consider the state 
of affairs at present, viz. that the- 
House is congested with business, but 
no progress is being made, and legis
lative business is being held up. We 
are going to have discussion on the 
General Budget, the Railway Budget, 
the Demands for Grants, and so on.
I would suggest therefore that we 
should make an effort by committee 
procedure to cut short as much dis
cussion about details in the House as . 
possible. From ' your speech, t 
gathered that it is not the intention 
of this Committee to say finally that 
no Bill should be introduced. What , 
the Committee probably has in view 
is that they will have a detailed dis- 
cussior) among themselves, and then 
they will give their recommendations. 
If they say that a particular Bill can 
come before the House, and be intro
duced. then there is no question about 
it, and that Bill is introduced. If 
they say in respect of any particular 
Bill that it should not be introduced, 
then tlM sponsor of the Bill may not 
agree with that recommendation, and 
it is open to him to bring a motion  ̂
before the House and say, ‘I do not 
accept the view of the Committee, I 
want to satisfy the House, and I want 
to go forward with my BilL* He- 
explains his stand,'in about two or 
tiiree minutes, and disposes of his
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motion. Then the question is put to 
the vote» and the discussion tW eon 
ronnes to an end.

On the wider question, I would 
suggest respectfully that we must 
adopt some procedure by which the 
House— if I may put it that way— 
may be in session before lunch, iii 
the morning, (there being a series of 
select committees or othsr com
mittees going into these matters, and 
examining every provision of these 
Bills in detail), while in the afternoon, 
after lunch, the discussion 011  ̂ the 
floor of the House should be very 
limited and confined to basic princi
ples underlying any piece of legis
lation. Otherwise, we would never 
be able to make any progress. All 
sorts of big questions, like foreign 
policy, economic policy are coming 
before us, ag also motions for 
adjournment, etc. every day, and at 
this rate, we shall never be able to 
get on with legislation, unless we have 
this committee procedure. It does 
not involve any infraction of the 
rights of private Members, (as my 
hon. friend there has -tried to sug
gest), either individually, or the 
rights of the House collectively. The 
Committee represent in some way 
the opinion of the - House, and that 
-Committee is Intended to shorten 
discussions, as I understand it. on the 
floor of the House.

I would therefore suggest that this 
procedure might well be accepted, 
and while the right of every single 
privatfk Member to. bring forward his 
Bill is safeguarded, the advantage that 
the House has is that the discussion 
on the floor of the House is shorten
ed.

Dr. Krislinaswaini; Thii is a Bill 
to amend the Constitution.

ShrimaU Renu CliakraTaritj: That 
is really an attack on the Opposition 
Members......

Mr. Depiity-Speaker: Order, order.
I have allowed the hon. Member to 
sppeak once, twice, thrice and lour 
times. Ho^ many times am I to 

^llow her to speakt
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' Skrimati Eena CluikraTarttr: This 
is a completely wrong waiy of dealing 
with....

Mr. Deputy-Speaker: Ordcft. order.
I am not going to allow this kind of 
an interruption. The hon. Member is 
going on speaking...

Shrimati Rena Otakravartty: But
why should attacks be made consist
ently, and yet we should not be 
allowed to speak... *

Mr. Depatj-Speaker: Order, order
The hon. Member has got a bee In 
her bonnet. There ig no attack in
volved in what the hon. Home Minis
ter has, said. What is the good of say
ing, there is an attack? I  would not 
allow this kind of remark any more. 
I have given absolute indulgence up

■ till now, and i have allowed a num
ber of hon. Members to speak. In 
order that I may bê  able to gather 
their first impressions. The hon 
Member has had her say once. But 
she goes on rising in heii* seat every 
minute, even though I am calling 
upon other Hon. Members. As this 
is the first occasion Vhen a report of 
this nature ig beit^g placed before 
the House. I wanted to have the 
general impressions of the hon. Mem*- 
bers. and so I allowed discussion for 
about half an hour. But the hon. 
Member goes on rising in her seat, 
and says, she will go on speaking. 
(Interruptions): I will* now give an 
opportunity to Shri M. S. Gunipada- 
swamy also to speak, because he has 
tabled a Bill in his name. This is the 
occasion when hon. Members who 
have tabled Bills in thei  ̂ names, seek
ing to amend the Constitution,^ can 
have their say; this ig the  ̂ occasion, 
when they have got an opportunity to 
Introduce their Bills and explain their 
reasons' fbr doing so. Whoever has 
given an amendment to the original 
motion has got the right mow to ex
plain his stand, and to have his Bill 
introduced with the consent of the 
House. There is nothing else in the 
Rule .̂ The House is absolutely com
petent in this matter. ' Ordinarilj^ 
when hon. Members ask for leave to



rules of decorum which you are sup
posed to administer in this House.
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introduce their BiUs. they can only 
jBtate their main points, but now they 
have an opportunity to state in 
^xtcnso the reasons why they want to 
introduce their Bills; similarly) the 
other hon. Member® who want to 
oppose the introduction of particular 
Bills, have got an opportuni^ty to sUte 
the reasons why they object to the in- 
troductior Formerly, hon. Mem
bers might not have looked into the 
provisions of the BiUt in detail, but 
jiow they are having the benefit of 
the report of a Committee which has 
£one into all these details. They can 
lake advantage of it, and explain why 
particular Bills ought to be .. aUowed 
to be introduced, and equally other 
hon. Members may explain why parti
cular Bills ought not be introduced; 
then the matter is put to vote. The 
Committee’s recommendation or re
port is purely recommendatory. 
Thcretore, no fear need be expressed 
that there is an infraction of the
Tights of individual Members.

Shri R. K. Chaudhuri (Gauhati):
May I put one question? Is there 
any similar Committee for Govern- 
tnent Bills, where hon. Members of 
this House are allowed to participate? 
That is the information I wa*t.

Mr. Deputy-Speaker: So far as the
constitution of this Committee is con
cerned, it is meant only for non
official Bills, le. private Members*
Bills

Shrl H. N. Mukerjee: May I ask on
a point of decorum, if not of order? 
I am sorry I have to put it this way, 
ljut I do not know how else to put it. 
The kind of language which is bandi
ed about normally and legitimately 
by either side of the House, is, I sub
mit, not the kind of language which 
should come from you. That is why 
I ask you whether it was right for 
you to use the expression about a 
particular Member of thia House, viz- 
that ‘she has a bee in her bonnet’ . 
Exactly that is the kind of expression, 
which if Dr. Katju had used, we 
would not have minded in the least. 
I f  you say it, I thbik we are entitled 
to have some kind of an explanation 
as to how it is consistent with the

Mr. Depaty^peaker: I have no
hesitation in saying that 1 did not 
mean any offence to the lady Member. 
I thought she had some other point in 
her mind, because she had been get
ting up again and again, that she 
thought thij; being a very important 
matter, very fai^-reaching consequenc
es would come out of this. I meant 
only this and nothing more. I under
stood this in one particular manner, 
and 1 had no-intention to offend the 
hon. Member. 1 am exceedingly 
sorry that such an impression should 
have been created in the mind of the 
hon. Member. If I had knowc that 
it would mean some offence, I would 
not have used such an expression at 
all. I u ^  it in a language in which 
I thought there was absolutely no 
offence-"meant. Whenever I have 
given offence. I am always ready to 
admit that I have offended. But on 
this particular occasion. I nsvcr 
meant any offence to the hon. lady 
Member. '

Now. so far as thig matter is con
cerned. let us close it here. There is 
absolutely no purpose sery^ by con
tinuing It any further. The Billa are 
there waiting to be introduced. I 
shall first give an opportunity to 
those who' have tabled amendments 
to the main motion. With respect to 
others, who have , no.t tabled amend** 
ments, I am prepared to go out of the 
way and give them an opportunity. 
First. I shall allow  ̂ Shrl M. S. Guru- 
padaswamy an opportunity to ex
plain his position, notwithstanding 
the fact that he had not tabled an 
amendment, though he had the right 
to do so. "

An Hon. Member: Just now you
gave a ruling that Shri M. S. Guru- 
padaswamy had no right td speak.

Mr. Depviy-Speaker: I am entitled 
to change my ruling also.

Shri M. S. Gnmimdmswamy; I rise 
to make a few observations regarding 
my Bill, and to say that it is quite in 
order. The recommendation of the 
Committee on Private Members* Bills 
is not at all satisfactory in regard to
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LSliri M. S. Gurupadaswaonyl —
this Bill. I submit that this Com
mittee is only a creature of thig Par
liament, and as such, it cannot abro
gate the right of a Member of this 
House to introduce any Bill, whether 
it is seeking to amend the Constitution 
or is meant for some pther purpose. 
It is' the fundamental right of every 
Merjiriber of this House to bring for
ward any Bill to amend the Constitu
tion. Th  ̂ Committee has observed 
that the Constitution is a very sacred 
document and, that it cannot be treat
ed and tampered with lightly and 
that as far as possible private Mem
bers should restrain themselves be
fore making amendments to this 
sacred document. i agree with the 
observations , made by the Com- 
xnittee. are all conscious,
every Menxber of the House is 
conscious, that the Constitution is a 
very sacred document and should not 
bs treated slightly.

In this connection T want to submit 
an instance. Suppose there is a 
statue of a deity and it is cracking. 
To say that the deity is a very aus
picious god or goddess and therefore 
It should not be tampered with and 
shoulcf not be repaired is. I think, a 
foolish argument to' make. If there 
is something bad in that sacred thingt 
mere announcing it as sacred does 
not make ̂  it really so. To say that 
v/e should not do anything to set it 
in order is. I think, a very absurd 
position to.t^ke. I do feel. Sir, that 
the Constitution is a very important 
document and that it is not to hi 
violated and should not be treated in 
a light-hearC^ manner. I agree with 
all these points made by the Com
mittee. but the Committee should not 
assume that the Member who moves 
an amendment tor the Constitution is 
treating it in a Ugfat-hearted manner. 
The Committee should go into the 
question whether ^ e  amendment sug
gested is lightly done ox. is important. 
I beg to submit 4hat my amendment 
is a very serious amendment. It 
refers to the IJundamental character 
of the Constitution and I have sug
gested that hereafter the offices 
Governors should be elective. What

Private Members' Bills

is happening now is that Governors 
are appointed by the President, and 
the President is guided eventually by 
the Ministry and the Ministry is con> 
trolled in turn by the Congress party. 
So, In the ultimate analysis, Govern*- 
ors are the nominees of the Con
gress party and therefore are not 
above party. The Committee has 
observed that if the post of Governor 
is made an elective one, then the 
Governor cannot be above party, 
there would be controversy, party 
politics, and for the election of 
Governors, and therefore, the Govern
or cannot be an impartial Head ol 
the State. But I do submit that even 
now, though the Governor is appoint
ed by the President, he is under the 
thumb of the ruling party and he is 
expected to carry out the policies set 
up by the party. So, he is not above 
party and he is a party-man. In* 
variably, Members belonging to one 
party are selected as Governors^ 
People who are defeated in the last 
elections, people who are not able to 
get into the Ministry, people who are 
not able to get the place of ambassa
dors abroad—such people are invari
able selected to function as Govern
ors.

Shri ^anibiar: the latest is Shri 
Kumaraswami Baja.

Shri M. S. burupadaswamy: They
are party-men and are acting in a 
partisan. way. The nomination of 
such pfople is most undemocratic. 
So, 1 suggest that hereafter the place 
of Governor should be made an elect
ive one, . and there should be a 
democratic procedure for their elects 
ion. By doing so, we will be making 
the Constitution itself more demo
cratic. I agree it is a very serious 
amendment. We know the conse
quences of such an amendment. We 
feel that it shouldi be done. So, I 
submit that the Committee has done 
a very wrong thing in not recom
mending my amendment. In my 
opinion the Committee hag not taken 
a good, impartial view of things.

I know that even in the Committee 
one or two Members had expres^d
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their view that the Bill I proposed 
should be introduced in Parliament. 
1 know tĥ it only the Members belong
ing to the Congress party did not 
want to introduce the Bill but other 
Members who belonged to the Opposi
tion wanted the introduction of the 
Bill. So, even in the Committee, 
there was a rift. It is not a un
animous: recommendation of the Com- 
miltee. It is only a partial recom
mendation of the? Committee. Only 
because the Chairman.- dr some peo
ple there who were working in 
that Committee, did not- want, did not 
•allow, a minute of dissent, there was 
no minute of dissent. Otherwise, 
there would have been a minute of 
-dir.?cnt on this matter. It is a very 
serifjus matter. The  ̂ Committee 
shou'd not arrogate ' to itself tht̂  
powtii's of Parliament, and the powers 
of the Member^ who belong to Parlia
ment. It is the fundamental right of 
«very Member to bring in any 
measure for the decision of the 
Hou^e. If the Committee do not 
agree* with our amendments, let them 
do sj, but I want the House to see 
and hear and discuss those things so 
that we may have the opinion of the 
Hou.ce. In this matter the Committee 
cannot abrogate the right of the 
Hou.ce. and cannot abridge the free
dom of any Member of the House.

Mr. Deputy-Speaker: Nobody doe.s
so. I am going to put it to the vote 
of the House. I am not going to give 
a ruling myself. The hon. Member 
need have no suspicion about this.

$hri M. S. Gnmpadaswamy: This
measure is a very, very important 
measure and it is a very democratic 
measure. I want the House to allow 
the introducton of this Bill and I 
want that the procedure of elections 
be adopted so far as the appointment 
of Governors is concerned..

Shri Altekar (North Satara): The
opposition to this motion is mis
conceived. The opposition fails to 
take into consideration the fact that 
the Commitee on Private Members’ 
Bill.9 is a Committee of this very 
House and it reflects the general sense 
of the House. There are Members of 
all the parties in this Committee and

it is an all-party Com[mittee, There
fore. , I think the Cojnmittee reflects 
the general sense or opinion of this 
House. Members of the Opposition 
are represented there. The list of 
the Members of the Committee will 
show that, but I do not want to take 
the time of the Hous® Unnec^sarily 
by readings that l̂ist. ‘

Now, there is absoultely no hind
rance placed by this Committee in 
the way of a Member who wants to 
move any amendment to the Consti
tution. The right that is conferred 
by article v368 of the Ponstitution is 
open to any Member of the House, 
and he can give notice of such an 
amendment. What the rules have 
provided is that there will be only a 
Committee which will thoroughly in
vestigate in the matter and hear all 
the views of the Members, discuss 
them fully, and after discussing them, 
it may make recommendations to this 
House. It is purely a recommenda
tion; nothing more and nothing less. 
If, as you have already said, Sir. a 
Member gives notice of an amend
ment to the Constitution, or of a 
Bill, it is placed before the House for 
introduction. He is asked to give his 
points; ana if any one opposes, he 
too has to state his points. Immedi
ately a vote is taken. But by making 
provision for such proceedings 
through this Committee, which has 
now been formed, ample and full 
opportunity has been gjven^fyr the 
discusssion of the amendments 
merits, by going thoroughly inVj all 
aspects of them. A Member can dis
cuss amendments fully before
that Committee and the Corhnriittee, 
after hearing him and coming to a 
conclusion, may make recommenda
tions to this House which «ives n 
wider opportunity for the same. It 
is no restriction but rather a wider 
opportunity for these various points 
being considered before the recom
mendation is made to the House. 
Under the old system, it would have 
been only a statement of points, but 
now owing to the rules that have been 
framed for the purposes of thi* Com
mittee. there itf a - full discussion 
before the Committee on all aspects
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[Shri Altekarl
of the amendment. So. I would sub
mit that this is rather a widening of 
the power and not a restriction on 
the power of a Member to bring 
amendments before this House.

So far as the other aspectd are 
roncemed. I would lilce to reply to 
the point raised by the hpn. lady 
Member on the opposite side that this 
report i«i in infringement of the rights 
conferred by article 105 of the Con
stitution. 1 submit that her pomt of 
view Is entirely beside the point at 
issue. Article 105 (I) oi the Consti
tution sa^ : ^

“Subject to the • provisionc of 
this Constitution and to the rules 
and standing orders - regulating 
the procedure of * Parliament, 
there shall be freedom of speech 
in Parliament.**

Tt is in cjjncern with the protection 
and freedom of speech in this House. 
That is. what th.e. hpn. lady. Member may say in this.House ia ,connection 
with any subject before the House. 
The article referjed to* by her «oes on 
to say that a Member of Parliament 
will not be liable to any proceedfngs m any court in resojct ot , anything 
said by him in Parliament. That „ is 
in regard to what ig said by him jin 
the course^of his .speech in this Wouse. 
This is a privilege an.d. protection 
.given by thjis article. It has ab'sQlutie- 
ly no beai;ihg whatsoever on the mov
ing of any, amendment to the Consti
tution in ' this , House. . Jherefore, 
1 submit that the point that is raiis- 
ed 4n that connection i|? entirely ‘ bct 
side the, mark’ , ,

Then so far as the Bills that have 
been brought here are concerned. I 
would like to point out th&t these 
have been fully coftsidertfd in all the 
various asoects. 'My Ron. frteftd. Mr. 
Gunipadaswamjr, has stated that ft 4s 
a fundamental "question of the 
democratic ' prihciple that the 
post of Go^emof^ -ihbuld be feiective. 
Now. this ^̂ altA•' v̂a r̂ disfcussed fully 
before the Con^itQ^ht As^mbly and 
all the pros 'iind cons were fully con
sidered, and aft€r thfit the present

method has been adopted. Now, 
what are the recommendations of this: 
Private Members* Bills Committee? 
They are, \lhat when the matter ha» 
been so fully discussed and a certain 
principle wag adopted, there should 
be a sufficiently fair trial given to* 
that. It is only about three years, 
sincc the Constitution has been 
brought into effect and a fair trial 
should be given to and sufficient 
experience should be had regarding 
the working of present system: 
Therefore^ I  submit that this is a 
sound principle that has been placed 
oelore the House. The House may 
accept it or reject it. The Private 
Members* Blllg Committee's recom
mendations are after all recommen Na
tions: the House may accept them or 
rejeot them. They do not in any way 
take- away the right of any Member 
of thig House to move any amendment 
before this House. Therefore, the 
opponents’ angle of vision in looking 
at the recommendations that are 
made by the Committee is rather 
misdirected. The House is Quite free 
to accept or throw away "these recom
mendations. Any hon. Member is q iita 
free to move any amendmeiit to 
Constitution and it will come before 
this House. Just as any other amendf-̂  
ment to the ConslKtutibn would hav^ 
been moved formerly, it will aiso 
come up before the • Hous^ after full 
discussion by the Committee for giv
ing its opinion thereon. , Therefore, 
there is absolutely no sort of hind
rance to or any mitigation of the 
right that has been conferred oa any 
Member for bringing in . an amend
ment to the Constitution. From alt 
these {)oints v’ew, I would like to 
point out that the right of no hon.

‘ Member of this House is ii> any way 
infringed or encroached upon by the 
recommendations that have been- 
made by this Private Members’ B Us 
Committee, and I beg to submit that 
4he report should be -adfcepted: No
right whatsoever Is abrogated  ̂by the 
recommendations. ■ It is already there 
and it can in no way be taken awaŷ  
by the recommendatfonj that have 
l>een made by th»̂  Cbmmittee. My 
hon. friend, Mr; l^Tukerjee, has satdi
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that these recommendations take 
away the inherent right of Ihe Mem
bers. No inherent light ha$ been 
taken away an^ any Member, as I 
have already said, is quite free to 
move any .amendment to the Consti
tution; it will be fully discussed 
before the . Committee .and it will 
come before this House for accept
ance or rejection. Under these 
circumstances. Sir, I submit that 
these recommendations that are 
made to this House should be taken 
in the spirit in which they are made 
and there is absolutely no infringe
ment of any of the powers of this 
sovereign House.

Shri Nambiar. On a poir/, of clari
fication, Sir.

Mr. Deputy-Speaker; No. It should
have been asked earlier.

Shri R. K. Chaudhuri: You won’t
allow, any Member to 5P.eak?

Mr. Deputy-I^peaker: No more. I 
called upon the other gentleman, the 
Mover. We have given more than 
three hour.s to' this.

Shri K. R. Basu (Diamond Har
bour):'* How will the voting be? Will 
it be in respect of each and every Bill 
or will it be in resnect of motion 
generally?

Mr. Deputy-Speaker: I wijl put the 
amendments to the motion first and 
then the motion itself. The motion 
is: ,

“That this House agrees with 
the First Report of the Committee 
on Private Members* Rills pr^ 
sented to the House on the 9th  ̂
December 1953”

to which I have received three amend
ments'. One is by Shrlmati Remi 
Chakravarty: ,

That for the original motion, the 
following be» substituted, namely:— ,

**That this House * disagrees 
with the Report of the Committee 
on Private Members* Bills.**

That is a negation of the or ginal 
motion and therefore, any voting that 
may take place will be a vote against, 
the original motion.

Shri S. S. More (Sholapur): I want 
a clarification from you. Sir. Sup
posing a certain verdict of the House 
is to be record^ in this House, is it 
not necessary that the positive verdict 
as well as the negative verdict 
should be recorded, positively?

Shri K. K. Basu: On a point of'
order. Sir.

Mr. Deputy-Speaker: i am positive
ly of opinion that I have not been 
able to understand what the tion.. 
Member has said.

Shri K. K. My proposition
is this, ■ The way in which this 
motion is bein^ dealt with ig a viola
tion of article 118 of the Constitution. 
The Constitution says...

Mr. Deputy-Speaker: That has
ready been said.

Shri K. X  Basu: No. Sir. You
might have taken each Bill on its- 
own motion. That is a different 
thing. Bui if you nut it generally, it 
may be constructed differently later. 
This Private Members’ Bills Com
mittee is appointed by the Speaker- 
and it is not a special committee ap
pointed by a resolution of the House 
with a particular directive to sit in 
judgment on the particular Bills., 
Here it says that no amendment to 
the. Constitution should be allowe d to 
be introduced unless the Comm ttee. 
recommendi?. Therefore. I was en
quiring from you. If you put each 
separately and take the verdict, that 
is guite different. But if you lump 
it all in a general motion, ît might be • 
construed that unless thig Priv̂ ate 
Members' Bills Committee, whic'i is ; 
appointed and nominated by the 
Speaker, recommends that such and 
such a Bill can be introduced, the- 
Members have no right to do so. 
Therefore. I would submit to you tliat 
it violates article 118 of the Constitu-^ 
tion which says that our rules should 
not be such as to go against article 
368. i
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Mr. Deputy-Speakcr: A point of
ordi;r ijj raised. I have to meet the 
point oi order before 1 put it to the 
House. Rule 47 says:

Mr. Deputy-Speaker: Now, so far 
this matter is concerned, this proce- 
dux;e that we have adopted does not 

. Ho against this.
Order, order. Those hon. Members 

in the front Benches are so absorbed 
in their conversation that they do not 
care to know what exactly is goin« 

-on in the House. II it is so interest
ing, they may fio to the lipbby.

Now the point is this. The report 
is there. It makes recommendations 
in respect of all the four Bills. If 
all the four hon. Members so want, 
it is open to each one of them to have 
tabled an amendment saying: ‘This 
^report is wrong. My Bill 
ought to be taken up* in 
which case I would have plac  ̂

^d Bill after Bill before the House 
and even at the introduction stage 
the verdict of the House could have 
been obtained ®nd leave to introduce 
given. If some hon. Member does not 
want to presg it and does not table 
an amendment, it is open to him; it 
is the same thing as if he hes not 
presented the Bill. Therefore, there 
is absolutely no verdict contrary to 
the rules, if the recommendation is 
accepted. All that it means is that 
those gentlemen themselves accept 
the recommendations and do not 
want to move them. In so far 
as the other matter is concerned, 
whenever one hon. Member has given 
notice that he considers that his Bill 
ought to be accepted, then leave to 
introduce is given. Therefore, I do 
not see any inherent inconsistency 
between the rules and the Constitu- 

-tion. After all, on many occasions it 
has been ruled by the Chair that the 
ultimate decision of the whole matter 
is in the hands of the House. I will 
put it now.

8hri M. S. Gunipadaswamy: On a 
point of order* Sir. I want to know 
where is the rule that i should move 
an amendment to the motion.

Shri KasUwal (Kotah-Jhalawar): 
"There is a rule.

Mr. Depnty-Speaker. I think so. If 
not, I will correct It. Yes, there is 
Rule 47.

Dr. Katja: You might put it to vote 
:»ow.

“At any time after the report 
has been presented to the House 
a motion may be moved that the 
House agrees or agrees with 
amendments or disagrees with 
the report:

Provided that not more than 
half-an-hour shall be allowed fur 
the discussion of the motion 
and no member shall speak for 
more than five minutes on such 
a motion:

Provided Ifurfher that an 
amendment may be moved that 
the report be referred back to 
the Committee without limita
tions or with reference to any 
particular matter.”
Rule 47 speaks of three positions; 

it may agree, or it may agree with 
amendments, or it may disagree. 
Therefore, if there is any amendment 
that So far as a particular Bill is con
cerned the report shall b  ̂ modified, 
or that a particular Bill shall be ex
cluded from the report, then I will put 
that amendment to the vote of the 
House.

Shri S. S. More: Will that not mean 
that if the main report is accepted. 
I will not be allowed to bring for
ward a motion for leave before thf» 
House and seek the leave of the 
House directly? The report will 
come before the House with the re
commendation that Mr. More*s notice 
should not be taken into considera
tion. and it will be submitted to the 
vote of the House. I will have to 
move an amendment that my notice 
should be accepted. If that amend
ment is defeated, then, it means that 
I am debarred. So. that is another 
way of putting a clog, which is against 
the Constitution.

Mr. Depnty-Sp^ker: Where is the 
clog? After the report is made, he 
must indicate to the House by an 
amendment that he still Wants to 
press hig notice. That is my ruling.
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Shri S. S. Move: We have not beea 
Able to follow it.

Mr. Depnty-Speaker: I have been
ispeaking English; I will speak slow-
:iy.

Shirl S. S. More: 1 do protest against 
this, Sir.

*^Mr. Deputy-Speaker: Against what 
do you protest?

Shri S. S. More: Unfortunately, you 
«re the Chairman of the Committee 
and now you are sitting in the Chair.

Mr. Deputy-Speaker: You can
^iticise me. You need not say that 
I am the Chairman and I am now 
presiding. You can say that my 
opinion is wrong. Several hon. 
Members have said so. There is no 
good clouding the issue. Far from 
-debarring any hon. Member, this 
enables the House to come to the 
inclusion  in a much better way. The 
original rules were cryptic. They only 
said that if a motion for leave is op
posed, then the hon. Member who 
gave notice of the motion will state 
Ills points. Then the House had no 
means of knowing what exactly it 
was that he wanted to bring forward 
in his Bill* iiere, this Committee 
hears both sides of the question put 
before it. All that Mr. More says is 
that he should once again be given an 
opportunity for moving for leave to 
introduce. After the Committee’s re
port. the hon. Member who made the 
original motion may be satisfied or 
he may not. If he is not satisfied he 
gives indication to the House that 
lie does not agree with the report and 
■wants leave to introduce. That is 
all that it says.

Shri S. S. More: 
enough?

Will that be

Mr. Depnty-Speak«r. His amende
ment is enough.

Shri S. S. More: With great rem>ect 
to you. I still seek clarification.

Dr. Katju: I would only suggest,
15ir. that there are only 2J hours for 
private Members’ business and that 
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it should be fully utilised. We hav# 
already lost one hour.

Mr. Deputy-Speaker. I am no|
carried away by this kind of argu
ment. i  am trying to satisfy myself 
and also the House. The hon. Home 
Minister need not be so much worri
ed about Private Members* Business.

Dr. N. B. Khare: Crocodile tears.
Mr. Deputy-Speaker: This is taking 

away their own time; they are also 
worried about it

Shri S. S. More: I want some clari
fication because we are in the initial 
stages of our democracy. Supposing 
the report is submitted to the House; 
it also embodies my notice. Now, it 
I get upon my legs in the House and 
say that I want to have a chance on 
the floor of the House, will that be 
enough? Will it give me an oppor
tunity of seeking leave in the ope» 
House?

Mr. Deputy-Speaker: There î  the
amendment given.

Shri S. S. More: Then the majority 
vote will decide. Will the declaratioa 
be treated as being enough? If an 
amendment is given, it will depend 
upon the majority vote of the Houses 
which it is very difficult to get.

Mr. Deputy-Speaker: Majority vote 
is the one that gives leave also to 
introduce. Even if a motion for leave 
to introduce a Bill is brought 
on the floor of the House the 
vote of the majority cannot be ignor
ed. Therefore, what has to be done 
is to give notice of an amendment. 
If he accepts the report of the Com
mittee he gives no notice of amend
ment but if he wants to reject the 
[report, he gives notice of the amend
ment

Shri S. S. More: Again, Sir,.
Mr. Deputy-Speaker: I have given

sufficient clarification. I am going to 
put the amendments and motion to 
the vote.

Dr. N. B. Khare: Mr. More has 
also a bee in his bonnet.

Mr. Deputy-Speaker: Order, ordo>
please.
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Shri RarliavaoliAii (Penukonda): 
May I respectfully submit one point?

Mr. Deputy-SpeaJicer: I am not going 
to allow any further discussion on 
this matter, x have given sufficient 
time to this. 1 will now put it to vote.

Shri Nambiar: I want to know.....
Mr. Deputy-Speaker: Order, order;

I am putting the amendment of Mr- 
Hamaswamy to vote. He is not pres
sing it?

Shri S. V. Ramaswamy: Not press
ing.

Shri Nambiar: Mr. Gurupada-
awamy has given notice of an 
amendment.

Mr, Depiity-Speaker: Order, order;
I won’t allow this. Unless there is 
an amendment tabled, I am not going 
to put it to the House.

Shri Nambiar: This is a new proce
dure which you are introducing. He 
now wants to move it.

Mr. Deputy-Speaker: I have given 
zny ruling. I will now put the motion 
to the House.
The question is:

‘ ‘That thig House agrees with 
the First Report of the Committee 
on Private Members’ Billg pre
sented to the House on the 9th 
December, 1953.”
The ‘Ayes* have it’.
Shri Nvnbiar: The 'Noes’ have it.
Mr. Deputy-Speaker: Those who are 

for the motion will rise in their seat*.
Shri Nambiar: Sir, we must have

a regular division; the bell must ring.

Mr. Deputy-Speaker. If the bon. 
Members take any interest in it, they 
must be present here. I cannot 
bring them here.

Shri Nambiar: Sir, thig is a matter 
which has been agitating our minds. 
It may be they are not wise enough 
|o anticipate your ruling. So, you 
4nV9t accept our request, Sir.

Mr. Deputy-Speaker: For the in
formation of hon. Members who have 
just now come into the House after 
the division bell rang, I may state 
that the question before the House 
ig about the adoption of the First 
Report of the Committee on Private 
Members’ Bills presented to the House 
on the 9th December. 1953. There 
have been amendments moved to this 
motion. One is by Shri Khub Chand 
Sodhia. through which he wantg the 
leave of the House to introduce his 
particular Bill. Then, there is an 
amendment by Shri Ramaswamy, 
through which he wantg that his Bill 
ought to be accepted and leave to> 
introduce it should be given. Then  ̂
there is an amendment by Shrimati 
Henu Chakravartty which says that 
the Report ought not to be accepted 
by the House. It is a negative one  ̂

-and its fate will be decided by the 
fate of the main motion. I will' 
formally put the amendments, unless 
they are withdrawn. I find Shri 
Sodhia ig not present, but I shall have 
hig amendment put to the House. 
His amendment is:

That for the original motion, the 
following be substituted, namely:

“That this House disagrees with 
the Report of the Committee on 
Private Members’ Bills on Billf 
No. 51 of 1953.”
Dr. N. B. Khare: The main motiort 

has already been placed before the 
House, and the Chair cannot go back 
to the amendments.

jSardar A. S. Saigal (Bilaspur): Shri 
Sodhia is not here, and he has not 
also moved his amendment formally.

Mr. Deputy-Speaker: By his B:U,
Shri Sodhia wants to raise the age 
from twenty five yearg to thirty years 
for becoming a Member of the House 
of the People and in the other case to* 
raise it from thirty years to thirty 
flve years.

Pandit Hiakur Das Bhargava: l3ut 
his amendment has not been moved 

far. The Member is not in the 
House. It cannot therefore be 
upon.
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Mr. Deputy-Speaker: He has given 
notice, but i  shall Just see whether 
he has moved it.

Sardar A. S. Saiiral: But he ig not 
here to Indicate whether it is to be 
put to vote or not.

Dr. N. B. BJiare: The Chair has
already put the main motion to the 
House and votes were recorded. I 
submit that the Chair cannot no back 
to the amendments.

Shri K. K. Basu: On a point of 
order. Can anybody ask a Member 
to go out of the House when his 
amendment is going to be put to vote? 
The hon. Member Mr. Ramaswamy 
wag here and he wag asked to go 
away.

Mr. Deputy-Speaker: Why is there 
a pandemonium over this? Why 
should hon. Members create so much 
noise? They can also go away; they 
have gone away a number of times. 
We represent 360 millions of people, 
and people from various oarts of the 
world are watching our proceedings. 
Are we trying to make thig House a 
place where we play?

Shri S. S. More: When the Chair is 
speaking, it is looking only to us; it 
would convey the impression that we 
are responsible for this.

Mr. Deputy-Speaker: Shri Khub
Chand Sodhia. I flnd» made a refer
ence to his amendment but does not 
seem to have moved it. Therefore, I 
do not put it. Then, Shri Ramaswamy 
had moved hig amendment. I shaU 
put it. The question is:

That for the original motion, the 
following be substituted, namely:

‘ ‘That this House disagrees
with the Report of the Committee 
On Private Members' Bills on 
Bill No. 127 of 1952 **

The motion was negatived.

Mr. Depnty-Speaker: Shrimatl
Renu Chakravartty’s amendment is a 
negation of the original motioa 
Therefore, I shall now put the motion 
itself to the vote of the House. The 
question is:

“That this House agrees with 
the First Report of the Committee 
on Private Members' Bills pre
sented to the House on the 9th 
December. 1953/’

The House divided: Ayes 1471 Noes 3̂
Division No. a] AYES [5-45

Abdut Scttar, Shri Bogawat, Shri Dubey, ShriR .G.
Agaiwal, Shri S.N. Bom, Shri P.C. 

Braieihwar Prasa<f, Shri
Dwivcdl, Shri D.P.

Agrawal, Shri M .L. Dwivedi, Shri M .L .
Akarpuri, Sardar Chanda, Shri A n ilK . Gadgil.Shri
Altekar, Shri Ghindraaekhtr, Shrimati Gandhi, Shri V.B,
Alva, Shri Joachim Charak, Th. Lakthman Singh Ganapati Ram, Shri
Aniari, Dr. Chaudhary, Shri G .L . Gho»h, Shri A.
Azad, Shri Bhagwat Jha Chinaria, Shri Gounder.Shri K.P*
Badan Singh, Ch. Cboudhuri,Shri M . Shaflee Govind Dat, Seth
Balmiki, Shri Dabhi, Shri Ha*arika,ShriJ.N.
Barupal, Shri P.L. Damar, Shri Heda, Shri

Basappa, Shri Dm, Dr. M .M . Hem Raj. Shri
Bhandari, Shri Dat, ShriS.N . Ibrahim, Shri
Bharati.Shri Q .S. D caai,ShriK .K . lyyani, Shri E.
BhargtTft, Pandit Thakur Dat Jagjivan Ram, Shri
Bhatt, Shri C. Dholakia, Shri Jain. Shri H.S.
Bbontie, S h fi J.K. Dhutiya,Shri Jayathri, Shrimati
Bidari, Shri Digambar Bingh, Shri Jena, Shri K.C.
Birbal Singh. Shri Dube, Shri U.S. Jena, Shri Niranian
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Fhan51i«nwiia, Shri 
Jotki, Skri M .D .
Xoihl, Shri K .L .
IvrtU Prftshad, Shri 
K tirolkar, Shri 
fU le . Shrimati A.» 
Kailtwal, Shri 
Kazm i, Shri 
Ketkar, Dr.
Khedkar, Shri G.B. 
KiroUkar. Shri 
Krishnappa, Shri M .V. 
Kureel, Shri B.N. 
Lakshmayya, Shri 
Lallanji, Shri 
Lingam, Shri N .M . 
Mahodaya. Shri 
Malhi, Shri R.C. 
Malaviya, Shri K .D . 
Malliah, Shri U.S.
MalTia, Shri B.N.
Malviya, Pandit C.N. 
Masuriya Din, Shri 
M athew . Prof.
M aydeo, Shrimati 
Mehta, Shri Balwant Sinha 
Mehta, Shri B .C .
M iihra, Shri S.N.

Mishra, Shri Bibhuti 
Miahra. Shri L .N .

Mishra, Shri Lokenatk 
Misra, Shri R .D .
M ohd. Akbar, Sod 
Morarka. Shri 
Narasimhan, Shri C.R, 
Naikar, Shri P.S. 
Natesan, Shri 
Kathwani, Shri N.P. 
Nehru, Shrimati Uma 
Niialingappa, Shri 
Pannalal, Shri 
Parekh, Dr. J.N.
Parmar, Shri R.B.
Patel, Shrimati Maniben 
Patil, Shri Shankargauda 
Prasad, Shri H.S.
Rachiah. Shri N.
Radha Raman, Shri 
Raghuramaiah, Shri 
Ram Dan, Shri 
Ram Saran, Shri 
Ram Subhag Singh, Dr. 
Ramananda Tirtha, Swami 
Ramaswamy, Shri P. 
Ramaswamy, Shri S.V. 
Rup Narain, Shri 
Sahu, Shri Rameshwar 
Saigal, Sardar A.S. 
SakRena, Shri Mohanlal 
Sanganna, Shri

,i P.O.
Sen, Shrimati Sushama 
Shah, Shri R.N .
Shahnawaz Kh&n, Shri 
Sharma, Pandit Balkrishna 
Sharma, Shri D.C.
Sharma, Shri R.C.
Singh, Shri D .N .
Singh, Shri L . Jogetwar 
Sinha, Shrijhulan 
Sinha, Shri Kagethwar Prasad 
Sinha, ShrimatiTarkeahwari 
Sinhaian Singh, Shri 
Somana, Shri N.
Sureih Chandra, Dr. 
Swaminadhan, Shrimati Am m » 
Tek Chand, Shri 
Telkikar,Shri 
Thomat, Shri A .M .
Tivary, ShriV .N .
Tiwari, Pandit B .L.
Tiwary, Pandit D .N .
Uikey, Shri 
Upadhyay, Shri S.D»
Vaishnav, Shri H .G .
Vaishya, Shri M.B. 
Venkataraman, Shri 
Vyai, Shri Radhelal 
Wodeyar, Shri 
Zaidi, Coi.

Achalu, Shri 
Baau, Shri K .K . 
Chakravortty, Shrimati Renu 
Chatterjea, Shri Tushar 
Chatteriee, Shri N .C . 
Chaudhuri, Shri T .K . 
Chowdhury, Shri N.B. 
Damodaran, Shri N.P.
D ai, Shri B.C.
D ai, Shri Sarangadhar 
Dethpande, Shri V.G. 
Gupta, Shri Sadhan 
Cusupadatwamy, Shri M .S.

NOES
Kandaiamy, Shri 
Keiappan, Shri 
Khare, Dr. N.B. 
Kriihnaswami, Dr.
Lai Singh, Sardar 
Menon, Shri Damodara 
More. Shri S.S. 
Mukeriee, Shri H.N. 
Munivwamy, Shri 
Nambiar, Shri 
Pandey, Dr. Natabar 
Raghavachari, Shri 
Ramaaami, Shri M .D .

Ramnarayan Singh, Babu 
Randaman Singh, Shri 
R ao,ShriP . Subba 
Rao. Shri Seihagiri 
Rao, Shri T .B . Vittal 
Rithang Keishing, Shri 
Shah, Shrimati Kamlendu Matl 
Sharma, Shri Nand Lai 
Shaitri,ShriB.D. 
Subrahmanyam, Shri K . 
Swami, Shri Sivamxirthi 
Trivedi, ShriU .M .
Waghmare, Shri

The motion was adopted.

INDIAN RAILWAYS (AMEND
MENT) BILL

iOmission of sections 71A, 71B and 
CTTiendment of sections 71C, 71D, ctc.)

Shri NambUr (Mayuram); I beg to 
move ior leave to introduce a Bill 
further to amend the Indian Railways 
Act, 1890.

Mr.
is :

Depaty-Speaker: The que^tioA

“That leave be granted to Intro
duce a Bill further to amend the 
Indian Railways Act, 1890.*’

The motion was adopted.
Shri Nunblar: I introduce the BOL
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INDIAN TRADE UNIONS (AMEND
MENT) BILL

(Insertion of new section 15A)
Shri Nambiar (Mayuram): I beg

to move for leave to introduce a Bill 
further to amend the Indian Trade 
Unions Act, 1926.

Is:
Mr. Deputy-Speaker: The question

‘That leave be granted to intro
duce a Bill further to amend the 
Indian Trade Unions Act. 1926.”

The motion was adopted.

Shri Namblar: I introduce the Bill.

0 P.M .

WOMf:N*S AND CHILDREN’S INSTL- 
TUTIONS LICENSING BILL

Shrimati Kamlendu Mati Shah
(Garhwal Distt.—^West cum Tehri 
Garhwal Distt. cum Bijnor Distt.— 
North): I beg to move for leave to 
introduce a Bill to regulate and licen
ce institutions caring for women and 
children

Mr. Deputy-Speaker. I understand a 
similar Bill is already introduced and 
pending in the House. I leave it to 
the hon. Member, because under the 
rules nobody can be prevented from in
troducing the Bill.

Shrimati Kamlendu Matl Shah: I
would like to introduce the Bill.

Mr. Depoty-Speaker: The question

“That leave be granted to in
troduce a Bill to regulate and 
licence institutions caring for s 
women and children.”

The motion was adopted.

Shrimati Kamlendu Bfati Shah: 1
Introduce the Bill.

Mr. Deputy-Speaker: Shri B. Das is 
absent. Bills Nos. 8 and 9 are bar
red as they are identical with the one 
that has already been introduced.

SUPPRESSION OF IMMORAL TRAF
FIC AND BROTHELS BILL

Shrimati Kamlendu Matt Shah
(Garhwal Distt.—^West cum Tehri 
Garhwal Distt, cum Bijnor Distt.— 
North): I beg to move for leave to 
introduce a Bill to provide for and 
consolidate the law relating to sup
pression of immoral traffic in women 
and brothels.
[S hrim ati Renu Chakravartty in the 

Chair]
Mr. Chairman: The question is:

“That leave be granted to in̂  
troduce a Bill to provide for and 
consolidate the law relating to 
suppression of immoral traffic in 
women and brothels.”

The motion was adopted.

ShrimaU Kamlendu Mati Shah: I
introduce the Bill.

Mr. Chairman: Shri B. Das is ab
sent. Bills Nos. 12 and 13 are barred 
being identical Shri A. K. Gopalan 
is absent.

ANTI CATTLE SLAUGHTER BILL
Shri U. M. Trivedi (Chittor): I beg 

to move for leave to introduce a Bill 
to preserve the milch and draught 
cattle of the country.

Mr. Chairman: The question is:
“That leave be granted to in

troduce a Bill to preserve the 
milch and draught cattle of the 
country.”

The motion was adopted.
Shri U. M. Trivedi: I introduce the

BiU.

INDIAN MAJORITY (AMENDMENT) 
BILL

(Amendment of section 3)
Shri Jhnlan Sinha (Saran North):

I beg to move for leave to introduce 
a Bill further to amend the Indian 
Majority Act, lB75w
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Mr. Chairman: The question is:

‘‘That leave be granted to in
troduce a Bill further to amend 
the Indian Majority Act, 1875/'

The motion was adopted.

Sbrl Jhulan Slnha: I introduce the 
Bill

CASTE DISTINCTIONS REMOVAL 
BILL

Shrl D aW  (Kaira North): I beg 
to move for leave to introduce a Bill 
to remove official recognition of caste 
distinction among Hindus.

Mr. Chalnoan: The question is:
“That leave be granted to in

troduce a Bill to remove official 
recognition of caste distinction 
amomg Hindus/'

The motion was adopted,

Shri Dabbi: I introduce the Bill.

INDIAN MEDICAL COUNCIL 
(AMENDMENT) BILL

{Amendment of sections 3, 5 and 8 
etc.)

Sardar A. S. Saigal (Bilaspur): I 
beg to move for leave to introduce a 
Bill further to amend the Indian 
Medical Council Act, 1933.

Mr. Chairman: The question is:
“That leave be granted to in

troduce a Bill further to amend 
the Indian Medical Council Act. 
1933.”

The motion was adopted.

Sardar A. S. Saigal: I introduce the 
Bill

INDIAN CATTLE PRESERVATION 
BILL—contd.

Mr. Chairman; The House will now 
lake up further consideiation of the

Bill —contd. 
following motion moved by Seth 
Govind Das on the ^7th November^ 
1953:—

“That the Bill to preserve the 
milch and draught cattle of the 
country, be taken into consider®* 
tion.”

ITo
»rs!T?TT JT? 5ft
^  ^  i f

?rnT#
^rfcff ^  HIV ^ ^  ?TTPT
sTUfhTvrl iftr  5T immpT vr

11 ’TTIPT ^
%  ^  ir r̂ TT ^  irnnr
fiT 'W  ^ f>T ^

f̂ TOT, ^  ^  TT
^  sm 3TTTt ^  »nft, ^  ^

3rr ^  jtpt

^  ^«TT Wf5T
TT?r m  5% ^  ^  |

ftr srrar, rftr »i^nfhc

^  'F fT R  f!T̂ >TW t  I
<mf*n?nT 5f w  #  'sh.h k

f̂ TVTW, ^  T̂T
I  ^  ^  ^  5RTT
«TT, TRT #  «»T, ^3^ 'T ^
^  wmrnr fir^, ^  v  ^
^  ^  +̂<̂ 1 I PbT To

«fK ^  t  Pp
Vt’ff RXPTW ft  ih N f

MTi?# f r  w  ^  ^
# TPIT ^   ̂3ft

^  <£W«j)MK ^  ^
ITIX  ̂^  IfiRft

^  ?!TT snT?T firfer
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t  «TT ft? >ft-

«nr T 3?R ^  im»T i
# IT? iT*m 

i^rar I 3(ir w s ff  ^  n̂rr 'fl ’C 
T iro  spT TTWT <rm ?ft >1? ^  

«P i^  «PT r̂sJT ^  
snrr % sr? ^  ^  5̂ TJT»it «fl7 *ft- 

ww f’ r iv  imrr v t w  9XVIT'TT^
5:W V ?rm '̂ 5?*TT

^ r r r  ^ ftf i ^

=5 :^ V 55n«T ŜffTT *Tf^ t  W  ^  ^  
53ft cn jrftw?r T?# t' ^  ^  fiw  
^  5*RrT JT? §^rvnnT i #'
ify ?r?*T WH’ WTR 5>Hi

f  I #  3Tf <Tiw?t?nT Pwr
^  ^  w r  Tfffff TT ft <T^

t̂ fTH «TT I w  #  *f|{(WI

wtr ^tvwiT%»nF T  arf?r**T 
^  vhpn’ v x  ^  ^R’T ^  ?R*r 

«*|tT •*n#W TT’TT I

IT? %?r i^2Pirf^5T^iT^«tt3rkfff 
^  5HTH ^  f!T a fk  ^  ¥ t

^im  »rm ^  ar?r^wt^ t

^  I STT̂ r ŜT ^  '5ST VK
*f>T̂  ^  ^oci ^  317 ^ I ^IVh

w Hfort ?T*P ’Tt f i ^  vT *i>nr 
^  afh: v t ^  ^

^»TT I ’j #  % ’frnr 'Tffar t  ftf
* 1 ^  arrr # ^  a m r

*rHT t , ^  *Ft *rm r̂nr ¥t 
% f>TRt ^  ^  I

t  ftf »IFT ^  TT<ftPW> «l5?r
^  ^  t ,  ^  a fk

iftWT ?TT ^  -JĤ flPirfi ^ I %
^  *rnr afhc Ttrf arr̂  f  i % f̂ 

^  ^  »rrJi ^  arsFirr ?irfrt

n̂* ^  H4><fii w m
^  I % ^i15nr,

^nfvv *TT 3rtr ^  fV^ft Pp^T ^  g'lvhr 

t ,  ^  3TFn ^f?IT fiffPp w  %

T̂?5T ^  r̂̂ TT 5T^ ^»IT I *tTT f W  ^  
^  t  ^  ^Tffjn

jf arh: PTO ^  ^  TfTT ^ Pp 
^  ^  W <̂<\ t  w
»TT>T Vm HI'J ^ I ^5^ ^  STPTi

^Rf ^  f t  ^nw #<TK

TfcTT ^ 3frt 5*TTTT fRf^KC *1? '̂if«t^ 

v rm  ?* f% ftnrrsft ?pp , ^  v t tp  

5»ir »TPT̂  f  iT^ ^  f « ?ft»r ^  «Pt f w -  

»rH% ?r§»TrJT^T«in 
% nr<<. ^  I T'T %

?ITf ^  KgKRT arift«y?ri^ #

3iH*r ^
^ ^ !̂% ft* 3TT̂  "T>̂  t HscI ^ I

f w i f t  T t inp ^  ^qWTFT # 
WW1>I < pĴ TT ^ ’THT ^  T̂RiST jf,

t  **^  ^  ^  ^  I
f tn n ^  ^  9 W  ft>5fhTappTT 

^  if >T arm 3IW artr iT M  ̂ 9H«TH 

>FT ftn: gmT i ^  ^  srflf
f»T5ft W fftr stf 3Tr3pT.% 5?l I

3Trr 3TH  ̂ f  ft? f?r ^ ^
ft^nfV §?r «»rr^ srr t  i 4 ’
^ ?rr  sfi^ ’f t  ^  ¥ i
firt 3?TK ^  ^  5ft ffirym  ¥ t

WĤ rr ? r w  % =̂ i??rr f( i
ftw i-»fi ^  »ft afrc ’m g n  

’TTW ^  i t  »rf «ft I

3 f ^  ^  T ?^  #  Tin fsn  ? trv 
5ft ^  # flpjf sftT ^TTg'<rPT >pr <B  ̂

Wf̂  ̂ ^   ̂ Vt 1̂  ̂  ̂11
% Ttv TT T fm  3rtr ^  w m K  

?r » f l ^  STTTt • 9!T ^  

«n<!*H J*rr ft) % *rr5T aftr
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L»To 1^0

% Ir wr?ff
^  3Tpn t  i ^  ^  ^  

9TV Mini ^ fti % r̂TT % 
^  ^  ?TT5FTT anf tj?5T JfTT >ft
«TrTTT vr t  ^  ^

9 R  «fr?7TT ^T?5ft I 4
vra" ^  ?rre ^  ^  f  i

^  t .  ^  ?r ^  JTf 
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ifTtTT SITcft t
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aiTT iTRT ^  ^ fkV|T TT f̂ JTT
w  t ,  3t r  ^  ^  I

(Interruption.) ■
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t  ^  ?̂ TpfV ^  5 ^  ^
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Shrimati Kamlendu Mati Shalî ^
(Garhwal Distt.—West cum Tehrl 
Garhwal Distt. cum Bijnor Distt.—  
North): We ail know how our cattle 
is treated by us today. People, in 
general, are blamed for not looking 
after them. It is not the poor farmer 
to be blamed, who treats them like 
his own children, but the modem 
citizens and selfish owners, who bene
fit by the use or sale of their products  ̂
and who, after having no more use for 
them, either just drive them into the 
streets and make them live on rulK- 
bish, or sell them to the butcher.

Any human being having some feel
ings for these animals, and some 
consideration for the welfare of the 
country will, I am sure, agree wJtb 
me, that by not banning cow slaughter. 
In our country, we are totally Ignor
ing Article 48 of our Constitutica 
the religious sentiments of crores of" 
people, and the economic interests of 
our country, which completely depend 
upon cattle wealth, from the health  ̂
and agricultural points of view.

None can deny that we are no
more preserving cattle and cow
slaughter has immensely increased 
since our independence, which is a 
disgrace to us. specially Hindus, who 
seem to be the only race, that is fast 
losing her culture, and ignoring her 
religious beliefs, that were based on 
the science of Nature. Most of Uf 
laugh at our traditions and customs 
laid out by our wise ancestors for our 
good. No matter how modern we'
may become, we can only'
prosper by following the laws of 
Nature as they will rule us at all
times. Is there any doubt that Na
ture may take a heavy toll, if wo-
do not try to follow them? And 
though it may be called a fanlaslie 
religious belief, the secret of pros
perity lies In preserving our cattle, 
that helps us throughout our life

I would be very happy If we could 
prove wrong the facts and flguree- 
given by the General Secretary, Bharat 
Gosewak Samaj in his report, in 
which he sa3̂  that those who say 
that only old and useless cattle iâ
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slaughtered are lying and in spite of 
the existing law against it, nearly 
low; hun4red well-bred young cows 
are daily slaughtered in Muradabad 
alcme; that the UP. Gk)vernment in 
encouraging it the most by turning a 
 ̂dead ear towards the approaches made 
l>y the Rohtak and Hissar District 
Boards and the Punjab Cong* 
ress. He gives names of diile- 
renl; slaughter centres and adds 

how thousands of young milch cows 
are sent to Calcutta every year and 
bow their calves are the first victims 
imd after the milk dries up the 
mothers meet the same fate.

This only means definite encourage
ment to the law-breakers who are al
lowed to twist the meaning of this 
act according to their convenience. 
This only shows how short-sighted 

have become by not being able 
to see that we are depriving our
selves of a treasure by banking on 
false economy.

In other countries, where beef is 
their main food, milch and draught 

•cattle slaughter is banned. Even 
people of different faith, like the 
Burmese Prime Minister, are trying 
their utmost to stop cow slaughter, 
while it has doubly increased and be-

• come a normal daily routine in our 
country since our independence.

Lfet us now see how much and in 
bow many ways we are benefiting by 
cow slaughter and exportation of va
rious parts of its body. By export
ing beef, etc., we are considering the 
income only. It is also said that we 
have to get rid of about one crore 
of old and useless cattle to make 
space for ^he young and good ones.

We can find the answer to these 
tame excuses in our hearts. The 
meat of only young and healthy cattle 
can be acceptable to foreign countries 
as well as to most beef consumers in 
India. I challenge the correction. As 
for the income, it would be better to 
check so many other waste-holes such 
as allowing to perish and turn into 

"dust fifty thousand blankets in CaV- 
cutta, and the loss shown in the Audit

Report, from 1949, of 8 deficit of 
Rs. 3 crores and fifty lakhs which has 
yearly increased till 1953. Also three 
lakhs worth of ghee and petrol alone 
are being allowed to evaporate and 
many more such facts are widely 
known and cannot be denied. It is 
such items that need strict checking 
to save people’s hard-earned money, 
and not tlie income from cow 
slaughter, to make the country weal
thy.

It is a great pity that we have be* 
come blind even to this animal’s un
accountable services to us. It starts 
serving us from birth till alter death* 
by giving us milk products, helping 
us in all our work in the villages and 
even in the cities. And even where 
old and useliess. it manages to live on 
scanty food and still gives us manure 
worth Rs. 50/f- per head per year, 
when the same amount of synthetic 
manure costs Rs. 80/- to prepare. 
And even its remains, in the form of 
hide and bones, are most useful to 
us, and which we are exporting by a 
false notion of economy, thereby 
making ourselves and our soil poorer. 
I ask the House, can we deny that 
this animal is our benefactor, com
panion and a frleifd. and is it right 
to repay its fidelity by slaughtering it?

Our scientists are trying to find 
milk and butter in plants and nuts 
which is a mere joke, and a very poor 
consolation. In trying to replace 
milk products. I ask the House;^ are 
we becoming stronger and healthier 
by using dalda vanaspathi and vege* 
table oils? Are we really happy 
since human invented stuff has re
placed things that Nature gave us?

In spite of the great scientific dis
coveries and advancing conditions of 
the world today, we are being re
duced to shadows of what we were, 
not long ago. Most of us have no 
vigour, vitality and mental and phy
sical strength left to face truth and 
fight disease and calamities that are 
spreading and increasing by leaps and 
bounds. Most of us, except the rich 
and overfed, are Just unnottrlshed and
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istarved living skeletons. Our sickly 
appearances prove it. Our youth 
iiardly lasts for a few years. How 
long will we be able to cope with the 

need of expensive medicines and lofty 
liospital buildings, it we have no 
money to buy even food, that is said 
to be in plenty now, to keep our body 
and soul together. Is there any 
doubt that at this speed, one day each 
ihome may become an abode of the 
«ick without the proper nourisiunent 
that nature meant for us. Slowly we 
ourselves have become mere machines 
that we invented by being rendered 
heartless. Money has become our 
only goal, and we do not flinch or 

hesitate to hurt even our greatest 
Iriend. We have become very poor by 
having succumbed to our weaknesses 
within us. Are we the same who 
followed the truth and fougkt for the 
right, not long ago? Our goal was 
so vivid before us during our slavery. 
How bravely we strived for our inde
pendence and got it? Why have we 
now lost sight of the great truth that 
ibroke our bondage. 1 ask the House: 
is this independence viotozj or a 
igreat defeat?

Is there any doubt that if we do 
not act wisely and carefully, we will 
not flourish but perish? Science has 
-already found means to destroy mil
lions at a stroke. And even though 
it may find ways to prolong life, it 
will be no consolation, as life may 
become a mere burden if we are only 
to face worry, misery, hunger and fear 
of insecurity. We hear of so many 
suicides.

In conclusion, Madam, I hope we 
will be able to appreciate and choose 
something that is for our bereflt and 
will be able to decide wisely, by 
watching that our policy in ihis mat
ter is really as sound as the one that 
has earned us world-wide praise. 
Our policy of secularism should not 
lead us to encourage and support cow 
slaughter as that will surely earn us 
'only abuse.

Me. Ghaimuia: Sardar A. S. Saigal.  ̂
JBefore the hon. Member begins, I

would request him to just limit his 
remarks to ten minutes because tbere 
are many others who want to speak.

3ft, 3ft JFdPT jftpF?

3ft f
% M  ?r?r jarr g I

JfMTT % tr Wt ^  

^  TWf VT f  I 5»nTT

T #  fa# 3ft >^1# ^

wwf
11 ff >rr4 v t «hr ¥7
firar >T<iT 1 1  arrr f«Rft 4 f t  ^

3 n ^  3ft ^  airr
Pp W l WrT Vt 7«Plft <TTT

<rc arnft t  ?ft arroft g n rtt

«Tpft ^  f<ft f R i t  iTftt
^  1*1 C 1̂  ?ft

?r-TiRn t  fv  w  ?yn>ft5n^
1 1  3Rr: ^  >rriT «Fl ^
f?qr 5TMr t  ^  ftr w^flrt f t j j t  airar
4 I ^  it ĴTRT ’Rfwr ^
srrar 5 f«r ^ ^ v t f^rasft ^wr 

f  ̂  I ar  ̂ fsr 
^  »T*Tr t  aft?: 5«)Kt HCfrrT ^

?ft ?<TITt ^
^  ^  

f  jt?  3ft ^  
g rs ^a rp n ^  gs f  K fi

* r^w r «TH«ft4

^  3ft r«F ar rr 7T Tfi?t t  Prsri
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pp 3 ^ ^  5TT '*rî *T f l ’ft I JTpf
^  Ptctt t  ^rr^c 

«m  #?! t ’ ^ IT?T IK
? , eft am  a m  ^  |? sf̂ r
^ arrr % Pr?rr 11 ^  rrc? %
5̂tff?r qx ^̂ T̂FTT st^  "Tlf t  •

^  ^ ^  '̂̂ *1 5» ^
^  <?V STRT%sr^infl T? I T< 
JT̂ T T?: 9T5T % srre B5T ^  V W  H W  
97^ ̂  v>flf ̂ ’ pft I  f r  spRThr 
^  t  I #■ 5fr *T^T fti «R f v t 
^n?ff TK ^  ^  «̂T(  ̂T ^ T  afk 
lift Vtf gWTf ^ ’5ft ^  ̂  <R^<
% ^rnr^ i h ttt< w fin rf

^  I  *r? ^  ’Tnr̂ rr f  i ^  ?ft qr^f 
arw’ ft »f îTt̂  MWcO
^  ^  arrê ft iIT ^  >ft Tnff f̂tiT̂ t 
«R a(T ^  t  ^  «r?
«R^i ^  *FT 8ri?ft’ I srrfW  •
f  I ^  i!T.?n ?»nTT ar'k 
^  afiT ^\i w  ?T’3€ t  9WT 
^  arim ^i wiwt ff)*FT ftq«fV ^
% ^wm i f̂t sttr

w wv fv  p r  m  fir® svc swRiw 
«rc TW snn gt? t  i|*nTr
*Tf ^ '«T  ^^rr ^rrf^ ft? |«t jt?  
ft: ^  ¥V ^ fe  #fr ^  1 1

^  3ft snsTR t . w  
5? ?ft aPT̂ f % 5ft *TH '̂tJT 5Wt

•njt^ir ^  13T5̂ arnr ??sr 
i( ftrwj:^ if aftr ^5^t % ar?^ 
f%w ^  ?rrft) )(<T TT an«rM<<ii 

^ ^ ’TTT^rttPJRTK f^?^f arl^ 
ijvnm  q | <

?iT![f^fiRr5!I^ faiffw 
JT?t % ait f , »TTH i ,

C  ^nvt *;'5# nr% ^t

I f^RR >ft̂ R5T t ,  5r?f »ftaff ^  

^'t 3TT?ft t ,  sfTf̂ ft̂ T %
^  SR 5<n?T % 5«rrer 5TRK ^ ?qm T 

I a m  #  ’fft
«ft^ aftr

sTRfVr ^ I f5RT % f^  ^ r

^  VT, Twr ^  ?r% I irf^ JTRft^r ^rt^T 

»ft?R^ *l|t €*TTrft t  ?ft *̂T ^  arPTTit 
ftf5*T f̂t *T5 ^  ^5TT 'Tt'TT I

^  *fi*ft % T̂PT ^ ^  w rn r ^
'sft *TFpftiT %S
5ft 5, ^  ^r tt '̂H'T i>r.Wi ^ I

Mr. Chalnimi: Before I would coi^  
tinue the debate, 1 would like t »  
bring to the notice of the House Hut- 
there is no quorum. I have alread| 
sent word and still 1 find only verjr 
few Members present here. It is- 
only r i^ t  that there should be at. 
least the minimum quorum.

An Hob. Member: ' ’! ^  quorum belL 
may be rung.

BIr. Chalrmaa; I won't rbig it Just 
now. 1 expect that during the course- 
of the next speech there will be quo> 
rum.

*inr WTO 8Wf ( ^ ft^  ) :  
"jTjw^iftwtHiMiwui m ^
»JT^(wTi I ^  *nr 'n r
»«TTt55 II ”

*rH5ft^ vWiwfMi snTwr

r̂ ^  P̂sRT 11 w P r
A fiRft >ft irnrsftiT ^  « rm r ^
Sk  sr^ 'T j'rm  f ^  »ra-

A, f*(<iJ<i TT % 31̂ ' 

ftr ?t5flf aftr Ir, vnf^ft t9t aftr 

ftrftift ^ ? n f t  «JTft?r * f t ^ a F T

^  ŜETT TfT ^ f̂t ^
#  ^  P p^  'nrff TT JTT «TW v r
jRST i  I JwrPr w f
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arrTf ^Tff«TT ^

5t 3Tf *rf^r t .

A' ^ w  ?T 3rrT]̂ f]PT? !̂T ’PC f^Tf 
«rr fsp flr«rPr ?t̂ 4T % «ft >irT^4 %5
• ^ ’= ’̂TRT 3ft % 1 ^  ^  ^  ^of
■ l̂lf, JrO’ afrff-r-T-̂  TTT̂ r̂ %

3TRTr, Pbt ^  itI^ ffCTK  

?<T(Tr ?r?!T f?5»
?ft ^4=1 3TTfr ^ ? r

f  5T|f 5>«rr I !̂T̂ 7r V(T«r
t  • ?r  ̂ r̂ «r?5 ^  %

JTf 5 ft? T̂TC-T %

3f5TvTf ?[ iT »r>ff 7f ̂  JTnrftrff 
'^ tff  ^  iff  T Tfl I  3T>C ^ f f f  

m d  <ri'<r I F ^  »frfciTf ^  i 
4 ' ?!T srrr ^r srf <tt f  f̂ r 
lift tifrPTir 3Tf sr  ̂ ^rsj sp ,̂ #  yPr

3Trf?ff # ^cTr A ^>Tftm ^ ftr
^Tf t  I Its jfrrar? ? w  9r>
^'Tf ^nr A f  ft? #
“ f 5 T S ^  I  ?ft 

^ ^  5ft >rmr

«r>rt TT3ft<> ^ .ft «ft. ft? *fT̂

-irs Tf 'TTir arr ^  .̂ rrejrî r̂
srrw^ssT'TnrJT'k ^
5TTW ^5^ ^9^ *7ft?r % ^sr
•^f>3TW I ^3TfiTJr| f> 3 T  % 5f<l

ft?fT'Tr^^t3ft<^f ^{TW 
vftwrr 3TITC f  aftc ?Tf ’T ff^  f  

ft? >ft?eirr ^  ?> i ft?#g »frfc«rr *1 

m  fttfft Kft JT1?R »TS ^  5Tf ^
^  ??^r j(t Ifw eft JTf 3fr

JTTsr̂ rr t  ^r A' <ur4-r r ^ i

t??nweT anr ^  ^  %
^  arrr tra  f f t ?  ?<rrt 

fT̂ Tr ftrer«rf r̂r̂ ir A v fr  «it
ft i  ^  w 'T t  »5?r TTJrr f?r«m

^  srrinrr sftt jt? srRfli M r̂r̂ niT, 5ft 
4  ĤTiRrr f  ft? ^
¥<TRI ^Wri M  ?*T ^  
<THF%v, ^?Pfrr aftr %

C TW  % , ffwr^w ^  3ft Tff ^̂ 51 «i>T
ift ?<r ^ fe v h r  % wr*r

JRTTT 535 Tr 5 m  STrlTW <»fnT

?»T f  ft? artr «g» JT f̂ ?ft
jffffflrr3RT^f?T’n' 

an^TPiT t  I arrsf f r r d  ? n :^  fw r- 
?T!7I?R '̂̂ ^TRft t  I <*^W»TR»ry 

?R«PK ¥'̂ r«lcfr 11 a j^  3rJT*ra a rf^ - 
firs? ?fwT A ^  ^  ?r
*(>'I*15T̂  ̂  ̂  VPT ^  < l̂ ^ ft>

^  I ^  Jjrfif ^  ?̂t 

3 ik  ?<i ^  ^  ^  | t ^ ,  v t f  ^

^?rr JT5 t  ^  'fl'1^1

*j>i 5> ^nw??ft 5ft *r ®P̂ .di j
ft?  ^ I *1 *TT V r^ T T

^ aî X ^̂ T̂RTT ^ I 3TRf
VT'̂ TT'T $1*TT ft? STNkFUFT f^^TR

spT ar? 5t̂ rr t w  arw-
ifjR? t  I

^  *T5 ^  «iTH T^qr ^ i f ^  
ft? % affyt stt ^  THir-
f«( ai>t ^»rt?*rr p q  irt »r̂  ^  i Trarfir 

^  an# v t <TW %
^  5TC3 ^  % an^ f? feJTr arte firJTT
ft? 5Rtt Vt W  317 ,̂ %ftsH *T3S 
Vt 9 t f  ^  I JJf ^!f!Tf ft? f * t  »T»JTlr «lft, 

Pf®5’» >rraf ^  me %S1T T̂Tf̂ T, spffft?
^  fJTHT ar?r m ^  f ,  Prat% arnr 
% arfv^^K A arnpt ^  v l
f ro  ^  ft[JTT 3f r ^ v r f  ft? *rs f if t  
ijt ^ , 5T#f^ â hc f’ lf^ ffJ i’ ^  ^  'jfr, 
i f f  jflwT afrc » ft^  % ir r r  
^?ft t ,  fW-T̂TT ^  t

i(t gP8% ^  «rf«»»
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[Mt WIW 

^  t  I ^  ^  aRTsr

^mrr 3 p tr  m
^  anrrsr ^  »m W , ^  ^  | i
^  *rpnftJT wm ^
^  ^  Ffr ^ “ ^Wt̂ ”  5I«5

f̂ T̂TI
f%  '•f'irfi ’ TS; ^  5ft ^5frr ^
^  t . JT? v jt  t  I «i?

TT'SJ % VT 'TfeJTHT
t  I ^  TffT?RT t  I
*j?[t 317 3TT% 3rk ^  % 3rr%, ^  

%  ^ T  ^  ^rnft 
?«!TT n?r 5? 3n«rt i m  # f R  

^  O'ftiM 4»<, % sAt

% tfl« f̂ JTT «n<. M'̂ ' tfH>%"T̂  I
3T  ̂ 5 * 0 ^  ^  ^  W  t>

1̂ w'l ^ (c ^ I cTT̂

e W r  cfl?^ r̂ arh
<̂TT t  • ^

< t̂ s f e v B  >n?PTT ^  aftr 
* n ^ ^ » 5  ^T 'T fe ifi’ T a rk a R ^
^T?frftr *PT nm r̂ #^m  T?Ht 

Ti«? %  ;n«(r % arVc t t ^  % 'T5r % 
TTT®r 1 1  ^  ! i w , 5 t 1 ^  ^
*n iT % ^  I r ^  I

^f?f%  t ,  ^  THi? ^  *n5Tf^ t ,  
^  ^  r̂ ??T ftirr sm i 5ft rx̂ - 

in^ ^  «?»T 5> 3n?tT t  I ^t«?- 
^  ^  *rm  ^r, t r w r c  %
m *T r̂ « ftr  ^ srtt ^  8mfrsr% srw If ,
•T T T V t 3 R iR f JTT^t^
f^oiftr, ^  # armr <t t

«rr *m TTnniTfsfv ii 
’ nrf t  Pp f*T  ^  a w TW  ^

*Hf ![*r v t  ar*nr
\  *pjw r, t^r fft  f5»n »r «irt5rr”  ,  arrr

^  W  •FC’ft >
^  t  f% W  ^  5»T % 5T
snft^, ^  JTT̂  I fefir ^  ti-

I 5*T »Jr̂  % ^
arpfW I

TO M  ?T?iT «PT a r f^  ?nT«T n  
5^1 ?W*TT ^  ®PT̂TT ^

« h w  Fs«T ̂  q lv n j;^  # , gr?t w r n r  
fiwr, a r iw  ?Tfif5?iiJf«P 
anRT W^rt^ ^  5T5T
’T^nrpr f^ ijf it  ^  f ,  >ra ^
T  Pw4, «T|[T *F^

Pp >13) % ■*)<,**ri % 3ft
>j6cfl 'JK % P̂'T ?T ^TT StOT

t ,  TO sw R % f%̂ r ^  ^  ^  artr 
5«r v't srftOT 3Tft 
fjf *rtr 5tj[t arrjf ^  ̂
jjftirr w? sr t̂ IT? i*nTT
fnfnr ^  TO ^  i  \ Jrrr

5 ^  ^  5ft ̂ KKi ^  'tW
s t̂ 3ft  ̂ 550^  ^  ff«n^ ?r^
?W  I
arjî îr ^  5̂ rr *-)(a^*i : i.
iffrpir r̂PiwTfjff 5i%«f ir?:of ii
f^Rr ^  *T '̂>ri JTt̂ JT 5^dl ^  
<J3R' n̂ft 3T3pff ^  ?TRT  ̂ f f  >TT 
T O # ? ft !T ^ ? r e T T ^ i  snnw 

stHi^ •T's t̂̂ TT aftr »n x  > 
snP!^ *[5  ̂ ?Wt, i?t^ ®t^ 

n ^  ^> 1: ^  *FT, ^  ^  a fk
^  TTIRW ^  I ^  eft^f

t? ft  arrr f̂t̂ rrf̂ nrft̂ .

TO % m«r #  TO ^
[̂oNnrr t?«f f  w  Ir |( >
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Shil U. IVL Trivedi; Sir, I beg to 
move:

‘That the question be now put.”

Sbri V. G. Deahpande (Guoa). 1 
support the motion.

M r Chairman: I have to ask ihe 
opinion of the House. The question 
is:

**That the question be now put.” 
The motion was adopted.

Mr, Chairman: Seth Govind Dass 
would like to reply, I think?

Sardar A. S. Saig:al: There is a
motion to refer the Bill to a Select 
Committee.

Mr. Chairman: First the Mover has 
got the right to reply.

<(15 wm
: 3T«j?«prr 3r?t

SPT ^
f  I '̂9
ftr*rr «rr

? ? f^RTRR ^  Iff -(RH % 
anJXT «rr I 3RT q 4  •?
t fj % i r m  ^ ftTir tt r

^  SRTRT WT «H>ar ilW«i
^  JHTfiT f w  «rr I Tf ?ft
^  5>rr anr *Pf
friflT ̂ rRTT, STTT T Ria

^  %<r iiTnm jr r  garr «rr,
? ? ^  T̂Prir jtt

JT'iTT ^
f «  #  «n[r, «n|t a v
(% ffftf *T?ft «fr p R -

'T?# 31TR ^N"*! ^  ^Jrra
^  i!?T %  flr^ w  ^  ^
»fr<m w  (̂|riT 5, ?ft ^  ?>-fT 
^nflp aft  ̂ «r^ 4  #  ’( f m  mr

PWTUT sw 'ffffff# H x  X ?

anrf ' i f ’ Ttrr f r  
<T2# w 'TT ^  arra ifr
«Frir*r t  sfk  ^  ^  ^  'ifT-
#̂<T T̂ 5iT I JTf ^f7^r(t ■ 

*frr *TT I mi <»!if «n
JT? f^*T t .

3in r̂r̂ Rft' f  ftr tiTJr 
JTi? srPTRT <rf Nr «r? JTRftflr

i ,  ^ (w ra
H f T f  a m t ^ » i  <ft 

»TT ft? 
f^5T *mr m
?<!T W  % Si'TT i t ?  ’̂Tf.

t  I 5T5 5fT4 J?? 55ST '-a-KT fv  

Nfr«i at 5T̂ f 
jn̂ eftiT ^ T̂cT
^  I IT? f t  H  ̂

3Tsr ^  TT f a  »nT®r ft? arh
srrir s im  ^  f*P i[?r •tt fsra'H 
*ft
f«P^ ^ ^  f%Tt«r !T^ M r  •■
f? '5  î̂ rr ^  3T>< ?r 5T0 5)^
TT*i\piT q fj,^  #  aft?, % «fl' 5Tf5^T  ̂
?PTf 5)% t ^  % am m  5>im aft 
^ T  iTBj Tf wrf*Trf farr t ,  g55Rfl 
srtr % ̂ »nfl rrsi^iim f i r ^  t̂̂ St,

K̂t arti r̂ ?it? r

51? ftr̂ r ^  11 arm  f t  •
fipwt ?:?r T̂TTfft ^  r̂ fSrctsr t  »

% <rc??*r #  f̂t am Jr 
^  JTRft I , ^ snt ^  ?r<f '
f  1 3W 3TfT\ ^  c| ?ft gflgf# 
TfT ftr <T(«PK #
*T  ̂5, vhnr ^ 'Hft
t  siH T? qm ?PT ?n?n -r^ 5 »
ii‘ ^ « m ft  ft> *i«<i
^  at^ JJK fW«r»r <«ffr W f aft< 
<rnr farr, ^ ft acrftn: ¥V
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5rt]

■ ?ft t ,  jfft 5ft

jfiff t  ( ?I?T IT? 
f l w c  3fu *r <THT aih 

farr i anfV arrr  ̂ Pp

• ŷiTO 7T ^  ?r<3iK t .
• ^ t ^  <73T »iT»T 3T><
#  ^  if? TTfl' 53TT I srpf? 3ITT 'TTiTrft

snrrn:

t ,  T i ift 5Fi7?r ^  ^rr«FR t ' ^  
« P t ^  PfT̂ Tf

»n«r 1 1 fsî n; n r̂r or afk ijw 
' > n ^  53rr ^  far?^
«-*tr % 3PT̂  3 r f* I ^  v[ qff Ti^ ^  

I IT? fr. ftfffl
•^RffT  ̂ 5 *, % ftTH ^
I ,  ^frar ®p> >r .<t stft t  i
4  n 3»r>T % ir=R <̂sara- i
arrr »rr-î 'y f  ftr 4  ^  ^
■̂ , *T>iuw u anrar srrftî J fsrr jr,
srra ^ I ^  k̂ ro

•% s r r f^  f , arm ^  5 aftr

^ # 1  % ^  V 'R?f *R A ■<?
W g t  3)t|^ STRfhr Vt^?T *PT^'W - 
■•Tf̂  g 3jVt <t*w fl’ yvrrrffl' 5 ,
f^IrR ?ffl*I tT  ̂ tSTTU? ^  >ft sn?  ̂

^ r «t t? t 5>tt i 
fiiTft spT 4  ^  f  afh: i^yft

fir iff f^nirT ?ifd^  ^  t  ai^iT
•«m w n % ^ ^ 3:<T’̂ >T5ft^ ^ % ^ r< «w  

:4f, 3ftt viif^r «ift 3flT w » r
5  asr HI ’PB.'Ti f% ^ ^ 1  » J % f?rw  

. I  ?n̂ ' t  I

«ft ifto flfto m « r t i : srm^r r̂c-
. w r  %x i  ?

# s  ; a m  vrlw  ?<?%
A % 4F?T <4

g^ f^ ip p  5̂T *PT <nWT 'TT* 
^  f^T jrrr ^  5r»K 3rT95r 
5T?if ftr?yr %  A ^
^  51 fT¥, '?? m -
+ 1̂  T̂ ^riitf ĵ55 P«i<!« «l«rt ^
55511% it ^ - n  1 1

*ft ifto afto i s n t i : ĵfd’̂ r *r»:4iR 
F̂ -jJ «pft -T̂ f 5VT ^ ?

^  »fHil5tr «tRT : »TT ^  ^
^r?j ^  Pp ^  #

TT̂ nflf̂  WTnT
J|̂  f S  r<T9t rriRir^ 5^ ^  TfT
'VK ?*r q r sfts?^ f  1 t  

j|f f% 4?  JTT ^Pr^rq ^T ift ftwfl t .  ^
JHTR % SPT̂  % aft '3’T

?*, -.rSFfHl- "̂t *T 3TW ?  3ftt T̂ir 

vn ff I

t  *Trr <?r 1 3 fK  arrsr ’(ft Jr^T ^  

*ra 11  W  *f̂  <OT TT
t  4 ’ ?fr ^  <frt n^‘ 3115? TSTf

'Ttf'flT I TTT<f̂ fa 1ft 'T«Rr T^' ^  ^  

f̂ <r<T ^  3in% 37ft*ra
T̂T?m f  aftc 4  f  ftf flr̂

f^i<«ii v t qra I !̂ r̂r ftr 
«ft ?,T«y 5nrf !T 4T5T ?R«Pf<

T t ^  «P»PTT Î̂ vTT f  ftr ^ R frc 

i5<r F«itj4 arnrf^ wfi=«Rr ftp flf? 
inJcftJT r<rT<T t -  ^^*pr f ^ « r   ̂ 1
g'TTwwr •? «Pt <R5f
% 3 ? T < ^ « m  arT<«ftfr?^ ‘̂  fMif 

?mir f̂t Fw4tt 5fK F^^'̂ w 

<ifr^ % t .  **1
?r«5T ^  <iw ^ r  ^ ?ft «sre«T <fr

fffiT R H fT lp ftl
^  «?«^rsRt ?R? ^  aftr fl.?f Ir w  
% Tw ?fl srr  ̂% «nr p r t  mft<i ^^rrtf
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^  TikiT I % trPi'?
§*T 5rra<T ^
Ti^<T ^  fi? f̂ ŝr % sttt

3r^i^5»T5y^i5^ f ,  ^
WpRT 3ftr w  f̂ TTP 'TT *T^<f

^  pp ^  t  
SIT  ̂ fTT t , TTO ftP?Tr 3ft<
apR %?i # Tnr t  ^

STRT VT SilifsJT 
fp  'mr I

•ft snif
?ft ^  ?R>?TT t  I

fff^PT >̂T

: ffl % *Rft TRT 
^  ^  T?T ftp 'll I

jrr?r ark \  I ^rft arrr %5S
sfk STRTl’ % Pwjff Tt ?ft arn*^
flTT̂JR" ^  ^  Ml*^^

^  PP 3f^V 3T^V JWIT
'»ra eft »Rft4
fiT ^  ^  ^  Tra ^

<i«RiT t  • ^  ^
flT«n  ̂ '̂, aft’; ^  ^  stfti ?tra v r  
Jrt 5ft r̂ q?^, ^a  %
TPft ^  ft: 51̂  ^  f ^  f5p

^̂ TT *rra I

^  -ilijdl 5 f r  ^̂ TT ^7T^3T <l̂ tCT 
«f «rT Pf ^  % 3t̂ <TR IT? ?ITT 
tR ^  f^T  r̂rJT f r  ?if f?r 
^  qre ̂  I 4 arfMf «<RJi !T̂ f

<Wt'H< VtSR 8TT >raT f, 8̂ Vt 
«nr ^  H*»r  ̂ »ir??TT ^ i
flft 5*  ^  %>'̂ i *n *15 \̂» »f̂ MK
ifK  { \ f t « H l  «|!f ftitT t  t 
w r r > f f s * f * r f t a r r r w i n w > P ^  
et ■rm^ * n ^  f¥ 91 «r?f¥it 
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•srr 5 3ft< ar? 3T̂  f% Ji t̂ qT fW t
^  ^  SRT JTT V11.T^ fT<T ^
fVd*r «T̂ ‘ f3TTt
T lf  ^  !T^ I 4  ^I5?IT f

f% JT? ?R5T qw  ̂ I

Mr. Chainnan: There is a motion 
ttiat the Bill be referred to a Select 

Committee. I will put that motion 
first.

Shri Ramehandra Reddi: Nel-
lore): One would like to know whe
ther Government have no opinion al
together on this matter.

Mr. Chairman: I will allow just 
five minutes for the Minister.

The Deputy Minister of Food and 
Agriculture (Shri M. V. Krishnappa):
On the Bill?

Mr. Chairman: Yes, on the Bill.

Shri M. V. Krlshiiappa: During the 
last session of Parliament, the Minis
ter of Food and Agriculture, Shri 
Kidwai, spoke on the Bill and he 
made it clear, though he sympathized 
with all the sentiments expressed by 
the people regarding the importance 
of the cow in the country, that the 
Bill was ultra vires, S e^  Govind 
Das made a reference to the speech 
made by Shri Kidwai at Patna. What 
he said at Patna was that if a majo
rity of the people in this coimtry 
wanted a thing to be done, it has to 
be done without considering the pros 
and cons of it. That is what he said 
and he stood by what he has said 
But you must remember how this 
Bill iis ultra vires to be passed by this 
House. As introduced by Seth 
Govind Das, it is designed to apply 
to the whole of India. ‘‘Preservation, 
protection and improvement of live
stock^ falls under entry 15 of the 
State List in the Seventh Schedule of 
the Constitution. Under article 246 
(3) of the Constitution, the Legisla
ture of a Part A or Part B Slftto hag 
exclusive powers to male# laws in
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respect of any of the matters enu
merated in the State List. Apart 
from the admissibility of the Bill, it 
is considered to be premature, as it 
envisages a complete stoppage of cat
tle slaughter in India. The proposed 
ban on the slaughter of all cattle use
less or unproductive, will not be in 
the interests of the preservation and 
development of cattle wealth, until 
adequate provision is made for the 
maintenance and care of unservice
able and unproductive animals in the 
country.

Shri Nand Lai Sharma: Is this
where the Government stands?

Shri M. V. Krishnappa: I quite
sympathize with your sentiments......
For this purpose, the entire country 
should be surveyed so as to determine 
the requirements. In respect of gfosa- 
dans, considerable expenditure on tne 
establishment of gosadans will have 
to be necessary. The Cattle Preser
vation and Development Committee 
appointed by the Government of India 
in 1949, of which I hope Seth Govind 
Das was also a member, estimated 
that a total expenditure of Rs. 24*4 
crores non-recurring and Rs. 12* 8 
crores recurring would be needed for 
this purpose. As recommended by 
this Committee, legislation will have 
to be enacted by the States concern
ed.

Shri U. M. Trivedl (ChHtor) : Is it 
all relevant? It is a question of 
making laws. There is no question 
of gosadans.

Mr. Chairman: Let him flnith.

Shri M. V. Krlstanappa: When we
talk about this legislatioxi. the hon. 
Members should know that it re
lates to the entire country. Suppos
ing today we prevent the slaughter 
of cattle, both productive and unpro
ductive. It is estimated that there 
are nearly one and a half crores of 
uwroductive and useless cattle in this 
country. What are we going to do 
atout this one and a half crores of

cattle? We must know where to pre
serve them and where to rear them 
up and that is the reason why we 
require gosadans in this country. A 
proper survey has to be made and 
we must know how much money 
would be required to preserve thiF 
cattle in these concentration camps.

Pandit Thakiir Das Bhargava (Gui- 
gaon): May I enquire wherefrom he 
has taken this figure of one and a half 
crores?

Shri M. V. Krishnappa* It is Gov
ernment statistics.

Pandit Thakur Das Bhar^va: It is
not in the Government statistics. It 
is much less. This figure is wrong. 
No statistics have been taken.

Shri M. V. Krishnappa: Our statis
tics estimates show that there are 
20 crores of cattle in this country.

They consist of nearly 15 crores 
of cows and bullocks etc. and nearly
5 crores of buffaloes etc. There are 
nearly 10 per cent, or at least about 
IJ crores—even more than that— 
which fall imder the category of un
productive and useless cattle. So 
when we think of legislating for pre
venting cow-slaughler and all that, 
it is relevant that we should also 
think of the expenditure that we have 
to incur in future to maintain these 
gosadans and to run them—both the 
recurring and non-recurring expen
diture.

Madam, I need not lay stress on 
the importance of the cow in this 
cotmtry. 1 myself am an agricultu
rist and I know the importance of the 
cow in the rural economy t i  tliis 
country. I can compare the cow to 
the Sindri factory. For me every 
cow is a small Sindri factory. 
Apart from the milk that 
it gives, it gives us manure. Our 
tractors will not be able to give tis 
manure whereas the cow does.
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Sliri Naad Lai Sham «: On a point
o f order. I wish to iwint out that
Members are being persuaded to leave
so that we may not be able to have
quorum.

Start y. G. Destapaode:
"want division.

They do not

Mr, Chalmian: There iu no point
o f  order. If there Is no quorum, then
naturally I will have to adjourn the
House.

Shri V. G.
prolonging it.

Deshpande: They are

Shri M. V. Krishnappa: I compared
the cow to the Sindn factory. Apart
from giving milk, apart from helping
the agriculturist in ploughing his
land, it gives manure which is more
important in growing foodgrains. I
can compare every cattle shed to the
Chittaranjan factory. It produces en
ough of pulling power in the form of
Bullocks and Bulls and it helps this
'Country. I do not wani to say that
J do not sympathise with the people
who lay stress on the iniportance of
preventing cow slaughter in this
country, but in doing so, in sympa
thising with their attitude, I want to
bring to the notice ot the hon. Mem
bers these important factors. There
is the Gosamvardhan Committee of
which Seth Govind Das is also a
Member. There we have taken pro
per action. Seth Govind Das is also
«  member of the Sub-Committee
which drafted a model Bill to be cir
culated throughout the country. We
have drafted a model Bill and chat
Bill is being circulated to all the
States, and Seth Govind Daa has
agreed that it is not within the juris-
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diction of the Centro to ?egls1at« tor
the prevention of cow Blaugb»er.

^5 WRf : On a point
of personal explanation, Madam.

Mr. Cbalmuui;; Qrder,
him finish.

ondier. Let

^ f  W : 4  5T JT? !T1̂ '
I ift eft ePF

^  ^ ^  rTfr fSp irra % ^  w

anft ^
t  eft ^ ^ >»TfT5> fim TRI ^
^ I n? ^

f  I 5̂ ' eft »ft ÎTT

%75fr^|ji JT!ff% %

^ ^ ^  t  eT'f % q«r

Pandit Thakur Das Bhargava: May
I ask the Minister if the Government
are keen on implementing the Bill?

Shri M. V. Krishnappa: Yes. That
is the reason why the Committee have
circulated the Bill.

Shri N. Baohiah (Mysore—Reserv
ed—Sch. Castes): On a point of order,
Madam. There is no quorum.

Mr. Ghalrman: Even if there is, It 
will stand over because the time is
over now.

The House then adjourned till Two
of the Clock on Saturday, th0 27th
February, 1954,
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